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LOK SABHA DEBATLS

LOK SABHA
Saturday, 24th August, 1957.

The Lok Sabha met at Eleven
of the Clock.

[Mr Speaxker in the Charr]

ORAL ANSWERS TO QUESTIONS

Residents of Purana Qila

T
J Shri Vajpayee:
7\ Shri D. C. Sharma:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to reply given to Unstarred
Question No 475 on the 30th May,
1957 and state

*1121.

(a) the progress made so far with
regard to the shifung of residents of
Purana @ila, Delhi, and

(b) the locality to which they are
being shifted”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Out of about 680 farm-
hes, 127 famhes have accepted alter-
native accommodation I various
rehabilitation colonies and have
actually shifted Of the remaining,
about 100 familics recently expressed
their willingness to accept cheap tene-
ments 1n  Lajpatnagar Allotments
have been made to them but they have
not yet shifted

(b) The rehabilitation colonies of
Lajpat nagar, Kalka J: and Malaviya
Nagar

Shri Vajpayee: May I know whether
it 15 a fact that the famihes that have
shifted are of Government servants?

9696

Shri Mehr Chand Khanna: | am
soiry 1 have not got the break-up of
those fam:lies To me they all are
displaced persons

Shri S. M. Banerjee: May I know
whether the land behind Jangpura was
not selected with the consent of the
Purana Qula refugees, and 1if so, whe-
ther any final decision has been taken
to this effect?

Shri Mehr Chand Khamna: To the
first part of the questioh my Bnswer
1» 1n the negative, but I will explain
the position a little further We have
been trying our best to rind aliernative
site for these displaced persons who
are living 1in Purana Qila One of the
sites suggested to us by the rewidents
was near Jangpura That land 1s under
the control of the Ministry of Defence
and for strategic reasons that land
cannot be spared

Shri S. M. Banerjee: The hon Mirus-
ter has just said thal some quarters
in Lajpat nagar have been allotted to
them and about 100 families are to be
shifted May I know whether this
Lajpatnagar proposal was rejected by
the affected persons and 1t was even
agreed to, by the Government that
they will not be shifted to Lajpatnagar
in view of the fact that this particular
township 15 not near the place where
they are runnmng their business?

Shri Mehr Chand Khanna: [ have
not been able to follow the question

Mr. Speaker: Was 1t against their
consent or not? They were nearer the
town where they were carrying on
business It was a litile away and
therefore they made representations
and Government also agreed in a way
I= it true?

Shri Mehr Chand Khanna: What I
stated was, 127 families have already
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shifted. Alternative accommeodation
has been offered to the rest and an-
other 100 families have accepted alter-
native accommodation of their own
accord. Allotments have been made
but actual shifting has not taken place
as yet. To the second part of the
question, Lajpatnagar is not far away
from Purana Qila. It is one of the
biggest townships of the Ministry of
Rehabilitation fully provided with
electricity, water, schools, hospitals
and other amenities.

Shri Vajpayee: In view of the fact
that the social and economic life of
the inmates of the Purana Qila refugee
camp is closely connected with the
area, may 1 know whether shifting
them away from Purana Qila will not
mean dishabilitation once more?

Mr. Speaker: 1 am not going to
allow this argument. Places are con-
structed temporarily. They are put up
at Purana Qila where they find it
convenient. Are they to be continued
there? This is only a matter of argu-
ment. Next question.

Munufacture of ‘Pozzolon’ Cement

*1122. Shri M. R. Krishna: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 66 on the 16th
July, 1957 and state:

(a) whether the plant set up to
manufacture ‘Pozzolon’ is Indian own-
ed or foreign;

(b) whether ‘Pozzolon' cement has
been used in the construction of any
portion of the Bhakra Dam; and

(c) what is the cost of manufacture
and how does it compare with cement?

The Minister of Industry (Shri
Manubhai Shah): (a) The plant is
Indian owned and has been set up by
the Bhakra Nangal Project authori-
ties;

{b) Yes, Sir.

(c) The cost of production of Pozzo-
lon i3 stated to be Rs. 65 per ton,
~while loose cement for use in the
Bhakra Nangal Project is available at
about Rs, 93 per ton.
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Shri M. R. Krishna: May I know
whether this product has been experi-
mented upon and found suitable to
Indian climate by the Indian Standards
Institution?

Shri Manubhal Shah: It has been
found eminently suitable. To start
with, they are having a ten per cent.
admixture. They want to go up to
20 per cent.

Shri M. R. Krishna: May I know
whether the quantity of Pozzolon pro-
duced at Bhakra-Nangal will be solely
utilised for the construction there or
will it be sent to other parts of the
country also?

Shri Manubhai Shah: The present
rated capacity is insufficient even for
the Bhakra-INangal Dam. So, the ques-
tion of sending elsewhere does not
arise.

Shrl M. R, Krishna: May I know if
this is more economical than cement,
and if so what steps Government pro-
pose to take to fully utilise the shell
which is abundantly available at
Bhakra-Nangal?

Shri Manubhal Shah: As far as the
shell available there, is concerned, the
plant put up is for 100 tons per day
which will take care of the local
requirements, but also we want to
extend it to other parts of India as
soon as we find that the experiments
are very successful,

Shri Heda: May I know whether
this product is used by iiself or is
used in mixture with cement, and if
so, what is the proportion?

Shri Manubhai Shah: The propor-
tion, as I said, is ten per cent. It is
to be raised to 20 per cent. in course
of time.

fearat & wvew ¥ gia wafax

*p33. Wt fawf@ fw : oWy
awr AT Faren HAT 7y qe A v
G fr

(%) war a0 & 2w & fafiw
Tl ® @R A feemt & wiesfas
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W & T F g aafer frreed
¥ faF a9 gevo ¥ A w1 s
AT g ¢ WK

(w) afx &1, ot oW erew
wmrg?

TqeN A AT WA (W ea-
aT) - (w) s, FE
(&) 5= =&y I=ar |

s forfr ‘mw & ST AT
g % s Wi a6 svedaT oz
xrewifezs famet & Aesfas soaw
& foa 79 a8 $T ¢, a1 fae T
FHF TR

Mr. Speaker: That 15 a matter of
argumont

st fwafy g o=@ oL aew,
# az sran |t g fe s fafah
A% THET F ATEHRTET f&amT &
wrezfos e & fag g7 a8 F &,
a1 FEFT T AT Y

Mr. Speaker: The hon Member
wants that the townsmen alone should
not have the amenties The willage
Life also must be exhibited so that the
tow nsmen may take the benefit of it
and 1if 1t 1s bad, they may come to
thewr rescue That 1s the object

Dr. Keskar: I may say that though
we have not prepared any films de-
tailing willage life as such, three-
fourths of our films take up aspects
of village life 1n one form or another
If the hon Member has any sugges-
tions, I shall be glad to have them

Mr. Speaker: The hon  Minister
will consider this suggestion also.

Shri B. 8. Murthy: May I know
whether any documentaries have been
prepared of the conferences of the
Farmers’ Forum as also the harvest
festivals being celebrated in wvarious
parts of India?

Dr. Keskar: As far as the Farmers'
¥orum is concerned, 1t has been a
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radio programme. It has not yet
been prepared in fillm As for harvest
festivals, I may say subject to cor-
rection that it has been put into a
newsreel once or twice, but up to
now there has been no systematic
effort to prepare films on that subject.

Shri B. S. Murthy: May I know
whether any effort will be made to
have documentares prepared on the
two 1items that I have suggested?

Shri Ranga: What about kisan con-
ferences?

Mr. Speaker: The hon Member can
only ask for information whether any
such nilms have been produced. The
Mimster savs that only newsreels
have been produced So, the hon.
Member 15 only giving a suggestion
for action

Shri Ranga: May I know whether
the Minister or any of his officers has
seen the picture ecalled Naye Daur
which 15 being shown here in Delhi,
which gives quite a good picture of
the rural cultural hife of Punjab®

Dr. Keskar: 1 shall certainly see
the picture, as «uggested by the hon.
Member

Mr, Speaker: Then, there 1s no need
for a separate picture The hon.
Member 1s giving an answer to the
Minister that he need not have new
pictures

Shri Ranga: I am asking about the
different States This picture relates
to only one of the States

Export Promotion Commliitee

.f
[ Shrimati Tarkeshwari Sinha:
. Shri Anirudh Sinha:

Will the Minister of Commerce and
Industry be pleased to state:

*1124.

(a) whether the Export Promotion
Committee have submitted their report
to Government; and

(b) 1f so, whether Government have
considered the recommendations of
the Committee?
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The Minister of Cemmerce (Shrl
Kanungo}: (a) No, Sir The Export
Promotion Commuittee have been given
an extension upto the 31st August,
1957, to submut their Report to Gov-
ernment.

(b) Does not arise.

Shrimatl Tarkeshwari Sinha: May I
know whether this committee or Gov-
ernment have flxed any export target
for the coming years, and if so what
it 187

Shri Kanungo: The overall target
that we want 1o achieve 1s Rs 1,000
crores of exports

Shrimatl Tarkeshwarli Sinha- May 1
know whether there 1s any proposal
before this committee to consider the
granting of import duty rebate on the
raw materials that are brought here
to be manufactured into finished goods
and then exported” May I know whe-
ther this proposal 1s also under con-
sideration by Government?

Shr! Kanungo: Government have
taken decisions on certain items, where
they have allowed drawback of import
duties for components of exported
materials

Shrimati Tarkeshwarl Sinha: May 1
know whether there 1s any proposal
before Government to renew the
Foreign Arbitral Convention Award
that 15 at present governed by the
Geneva Convention, since that award
has become outmoded due to the
modern commercial practices, may 1
know whether 1t 15 under the con-
sideration of Government to convene
a conference to evolve a new conven-
tion 1n place of the old foreign arbitral
convention”?

Shri Kanunge A revision of the
Geneva Convention is thought to be
necessary, and steps are being taken

Shrimatl Tarkeshwarli Sinha: 1
wanted to know whether Government
of India propose to convene a con-
ference

Shri Eanungo: It 1s not the Govern-
ment of India who are to convene 1t
It 13 the conference itself which has
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got to convene it It 1s =n nter-
national conference which has got te
be convened by the secretariat of that
Convention

Shri Heda: May I know whether
Government have desired that this
committee should submit a consoh-
dated report, or whether exports of
different commodities or groups of
commodities for export purposes will
be considered?

Shri Kanungo* It will cover all
possible commodities

Shrimati Tarkeshwarl Sinha: Now,
there are many items of export For
example, the State Trading Corpora-
tion 15 also coming an the <scene for
the export of cement to the foreign
countiries Since the cement factories
are situated in the interior of the
country, may I know whether the
Commerce and Industry Ministry has
discussed this aspect of the question
with the railways so as to give suh-
stdies 1n respect of those goods that
are being exported?

Shr: Kanungo We are not antici-
pating the recommendations of the
committee  Possibly the committee
may recommend or may not

Co-operative Socleties

*1126 Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to vtate what are the different
industries that have been started by
Co operative Societies?

The Minister of Indastry (Shri
Manubhai Shah)* A statement 15 laid
on the Table of Lok Sabha [See
Appendix III, annexure No 86 ]

Shri Morarka: From the statement,
1t appears that these co-operative
societies have started three major
industries, mnamely sugar industry,
spinming nmulls and salt industry May
I know what special facilities the Gov-
ernment of India are giving to these
co-operative socleties for starting these
major industries?

Shri Manubhai Shah: As far as
textiles are concerned, Rs 10 lakhs
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loan is given by the Government of
India for the share capital, and about
Rs. 30 to 40 lakhs are given as loan
by the ILF.C. to every co-operalive
spinning unit, Similar arrangements
exist for sugar factories.

Shri Morarka: May I know whether
any tax concessions have been given
to the co-operative societies, as com-
pared to the joint-stock companies?

Shri Manubhal Shah: No. Excepting
those societies which are registered
under the Indian Charitable Trusts
Act, all others are subject to normal
taxation laws. .

Shri Ranga: May I know whether
any concerted effort is bemg made to
see that as much of the machinery
needed for sugar factories as possible
is manufactured in this country?

S8hri Manubhai Shah: The people
who want to start these sugar fac-
tories are helped to get into touch with
the manufacturers in India and also to
import the rest of i1t from abroad. We
have licensed 14 units for the manu-
facture of complete sugar machinery.
However, they have not all gone into
production. In the meantime, we arme
trying to assist them to import as little
of machinery as possible,

Pandit D. N. Tiwary: One of the
industries, that iz run by the co-
operative societies is brick manufac-
turee. May I know in which co-
operative socreties, brick manufacture
1s done on a co-operative basis, and
the quantity of bricks manufactured?

Shri Manubhal Shah: There are so
many industrial co-operative societies
for different industries, about 11,000
odd societies in only half a dozen
States; and many more are still being
registered. Bo, it will not be possible
to say what the quantity of bricks
manufactured is, But I can assure the
hon. Member that, that is one of the
important industries brought under
the co-operative fold.

Shri Venkatasubbalah: May I know
whether the Khadi and Village Indus-
tries Commission are subsidising these
co-operative  societies ~which are
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organising these small-scale indus-
tries?

Shri Manubhai Shah: The Khadi
and Village Industries Commisaion,
already encourage co-operatives in all
village industries, and even in the
field of khadi manufacture which was
sa far reserved for only approved
institutions.

Shri R. Ramanathan Chettiar: May
I know whether Government will
specifically mention the types of indus-
tries that will be run by the co-
operative societies and restrict only
those industries to that sector?

Shri Manubhal Shah: It is our
endeavour that as far as the small
Industries, cottage industries, village
industries, khadi and handloom indus-
tries, that is, the decentralised sector
is concerned, we should bring in more
and more co-operatives in it. There
is no matter pending before us to-
reserve certain industries for the co-
operatives and some others for the
others. It is always our continuous
objective, to bring into more and more
co-operation, as far as small industries
are concerned.

Shrl Morarka: May I know the
names of the States in which these
industrial co-operatives are making the
greatest progress?

Shri Manubhal Shah: To name only
& few, Uttar Pradesh has done very
well in  industrial co-operatives. I
would not say that they have done
really badly in any State. But Andhra
Pradesh, Bombay and Kerala and
Madras are also very much leading in
industrial co-operatives,

Ehadl and Village Industries Board

*1127. Dr. Ram Bubhag Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state:.

(a) whether the Khadi and Village
Industries Board has proposed to the
Government for allocation to it 50 per
cent. of the funds allotted to the Com-
munity Project Administration;

(b) it s0, the purpose for which thig
allocation has been demanded; and -
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(¢) whether Government have con-
sidered this proposal and arrived at
any decisian?

The Minister of Commerce (Shri
Kanungo): (a) ITo such proposal hés
been made either by the former All
India Khadi and Village Industries
Board or by the Khadi and Village
Industries Commission.

(b) and (c). Do not arise.

Shri Shree Narayan Das: May 1
know whether there is any co-ordina-
tion in the matter of village industries
between the community development
authorities and the Khadi and Village
Industries Commnission?

Shri Eanungo: Yes, there 15 constant
co-operation and co-ordination.

Bhrl §. R. Arumugham: Will Gov-
ernment consider the guestion of trans-
ferring the khadi work from the Khadi
Commission to the All India Sarva
Sevak Sangh which is carrying on
work on an ideological basis?

Mr. Bpeaker: The hon. Member can
ask whether there is any proposal. He
ought not to make a suggestion. In-
directly, he can ask whether there is
any such proposal, and the Mnister
will say, no.

Shri S. R. Arumugham: Is there any
proposal to transfer the khad: work
from the Khad: Commission to the All
India Sarva Sevak Sangh which is
carrying on work on an ideclogical
basis?

Shrl Kanungo: There is no such pro-
poszal.

Shri Venkatasabbalah: May I know
whether Government propose to co-
ordinate the work of the Khadi Com-
mission with that of the extension
officer in-charge of small-scale and
cottage industries in the community
development and national extension
service "blocks?

pl:;m Kanungo: That was the gques-
that I answered earlipr. It is

24 ADGUST 1967

Belterment Levy

*113¢0. Bhri Supakar: Will the Minis-
ter of Platning be pleased to refer to
the reply given to Starred Question
No. 18 on the 15th July, 1957 and
state:

(a) the average rate per acre at
which betterment levy has been fixed
in the different States of India; and

(b) the total annual collection likely
to be realised in each Btate?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). A
statement is laid on the Table of Lok
Sabha. [See Appendix III, annexure
No. 87.]

Shri Supakar: We find that in the
case of industrial areas, the value of
land goes up much higher than in the
case of agricultural land. May I know
the policy of Government regarding
this increment in the land value, so
far as the industrial areas are con-
cerned, and whether Government pro-
pose to levy any betterment levy in
the case of these industrial areas also?

Mr, Speaker: This is with respect to
niver valley projects

Shri Supakar: Not necessarily.

Dr. Ram Sobhag Singh: It is im
dufferent States.

Mr. Speaker: What does the pre-
vious guestion refer to?

Shri Supakar:
ment levy.

It refers to better-

Mr. Epeaker: In general? That
means even if a municipality 1s estab-
lished, a betterment levy will be there?

Shrl Supakar: I think so. Let him
at least answer so far as the multi-
purpose projects are concerned. They
are also there in industrial areas.

Mr. Speaker: I want to be as rale-
vant as possible. Does the starred
question No. 18 refer to  industrial
estates also or betterment levy in
general? Or is it only conflned to
river valley projects?

Shri Supekar: Betterment levy in
goperal, po far g5 J rezoeaberc.
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Shri 8. N. Mishra: All these con-
siderations are taken into account in

assessing the increase in the value of
land.

Shri Supakar: That is not the ques-
tion. So far as the industrial areas
are concerned, where the land goes up
iu value much higher than in the case
of irrigated area where the land
receives irrigation from the multi-
purpose projects, may I know what is
the policy of Government regarding
this increase in land value in the case
of industrial areas?

Mr. Speaker: If a project is put up,
on account of it there is betterment
levy. Industrial area grows of its
own accord. We are straying far
away from the original question.

Shri Supakar:; No, Sir. In the multi-
purpose project areas also, industries
- grow up in the case of some States.

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): This
betterment levy idea applies only to
irmgated land. The question of its
repercussions on industrial areas has
not been taken into consideration at
all in this, and it does not apply.

Shri Supakar: My question was not

understood.

Mr. Speaker: He has said that so far
as 1ndustrial areas are concerned, it
doevs not upply. Betterment levy is
only charged in respect of land bene-
fited by projects for which money has
been spent, and money has to be
recovered because those areas have
suddenly gone up in wvalue.

Shri Sadbhan Gupta: We find from
the statement that betterment levies
in the case of certsin States like
Assam, Madhya Pradesh and Orissa
are levied at a flat rate. These rates
might differ according to areas. May
I know whether in levying betterment
levy at a flat rate there is any provi-
sion in the law to ensure that there
has rearlly been betterment before
levying that betterment levy or is it
assuméed that because irrigation has
Sesa provided, there must have been

24 AUGUST 1087

Oral Answers g708

betterment and therefore the levy has
to be :mposed?

Mr. Sy er: How long are they to
wait & putting up the project?
Until actual yield comes?

Shri Surendranath Dwivedy: Three
or four years.

Mr. Bpeaker: These are all matters
of argument.

Shri Sadhan Gupta: Is it argument
to ask whether it is actually ensured
that betterment takes place or whether
the levy is levied on the assumption
that betterment must have taken
place?

Shri S. N. Mishra: This is on the
reasonable assumption in many cases,
and these assumptions do materialise.
We have also reason to think that the
State Governments in having their
legislation passed always take into
account the fact of these benefits
materialising. Otherwise, they would
not have recourse to it.

Shri Ranga: Is it not a fact that this
levy is liable te be paid ounly by those
peasants whose lands are brought
under irrigation?

Shri Nanda: The basis i5 a certain
proportion of the increase which occurs
i the price of land as between the
date of the completion und the exist=
ing date., A certain proportion of it
alone is taken. It is only after actual
irrigation benefit has been extended
to the land that this question arises,
and therefore, nobody is going to pay
anything in the form of betterment
levy if actually land has not received
betterment.

Shri Jaipal Singh: Have Govern-
ment considered the wisdom of put-
ting this betterment levy in the
reverse gear? That is to say, whereas
the present position is that betterment
levy is imposed because there has been
some improvement in the areas cdver-
ed by these multi-purpose projects, I
want to know whether Government
have any desire to extend this to the
industrial areas where industries
spring up but the surrounding sreas
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do not benefit, whereby they would
impose a betterment levy on those
areas where the industries operate

Shri Nanda: In certain urban areas,
they have town planning schemes

Shri Ranga: Is there anything on an
all-India basis?

Shri Nanda. Not on an all-India
basis but in several places

Mr. Speaker: The benefit of it can-
not go to the Centre So far as river
valley projects are concerned, they are
undertaken by the Government here
or the local government They get it

The others will go to the municipah-
ties

Shrt Yajnik: Are the State Govern-
ments authonsed to regulate—reduce
or 1necrease—the hetter levies, and
have they actually been compelled to
reduce them in certain parts of the
country m wiew of the great agitation
of the peasants against the rates of
the levy imposed on them before they
actually began to get the benefit of
the irrigation projects®

Shrl Nanda. It depends upon the
terms of the legislation in the area

Bhri R. Ramanathan Chettiar: Will
Government consider the question of
having a uniform betterment levy m
al{ the States and keep 1t at a reason-
ably low level”

Shri S, N, Mishra: In the very
nature of things, this cannot be done
uniformly in all the States

Bhri Ranga: Whll that question be
examined” Will the need for a uni-
form betterment levy system in diffe-
rent States all over the country be
considered?

Bhri Nanda: The question of better-
ment levy, the principle, methods etc
is considered together for the purpose
of an all-India approach It was con-
mdered in the Planming Commission
and also in the Irrigation and Power
Ministry with a view to evolving some
principle Not that umiformity has
been achieved or even may be achiev-
eod fully, but some kind of a unitorm
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approach Some efforts have been
made

Shri Bupakar: Is there & correlation
between the annual instalment of the
betterment levy and the rent that 1s
realised from the land?

Shri Nanda: There are two diffe-
rent bases One 13 on increase in the
gross value of the gross produce A
certain ratio is established in relation
to that The other system 1s the total
capital value increase of the price of
the land

Small-scale Enterprises

. J Shri Jaganatha Rao*
1133.9 Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether Mr Wilham Graham, a
United States business-man has offer-
ed to advance 25 thousand Dollars for
starting five small-scale enterprises mn
Ind:a,

(b) the reactions of Government
thereto,

(¢) whether thus offer has been
accepted by any youngman,

(d) if so the nature of industries
to be taken up, and

(e) whether Government propose
to grant any income-tax concessions
to Mr Willham for the first five year
period?

The Minister of Industry (Shri
Manubhai Shah). (a) Mr Wilham
Graham had an exploratory talk with
the Development Commissioner for
Small Scale Industries, when he ex-
pressed his desire to advance a total
of $25,000 at the rate of $5,000 each
to five small scale entrepreneurs No
concrete and detailed proposals have
y&t been received by Government from
Mr Graham

(b) to (d) Do not anse
(e) No, Sir

Shri Shree Narayan Das: What are
the terms and conditions on which this
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gentleman is going to advence money
to Indian entrepreneurs?

Shri Manubhai Shah: As I indicated
in answer to (b), (¢) and (d), no terms
have so far been drawn up or offered

Mr. Speaker: After all this 1s
$25,000, a lakh and qdd We will be
spending a thousand crores This
ought not to have been admutted
Everybody may offer ten rupees and
so on by way of gift

Shri Hem Barua: May 1 know why
Mr Graham was allowed to negotiate
with private parties without the know-
ledge of the Government?

Shrl Manubhat Shah He has neither
negotiated with private parties nor
without the knowledge of Govern-
ment As [ said, he had a meeting
with the Development Commissioner
for Small Scale Industnies, the senior-
most offcer of the Government of India
for small scale industries No agice-

ment or anything of that sort has been
drawn up

Mr Speaker. It 1s too small a
matter

Nepa Newsprint Factory

+
J Shr1 Assar.

1134 " Shrimati Ila Palchoudhuri:

Will the Minister of Commerce and
Industry bLe pleased to refer to the
reply given to Starred Question No 254
on the 21st November, 1956 and state

(a) whether Nepa Newsprint Fac-
tory has reached the production level
of 100 tons per day,

(b) 1f not, the reasons therefor, and

(c) what 1s the deily capacity of the
outting machine of this Nepa Factory?

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandma):
{(a) and (b) [he factory has not so
far reached the rated capacity of 100
tons per day, as certmin readjustments
in the plant are yet to be completed

(c) 3—4 tons per day
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Shri P. R. Patel: Is it not because
of maladminustration that the company
15 losing market?

Shri Satish Chandra: It 1s not a
question of maladministration but of
some maladjustment The factory has
not wyet reached its rated capacity
because some additional plants and
equipment are necessary in one or two
sections of the factory For instance, m
plant 18 to be installed for bleaching
the sala: wood pulp which 1s not as
bright without bleachimg as the im-
ported newsprint Similarly, the capa=
aity for making bamboo pulp 1s inade-
quate as compared with the other
sections of the factory and 1t 18 being
made up

Shri Assar- May 1 know whether it
1~ a [act that contiacts are coming in
for cutting from outside agencies and,
if =0 what 15 the reason?

Shri Satish Chandra: The cutting
capacity at the factory 1s more than
its own reguirements

Shri Vv C Shukla: May I know
what was the original target date by
which the production of 100 tons per
day was to be achieved?

The Minister of Industry (Shri
Manubhai Shah)* This factory, as the
House 1s mware, was really started in
1947 So, at that time there was
neither the Plan nor any target or
anything lhike that Normally, the fac-
tory should have reached the rated
production i1n 4 years' time Unfortu-
nately, due to several mishaps it could
not come to full production

Shri R, Ramanathan Chettiar: What

15 the loss this factory has incurred
annually?

Shri Manubhal Shah: That varies
from time to time, sometimes it is

Re 15 lakhs and sometimes it iz Ra 8
lakhs

Shri Ranga: Has any effort been
made by Government to exumine and
find out who were the technical officers
responsible for this continued failure
of the factory either to have the neces-
sary equipment or to come intc pro-
per production?
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Shri Manubhai Shah: If 1 may
correct a litfle rather wrong umpres-
sion which there might be in some
quarters, 1t 15 not the technical egqup-
ment that i1s necessarily bad The
financial management, right from the
beginning, was not of the satisfactory
order The Central Government step-
ped 1n only 3 years back because a
considerable amount of loan was given
Now, practically, the whole control is
in our hands and as I said on the floor
of the House a few days back, we hope
to bring the whole thing to the real
raled production, possibly, 1n the next
6 months

Shri Ranga: Even during this period
of three years during which the Cen-
tral Government has taken interest in
the matter, why 1s it that some of the
machinery 1s not awvailable and the
capacity has not been reached”

8hr1 Manubhai Shah. What my hon
colleague really meant was not that
there was 30 much of lacking 1n plants
as not to produce 95 to 100 tons per
day One of the headers in the boiler
gave way and there was a certun
collapse which happenced there It 1s
not only 1n this factory bui 1y many
other factories both m the private
sector and the public sector that this
happens We have immediately asked
the suppliers te fly some persons to
England and other countries and also
contacted local persons to build these
headers 1 wish to assure the House
that very soon 1t will be put in order
and we hope to reach the prewvious
rate of 65 tons per day

Shri T. B. Vittal Rao: May 1 know
if the newsprint that i1s produced at
this factory 1s sold at a subsidised
rate?

Shri Manubhai 8hah: No, Sir

Shri R. Ramanathan Chettiar: May
I know what 1s the total loss the fac-
tory has incurred since 1ts inception?®

Bhri Manubhal Shah: If the hon.
Member wants the dctual figures from
1947 when the factory was started, I
will certainly place it before the

.
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Shri C. R. Paftabhl Raman: May 1
know whether this Government will
follow the Canadian Government's
policy of afforestation because s0 many
trees are cut and will there be a co-
ordinate policy of afforestation®

Bhrl Manubhali Shah: It hardly
arises out of this question Afforesta-
tion 1s a very major policy of Govern-
ment

Evacuee Property

*1135. Shri Kodiyan: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state

(a) whether Government have
received a memorandum from the Cus-
todian of Evacuee Property Sufferers”
Association, Lashkar (MP ),

(b) 1f so, the nature of their griev-
ances, and

(c) the steps taken to redress their
grievances?

The Minister of Rehabilitation and
Minonity Affairs (Shri Mebhr Chand
Khanna). (a) Yes

(b) Complaints generally relate to
declaration of property as evacuee
property, delay in restoration of pro-
perty and disposal of cases It 1s also
alleged that the Custodian’s Depart-
ment 15 corrupt

(c) If a propeity has been wrongly
declared as evacuee property, the
remedy to the owner concerned lies 1n
appeal/revision in {h¢ manner pro-
vided for 1n the Evacuee Property Act
Complaints regarding delay in disposal
of restoration and other judicial cases,
are baseless As against about 1,800
cases 1in the former Madhya Bharat on
1st October, 1855, at present there are
only about a dozen judicial cases left
for disposal Complaint about corrup-
tion is mn too general terms to memnt
enquiry

Shri Kodiyan: May I know whether
it 15 & fact that even after the Central
Government directed the Custodian in
charge of the evacuee pool to restore
those properties which were declared
es non-evacuee properties ito their
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rightful owners, some of the houses
were auctioned and rented to the
owners on rental basis? May I know
the reason for thus action agmunst the
order of the Central Government?”

Shri Mehr Chand Kbanna: I could
not follow the question

Mr. Speaker: Notwithstanding the
fact that the Central Government
issued 1nstructions to the local cus-
todian or whoever was in-charge of
those properties to restore those pro-
perties to their owners, he rented them
to the owners and also put them up
in auction This 1s what the hon
Member wants to know Is 1t not?

Shri Mehr Chand Khanna. If a case
15 brought to my notice, I will cer-
tainly look into i1t The procedure 1s
this When a property 1s declared
evacuee property, 1t s for the person
concerned to file an appeal before the
proper authorities right up to the
Cu~todian General and f he 1s not
satished he can go to the Government
and file an application under section
16 It 15 only afier a decision  has
becn taken

Mr. Speaker: All these stages are
over The hon Member says that the
Central Government had issued n-
structions that the propertiecs should
be handed over to the lawful owners
Notwithstanding that order, the local
gentleman disposed of the property in
open auction and also gave them on
leases

Shri Mehr Chand Khanna. That
must have happened previous to the
period

Mr. Bpeaker: The hon Minister smd
that 1f a particular case is brought to
his notice he will look mnto it

Sbrl Mehr Chand Ehanna: But, I
am going a step further That 1s, ms
soon as an order for restoration has
been made under section 16, there can-
not be any question of auction because
thet property goes out of the govern-
ment pool. It iz to be handed over
t¢ the pergon concerned.
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Mr. Speaker: As the Minister said,
if there is any such cage )t may be
brought to the notice of the bon.
Minister

Paper Mills

*1136. 8hri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state

{(a)} vrhether paper mills have sub-
mitted their requirements of plant and
machmery for 1mplementing their
schemes of expansion,

(b) 1if so, the nature of their require-
ments and the amount of foreign ex-
change that wiil be involved, and

(e) what 1z the decision of Govern-
ment 1n this regard?

The Deputly Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) The requirements are generally
for complete paper plants including
soda recovery plant and the total
amount of forcign exchange requred
15 estimated at Rs 3,675 lakhs for ex-
pansion as well as for new under-
takings

(c) Import licences are 1ssued, as a
general rule, to the parties who
drrange deferred payment terms on
the lines laid down by Government
Import licences of the wvalue of
Rs 1,198,414 lakhs have already been
1ssued

Shri Shree Narayan Das: May 1
know the names of the countries from
where these plants and machinery are
to be imported”?

Shri BSatish Chandra: Different
licensees have negotiated the procure-
ment of the machinery from different
countries

Shri Shree Narayan Das: May I
know whether any efforts have been
made to produce those plants and
machinery in our own country?

The Minister of Industry (Shel
Manubhal Bhah): Some portions of
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the paper roachinery are manufactured
in this country but that is one line in
which we are seriously lacking so fac

Shrimati Tarkeshwarl Sinha: What
is the total target for this paper ex-
pansion scheme for the Second Five
Year Plan and what is the estimated
<cost involved in the whole expansion
programme?

Shri Satish Chandra: The target
fixed for the end of the Second Five
Year period is 4,50,000 tons. I have
given some idea about the cost in the
answer to the main question. The total
foreign exchange requirement for the
capacity that has been newly licensed
would be Rs, 3,675 lakhs.

Shrimati Tarkeshwarl Sinha: I
asked about the total cost and not only
the foreign exchange.

Shri Manubhal Shah: The foreign
component is generally 55 to 80 per
cent. That can easily be computed.
Because we cannot say with any
guarantee what everybody will spend
in the private sector in each plant.
‘We only take care of the foreign ex-
change part of it

Shri Heda: The hon. Minister has
stated that we will be producing 45
lakh tons by the end of the Second
Plan period. What 1s our estimated
requirements at that time?

Shri Satish Chandra: The totas
requirements have been calculated in
arriving at this target. Our total
regquirements, apart from newsprint,
will be mbout 3-5 lakh tons for which
a rated capacity of at least 4.5 lakh
tons has to be provided for.

Shri Bisumatar: Has any scheme
‘been submitted by the Assam Govern-
ment and if so has it been considered?

Shri Manubhal Shah: There is one
scheme from Assam for the establish-
ment of a pulp and paper plant.

Shri Shankaraiya: In view of the
shortage of paper and the difficulty in
getting machinery from outside, what
steps have been taken by the Govern-
gheht to see that the mills which have
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got the machinery and the rated capa-
city are brought into production?

Shri Satish Chandra: Many licences
have been issued. In several cases, the
idea is to expand the installed capa-
city. Only a few mills will be entirely
new.

Shri Shankaralya: My question is
about such of those mills which have
got machinery but are not producing.

Shri Manubhal Shah: There is no
such mill except perhaps one or two
where the rated capacity has not been
reached. It would not be a correct
inference to say that much of the
machinery remains unutilised. (Inter~
ruptions).

Shri Shankaraiy 1: The Mysore
Cauvery Paper Mills is under ligui-
dation and it has got the machinery.
What steps have been taken to see
that such mills are brought up? That
is my guestion.

Shri Manubhai Shah: That 1s why I
suid ‘excvepl one or two mills'. One
was Mysore and the other was Andhra.
(Interruptions).

Mr. Speaker: He might have stop-
ped with that information for Mysore.
Why did he go to Andhra? Shri Bhakt
Darshan.

s WeR 19 ; AAdm Ha ot &
aar fe 1o aewve § 359y smw Tvd
vt ferdeht 2T & wawrEar Enf e §
af st ot F@rd srddy o § ag S
wgat g I fvx e feefi & g g
®! grawmwa o, arAr ag T8 F
g w2z eqriog g ?

oft wpnf oy : ¢ e wRw §
JIEATH, 3 AYT F, L AT A,
2 qfg=d) qmrer , ¢ qew aEw #, Q
sy #, ¢ fagre & st 3 vk A
Bhri Feroze Gandhi: May I know
whether the NEPA mills are having
full production aceording to the rated
capacity and whether the last year's
balance sheet has shown loss or profit?
SBhri Manubhal Shah: Perhaps the
hon. Member was absent when a lot
of supplementaries were put on that.
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Tea-Estate Owners in Kerala

*1137. S5hrl Maniyangadan: Will the
Minister of Commerce and Indusfry

be pleased to state:

(a) whether a memorandum setting
out the grievances of owners of small
tea estates in Kernla has been received
by Government;

(b} whether any steps have been
tiken to redress the grievances men-
tioned 1n the said memorandum, and

(e) 1f so, what”

The Minister of Commerce (Shri
Kanungo): (a) and (b) Yes, Sir.

(¢} The main grievance related to
the fixation of crop basis of the estates
mnd the 1ssue of export quotas The
Tea Board has since devised a method
for the expeditious fixation of crop
bas1s and 1ssue of export guotas.

Shri Maniyangadan: May I know
whether the applications of small
holders for registration had been
allowed?

Shri Kanungo: I have not got the
exact information The information at
my disposal 1s that the basis for crop
rstimation has been completed and the
export quotas have been 1ssued

et o W § dw I s €1 dmT
feg, m.a,
[ =it wwr w5 .
o TM AITT MT
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Leo tw gam g -
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fomqa sfmdey seqer X R &
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Shrimati Tarkeshwarl Sinpha: May
I know whether the Government is
in a position to indicate the cost of

production of newsprint from bagasse
and also from wood pulp?

Shri Manubhal Shah: It will be too
early to judge as to what would be
the cost of production. It is a new
invention which came out only last
year. By and large, prima fucre, one
can say that it is easier to process
bagasse than bamboo or other woods
.and raw materials.

Shri 8. V. BEamaswami: What would
be the minimum capacity of an
-economic unit and how much bagasse
would be required for such a unit?

Shri Manubhai Shah: 100 tons can
be said to be an economuc unit. 1:24
is the ratio. About 72,000 and odd
tons of dry bagasse would be requir-
ed for 30,000 tons of newsprint.

Shri T. B. Vittal Rao: These nego-
tiations with the German experts
have been going on for quite some
time now. When is it likely to con-
<lude?

Shri Manubhal Shah: As I have al-
ready indicated in the latter part of
my answer, much depends upon the
foreign exchange and the credit pay-
p‘aent terms we get. Actually speak-
ing, we are all satisfied on the techni-
cal side, location of the site and the
resources of raw materials. It is
really credit and financial sides that
have to be looked into.

Bhri T. B. Vittal Rao: May I know
‘whether it will be completed during
rthe Second Plan period?

Bhri Manubhai Shah: We hope so.

Shri Bishwanath Roy: May I know
wrhether the Government's attention
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was drawn, to the fact that in Eastern
U.P. and North Bihar bagasse is
available in abundance, before decid-
ing on the location of the factory.

Shri Manobhai Shah: This is very
well known,

Minimum Wages Act

*1142, Shri B. §. Murthy: Will the
Minister ¢f Labour and Empioyment
be pleased to state the States in which
the provisions of Minimum Wages Act
are not yet implemented with regard
to Agricultural Labour?

The Deputy Minister of Laboar
(Shri Abid All): Madras and Kerala.

Shri B. S. Murthy: How many
villages have been brought under this
Act 1n Andhra?

Shri Abid Ali: Complete informa-
tion has been given in the report
which is available in the library. It is
a printed document

Shri B. S. Murthy: The roport is &s
old as two vears.

Shri Abid Ali: Since then, not much
has been done.

Shri Ranga: Is it not a fact that in
most of the wvillages even 1n Andhra
Pradesh and Madras—not to speak of
other States——this Act has not been
applied to agricultural labour?

Shri Abid All: The areas in the
States where the Act has to be made
applicable had been mentioned in that
report. What is not mentioned is not
there. .

Mr. Speaker: Is it the contention of
the hon. Member that even where it
is on paper, it has not been extended
in practice?

Shri Ranga: My point is this. We
have given certain time to the State
Governments within which they
should extend the provisions of this
Act to agricultural labour all over the
State. There have been many exten-
sions. In spite of all that, even today,
in most of the villages, it has not beén
extended to agricultural labour
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Bhri B, 8. Murthy: I may add, Sir,
that 1n Andhra only 18 villages have
been brought under this Act 24 years
have passed and nothing has been
done so far. ! was asking for further
information but the Minister says that
it 18 in the report,

Mr, Speaker: 1 believe that every
hon Member who comes here must
have in his jurisdiction or constituency
as many, 1if not more, as five Members
of the local legislature. What have
they done” Everything i1s asked 1n
this House The local Government
does not do but how is the hon. Minis-
ter responsible?

Shri Ranga: They have to use their
good offices

Shri B, S. Murthy: It 15 a Central
Act

Mr. Speaker: The administration 1s
by them

Shri Abid All: We will forward this
sufigestion to the State Governments
mentioned

Shri Narayanankutty Menon: May I
know whether 1t 1s not a fact that the
piovisions of the Mimimum Wages Act
could not be implemented 1n the State
of Kerula because of a lacuna in the
Central Act, and 1t cannot be imple-
mented unless the Central Act s
amended”?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): That
Act now requires some amendment. It
has been taken up in HRajya Sabha
and dealt with there It has now come
to this House.

Shri B. 8. Murthy: In view of the
fact that the Ministry 1s bringing thus
Minimum Wages Act again before the
Parliament, I want to know what
further steps are now being proposed
to see that the provisions of this Act
are implemented in all the States?

Shri Nanda: It is a question of
exercising our moral influence, per-
sugsion, bringing the facts to the
notice of the States concerned at the
wvarious conferences which we hold
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and bringing this matter up for dis-
cussion. This is all thet we can do,
and we shall do that.

Subsidised Industrial Housing Scheme

*113. Bhrl J. R. Mehta: Will the
Minister of Works, Housing and Bup-
ply be pleased to state:

(a) the reasons for excluding tha
workers employed i coal and mica
mines from the benefits of the Subsi-
dised Industrial Housing Scheme of
the Central Government; and

(b) whether Government will re-
consider the matter?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chunda): (a) There are separate Sub-
sidised Housing Schemes administered
by the Mumsiry of Labour and Em-
ployment for piovision of houses to
the woi kers employed in coal and mica
mines

(b) Does not arse

Shri J. R. Mehta: May I know the
reasons why the woikers in the coal
and mica mines are not allowed the
benefit of this scheme?

Shri Anil K. Chanda: Because there
15 another scheme which is ulready
operating for the benefit of the
workers 1in those mines.

Shri T. B, Vittal Rao: Sir, I rise on
u peoint of order. This question should
have gone to the Ministry of Labour
because housing of these minez are
under the management of the Minis-
try of Labour.

Shri A. C. Guha: That Fund is
handled by the Labour Ministry.

Mr. Speaker: The question has been
sent to the Ministry of Works, Hous-
ing and Supply and they have
answered it

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The in-
dustrial housing scheme is administer-
ed by the Ministry of Works, Housing
and Supply. The question is, why the
workers employed in coal and mica
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mines are not included in the scheme,
and the reply iz that the Ministry of
Labour has got a separate schemre.

Bhri A, C. Guha; Not only another
housing scheme, I think the Mica
Mines Welfare Fund is also under the
Labour Ministry.

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): Ves,
that is also under the Labour Ministry.

Mr, Speaker: Housing is under one
Ministry and the fund is under an-
other Ministry.

Bhri A. €. Guhsa: This housing has
to be done from the Mica Mines Wel-
fare Fund and that fund is under the
Labour Ministry.

Mr. Bpeaker: This will be consider-
ed. We will go to the next question.

Expansion of Engineering Industry

*1144. Shri S, M. Banerjee: Will
the Minister of Planning be pleased to
state whether the expansion of Engi-
neering Industry under the Second
Five Year Plan will include expansion
of Ordnance Fuactories?

The Deputy Minister of Planning
(Shri 8. N. Mishra): No, Sir. The
Second Five Year Plan does nat deal
with Defence westablishments.

Shri 8. M. Banerjee: May I know
whether 11 15 in the knowledge of the
hon. Minister that these Ordnance
Factories are manufacturing civilian
goods to the tune of Rs. 4} crores per
year and, if so, why the surplus manu-
facturing capacity of these factories
will not be utilised for the purpose
of speeding up our production in the
Second Five Year Plan?

Shri S. N. Mishra: Although this
question is not gquite related to the
present Plan, for the information of
the hon. Member I would like to sub-
mit that to the extent it is possible
that iz already being done.

Bhel B. M. Banerjee: May I know
whether expansion of these Ordnance
Factories is not being done because of
the pressure from the private sector?
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Mr. Speaker: He said that to the
extent posgible it is being done,

Bhri S. M. Banerjee: It is not done.
I know of Ordnance Factories myself.

Mr. Bpeaker: The hon. Member has
got a different impression.

Bhri S. M. Banerjee: They say that
there will be pressure from the private
sector and that they will compete.
May I know whether there is private
pressure?

Shri S. N. Mishra: No amount of
pressure from the private sector deflect

the Government from doing the right
thing.

External Marketing Scheme for
Handloom Fabrics

1.
+1145 Shri Subbiah Ambalam:
" 9 Shri Thanu Pillai:

Will the Minister of Commerce and
Industry be pleased to state the work-
ing results of the External Marketing
Scheme for Handloom Fabries during
the year 1956-577

The Minister of Commerce (Shri
Kanungo): Information is being col-
lected and will be laid on the Table of
Lok Sabha.

Shri Subbiah Ambalam: In view of
the fact that the depots working in
the foreign countries are working
under a loss, may I know whether
the Government will consider the
advisability of promotling agency
arrangements as is being done in
Rangoon?

Shrli Kanungo: The purpose iz not
only of profit by a particular estab-
lishment, it is a promotional mctivity.

Shri Ranga: Has Government
received any representation from those
who are interested in the production
of Madras handkerchiefs to the effect
that Government should use their
good offices to enable them to export
their stuff to Ghana, Nigeria end other
countries directly instead of through
all these various middlemen who have
been exploiting them for a long time?



w27 Oral Answers

Shri EKanungoe: There have been
warious suggestions, but the one basic
fact remamns that the sartorial habilts

of Ghane and other African countries
are changing

S8hri 8, V. Ramaswaml: When was
thus scheme started, and ever since its
inception how much has been improv-

ed by way of export of handloom
tabrics®

Shri Kanango: This scheme was
started somewhere about 1954, and
the Madras Apex Society s been
looking after it The sales effected
through the offices of these agencies
have shown improvement in 1955-58,
and I hope they would show improve-
ment 1n 1956 57

Shri 8. V. Ramaswami: Let us have
figures

Shri Kanungo: I have not got the
figures for 1956-37, as 1 stated earlier
in my main answer to the gquestion

Shri Jinachandran+ May I know
shether any help 1s extended to hand-
loom factories outside the co-operative
sector for export?

Shri Kanungo: Yes

Shri B. Ramanathan Chettiar: May
1 know whether the State Trading
Corporation handles this export?

Shri Kanungo: The amount 1s so
small that the State Trading Corpora-
tion cannot handle it

Shri Ranga: Why 1s 1t that the Gov-
ernment do not want to do anything
and are satisfled with saying that the
sartorial habits are changing there”
‘Why 15 1t that they have refused to
give facilities either to the Handloom
Fabric Marketing Scaety or to the
Handloom  Weavers’ Co-operative
Societies 1n different States, especially
in Andhra and Madras, to send their
delegates there to explore the possi-
bilities for export®

Shrl Eanungoe; The Fabric Socety
13 doing the largest amount of busi-
ness 1n this commodity

Bhri Ranga: No
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Shri Kanungo: They ure, and as far
83 Apex Societies are concerned, they
are welcome to send their representa-
tives

Shrl Shankaraiya: May I khow what
steps are being taken to place the
services of the External Marketing
Officers with the All India Handloom
Co-operative Marketing Society, who
are also entrusted with the work of
carrying on external trade?

Shri Kanungo: The whole scheme
will be taken over very shortly by
the Fabric Society

Export of Onions

*1146 Shri Jadhav. Will the Minis-

ter of Commerce and Industry be
pleased to state

(a) what was the guota for the ex-
port of onions allotted to different
States in India during 1956-57,

(b) which are the onions produc-
ing States and what was the produc-
tion State-wise during the last year;

(c) the estimated production this
year,

(d) the gquota allotted for export
to each State,

(e) what 1s the quota allotted to
Nasik District,

(1) whether 1t 1s m fact that durning
the last year the quota of 500 tons of
onions was allotted to Niphad Taluka
whereas this year only a qQuota of 80
tons has been allotted, and

(g) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a), (b) and (d) A statement 1s laid
on the Table of Lok Sabha [See
Appendix I1I, annexure No 88]

(c) Estimaite 1s not yet avalable

{e) and (1) Quotas are mnot allot-
ted on u district-wise or taluk-wise
basis

(g) Does not arise

Shri Jadhav: What is the basis of
allotting these quotas?
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Shri Satish Chandra: The quotas are
allotied port-wise. The systern of allot-
ment was revised in 1956. About 40
per cent is reserved for co-opérative
societies and the rest is allotted to
various shippers on a ‘first come first
served' Basis,

Shri Dasappa: May 1 know why.
exports for March-August 1057 are
less than half of the exports for
March-August 1958.

Shri Satish Chandra: Exports to
that degree were not possible due to
lesser preduction and higher prices,

Shri Venkatasubbaiah: From the
statement laid on the Table of the
House 1t is seen that production of
onions during 1956-57 in Andhra was
158,000 tons, but at any time not more
than 13,500 tons were allowed to be
exported, May I know what iz the
reason for this restriction on exports?

Shri Satish Chandra: These quotas
are alloited after taking into account
the level of production and the
requirements within the country.

Shri B, K, Galkwad: May I know
whether there are agricultural co-
operative societies and, if so, in spite
of gll that, why no permits are given
to the agricultural co-operative
societies for export and why export
permits are given to the merchants
from outside?

Shrl Satish Chandra: The hon,
Member would have listened to my
earlier answer, 1 said, 40 per cent of
the quota is reserved for agricultural
co-operative societies and is allotted
on the recommendation of the State
Governments.

Shri B. K. Gaikwad: Does it mean
that 60 per cent of the quota is
allowed to the merchants?

Shri Satish Chandra: At present,
ves,

8hri B, K. Galkwad: If the agricul-
tural ative societies are there,
where js the necessity to give 60 per
cent to the merchants? Why not it be
given to the agricultural societies?

Shri Satish Chandra: The agricul-
tural co-operative societies may
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be allotied bigger quota if they deve-
lop. At present, they are motin =
potition to handle more than 40 per
cent of the exports.

Shri Jadhav: Sir, on a point of
information. ‘This question, that Iis,
Question No. 1148, was given as a
short notice gquestion, A deputation
from Nasik district was here, and
Nasik district is one of the biggest
production centres of onion, This
question was given « on the 13th
August, 18057, and it was admutted as
a regular question_

Mr. Sfeaker: Does he want me to
disallow this gquestion. The hon. Mem-
bers are under & curious impression
that the moment they put down a
Short Notice Question thé Speaker,
Mimister, everybody, must rush to that
question. It 18 open to me to allow or
not to allow a question. If the Minis-
ter wants time, it 1s given. When a
ShorE Notice Question is received, it
15 referred to the Minister. He may
find it 1mpossible to answer the
queshion at short notice, If he is not
able to reply, it is ocpen to me to treat
it as a Starred Question or an Unstar-
red Question or disallow it, If I do not
find that 1t 15 a proper question to
be answered at short notice, 1 would
put it as a Starred Question and give
the Member the opportunity to put
supplementaries

I now proceed to the Short Notice
Question,

12 hrs.
SHORT NOTICE QUESTIONS AND
ANSWERS
Commercial Broadcasting in All India
Radio
Dr. Ram Subhag Singh:
Shri Radha Eaman:
J Shri M. R, Krishna:
N. Q. No_ 19, { Shri N, C. Laskar:
! 8hri J. R. Mehta:
Shri Raghunath Slnsh
Shri R 8, Lal:
lShﬂ Jadhav:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether the attention of Gov~
ernment has been drawn to a speech
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of the Mimster for Irmgation sand
Power published in Dellu Stotesman
and other papers of the 17th August,
1857, regarding commercial broadcast-
ing by the All India Radio;

(b) whether 1t 1s a fact, as has
been reported 1n that speech, that
Government have no settled policy
regarding commercial broadcasting,

(¢} whether Government agree, As
has been reported in that speech, that
the policy of All India Radio requures
thorough overhaul, and

(d) 1if so, the measures proposed to
be taken m this regard”

The Minister of Information and
Broadcasting (Dr Keskar): (a) to
(d) The Mmnister of Irrigation and
Power informs me that the report of
his speech to which reference 1s made
15 not aceurate He did not refer to
commercial broadcasting, nor did he
say that the All India Radio required
a thorough overhaul

He referred to sponsored program-
mes which, according to hum, did not
mean commercial broadeasting or any
kind of advertisements

Radio programmes may be sponsor-
ed for advertisement purposes or
other purposes

It has been the settled policy of the
Government not to have adwvertise-
ments on the Radio or commercial
broadecasting It 1s not proposed to
change this policy

Dr. Ram Subhag Singh* If such 1s
the impression of the Mimster of
Irrigation and Power, may 1 know
why that report was not contradicted
in time?

Dr. Keskar. That question may be
addressed to the Minister of Irrigation

Shri R Ramanathan Chettlar: May
I know whether Government 1s
congldering the question of introduc-
ing sponsored programmes®

Dr Keskar As I explained in my
answer, gponsored programmes may
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be for advertisement purposes O
other purposes, and as far ai sponsor-
ed programmes are concerned, T might
inform the House that from February,
1934, the Government of Indiz has
definitely decided on the policy that it
w1'l not allow sponsored programmes
This policy has been continued and
even after Independence, the iate
Sardar Vallasbhbha: Patel, who was
the first Minister for Information and
Broadcasting, formally announced
that Government will not allow
advertising or commercial broadcast-
ng of any type over the radio

Dr Ram Subhag Singh: The hon.
Minuster said in reply to the original
question that he has been informed
by the Minuster of [rrigation a&nd
Power that his speech did not refer
to the commercial broadcasting pro-
gramme and adveruisement But he
did refer to sponsored programimnes
Now, the Minister says that the policy
15 not to allow sponsored program-
mes Mav 1 know then what wnll be
the reply of the Mimster regarding
sponsored programmes, because that
statement concerned itself with the
sponsored programme of All-India
Radio

Dr Keskar It 15 not possible for me
to try to find out the details of what
somebodv else said What I am con-
rerncd with, and what I put before
the House 13 the considered policy
of the Government regarding this
matter which has been made very
clear many times not only by me but
before me by other Ministers and
responsib’e persons of the Govern-
ment

Shri Radha Raman. In view of the
wrong umpression created by this
report published 1n various sections of
the press, may I know whether the
Minister of Infoamation and Broad-
casting had an opportumty of per-
sonally tallkang to the Minister of
Irrigation and Power and explaining
the situation and requesting hum to
contradict and clarify the position?

Dr, Keskar: He will do 50 1if’ he
considers 1t necessary
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Shri C. R, Patiabhi Raman: In view
of the fact that even in Ehgland a
committee has suggested that sponsor-
ed programmes should be di
will the Government stick to f{ts
policy of preventing sponsored pro-
grammes?

Dr, Keskar: That is what T have just
now stated.

Shri Ranga: Is it not generally
undersicod by ‘sponsored programme’
that it does not comprehend or include
any idea of commercial broadcasting
but only certain programmes for
which  certain  charitably-minded
people or public-spirited people might
donate sums and therefore a number
of talks are given on various questions
of non-political public interest?

Dr, Keskar: As I said in my answer,
it the hon. Member had listened care-
fully, there might be programmes of
the type to which he was referring,
but, by and large, the majority of
programmes which are known as
sponsored programmes are sponsored
by big commercial interests.

Shri M, R. Erishna: The hon. Minis-
ter had stated that the principal
reason against commercial broadcast-
ing is that the business community
would like to advertise through the
radio and would insist on a certain
tune which would bring down the
standard of the radio. May 1 know
whether the Minister at any time
convened a conference of all the
business concerns of the country to
find out a via media to maintain the
standard and, at the same time,
advertise through the radio?

Dr, Keskar: This is more of an
argument as to whether it is desirable
or not, I would remind the hon.
Mémber that only a few days back
wa: had the budget debate regarding
this Ministry and this question was,
1 think, gone quite thoroughly into,
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WRITTEN ANSWERS TO
QUESTIONS

Printing Press at Gangtok

#1125, Shri Keshava: Wil the
Minister of Works, Honsing and
Supply be pleased to state:

(a) the progress, if any, made in
establishing a Government printing
press at Gangtok in Sikkim; and

(b) the estimated cost of this pro-
ject?

The Minister of Works, Housing and
Supply (Shri K O Reddy): (a) The
proposal for the setting up of a Press
at Gangtok has been deferred for the
time being owing to filnancial strin-
gency and the tight foreign exchange
position,

(b) The project is estimated to cost
about Rs. 7'42 lakhs as non-recurring
and there will be an annual recurring
expenditure of about Rs. 1,73,000.

Prohibition Measures

*1128. Shri Sanganna: Will the Min-
ister of Planning be pleased to state:

(a) whether any State Government
has pleaded inability to proceed fur-
ther with the prohibition measures
during the Second Five Year Plan
period; and

(b) if so, its name?

The Deputy Ministier of Planning
(Shri S, N. Mishra): (a) Yes, Sir

(b) Government of West Bengal.

State Trading Corporation of India
(Private) Lid.

*1128. Shri Bimal Ghose: Will the
Minister of Commerce and Indasiry
be pleased to state:

(a) the total amount advanced by
the State Trading Corporation during
1956-57 to importers of foreign coun-
tries (country-wise) to enable them to
make payments for their purchases
from India;

(b) the terms and conditions for
making such advances; and
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(c) the amount still owutstanding
from each country?

The Miunister of Commerce (Shri
Kanungoe): (a) to (c). The State Trad-
ing Corporation have not given any
loans to mmporters of foreign countries
to enable them to make payments for
their purcheses from India, They
have, however, offered short-term
accommodation through normal bank-
ing channels It will not be in accord-
ance with the normal busines practice
to disclose the details in regard to
this accommodation

Cottage Industiries

*1131. S8hri M B. Thakore: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government contem-
plate to start Cottage Industries in
Gujerat for weavers belonging to
Bunkar Harijan Commumty, and

(b) if so, when the scheme 15 to be
implemented?

The Minister of Commerce (Shri
Kanungo): (a) No such scheme 1s
contemplated

(b) Does not arise,
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Reiief and Rehabititation Work

#1138, Shri Dasaratha Deb: Will the
Minuster of Rehabilitation and Mine-
rity ANairs be pleased to state:

(a) whether there is any territory-
wise Advisory Commuttee to assist
Government in therr Relief and Re-
habilitation work in Tripura; nhsl

(b) 1if not, whether Government
propose to form one?

The Minister of Eehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No,

(b) The matter 12 under considera-
tion of the Tripura Admunistretion.

All India Handicrafts Board

*1140. Shri Damani: Will the Minis.
ter of Commerce and Industry be
pleased to state

(a) whether a demonstration-cum=
manufacturing centre for bamboo
articles and baskets has been sanc-
tioned for Rajasthan by the All l.nd.h
Handicrafts Board;

(b) if so, what 15 the amount of
grant sanctioned for it; and

¢) whether the location of the
centre has been finalised?

The Minister of Indlstry (8hri
Manubhal Shah): (a) Yes, Sir

(b) Rs 4,780

(e) Yes, Suir The centre 15 located at
Udaipur

Evacuee Lands

*1141. Shrimatl Sucheta Kripalani:
Wiil the Minister of Rehabilitation
and Minority Affairs be pleased to
state.

{a) the total acreage of agricultural
land belonging to the migrants to
Palustan sold to non-displaced persons
in the Dellu Territory from the 15th
March to the 30th April, 1957;
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(b) whether'it is a fact that perma-
nent proprietary rights have been
conferred on claimant-allottees of
evacuee agricultural land upto the.lst
March, 1956 against their land claims;

(¢) whether it is a fact tht once
land has been allotted to & displaced
landtclaimant on temporary, quasi-
permanent or permanent basis, his
land claim to the extent of the allot-
ment will be deemed to have been

satisfled; and

(d) whether it is a fact that they
now propose to take back the agri-
cultural lands allotted to non-Punjabi
land-claimants in Delhi Territory and
put these to auction if valued over
10,000 and sale if valued less than
this amount?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Information is being
collected.

(b) Yes. in the case of the rural
agricultural lands this is the policy,

(c) Yes, in the case of rural agricul-
tural land,

(d) The Hon. Member is presum-
ably referring to the urban agricul-
tural land jg Delhi, This land will
be disposed of like any other urban
evacuee property ie. auctioned if the
value exceeds Rs. 10,000/- and allotted
it the wvalue is within that amount,

Extradition Treaty with Pakistan

#1147, Shri D. C, Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 155 on the 22nd May, 1957
and state whether the consideration
of the question regarding Extradition
Treaty with Pskistan has been con-
cluded?

The Deputy Minister of External

Affairs (Shrimati Lakshmi Menon):
The matter is still under considera-

tion
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Closare of Textile Miils

f Shrimatl Tarkeshwari Sinhay
*1148, { Shri Bibhutl Mishra:
| Shri Shankaraiya:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
undertaken any investigation into that
closure of the Textile Mills wunder
Section 15 of the Industries (Deve-
lopment and Regulation) Act of 1851;
and

(b) if so, the result of such investi-
gation?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir, in the case
of three textile mills,

(b) The investigation is still in
progress,

Copra and Betelnnts

*1149. Dr. Ram Subhag Singh: Will
the Minister of Commerce and In-
dusiry be pleased to state: .

(a) the quantity of annual produc-
tion of copra and betelnuts in (i) Car
Nicobar Islands, and (ii) the rest of
the Andaman and Nicobar Islands
taken together;

(b) what is the system of trade in
these commodities;

(¢) the quantity of copra and betel-
nuts exported from there at present;
and

(d) who are the main exporters?

The Minister of Commerce (Shri
Eannngo): (a) Production in 1856-37:

(i) Copra...... 14,74,105 1bs.
Betelnuts. .. ... 2,85,251 1bs.

(ii) Copra...... 17,686,810 lbs.
Betelnuts. ,.... 1,286,768 1bs,

(b) Nicobar Islands having been
declared reserved asreas under Section
3 of the Andaman and Nicobar Islands
(Protection of Aboriginal Tribes)
Regulation, 19568, trade of all kinds
including that in copra and betelnuta,
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€sn be carried only in accordance
with the terms and conditions of
licences granted by the Chief Com-
missioner of Andaman and Nicobar
1Islands under Section 8 of the Regula-~
tion, Persons holding such licences
are authorised to purchase copra and
betelnuts from local population at
prescribed rates and on every item so
purchaseq royalty at preseribed rates
is payable to Government,

{c) Exports in 1986-5T7:
Copra...... 36,47,180 lba.

(d) M/s. Carnicobar Trading Com-
pany and M/s. R, Akoojee Jadwet and
Company,
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Tin Requirements

#1152, Shri Shres Narayan Das:
Will the Minister of Commerce and
Industry be pleascd to state:

{a) whether any assessment as to
the requirement of tin during the
current year has been made;

(b) if so, the quantity required;

(c) the extent to which this demand
will be met through the International
Tin Council of which India is a mem-
ber;

(d) what are the terms and con-
ditions on which India shall have to
make her purchases of tin; and
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(e) what is the minimum gquantity
of tin that India shall have to buy
this year as a member of the said
Council?

The Minister of Indusiry (Shri
Manobhal Shah): (a) and (b). Yes,
Sir. The current reguirements are
estimated at 4,000 tons per annum.

(c) to (e). The International Tin
Council does not ordinarily make
allocations of tin, but only fixes
ceilings for exports from producing
countries, The consuming countries
are free to obtain their requirements
from the producing countries within
the export gquotas fixed.

15th Labour Conference

*1153. Shri 8. M. Banerjee: Will
the Minister of-Labour and En\plo,—
ment be pleased to state:

(a) whether decisions taken in the
15th Labour Conference are being
implemented; and

(b) if so, the probable date or dates
by which they would be implemented?

The Deputy Minister of Labour
(Shrl Abid All): (a) The decisions
taken at the 15th Bession of the Indian
Labour Conference are under Govern-
ment's consideration and will be
implemented 1n co-operation with the
State Government and the all-India
Organisations of employers and wor-
kers.

(b) As implementation rests with
various interests no dates can be
specified

Indian Traders in Burma

*1154, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No. 279 on the 22nd May, 1967
and state:

(a) whether the Government of
India have received any reply from
the Burma Government with regard
to the registration of Indian traders
under the Burma Companies Act
and
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(bY if so, the nature of the reply
received?

The Deputy Minister of Extermal
Affairs (Shrimatl Lakshmi Menon):
{a) No reply has been received from
the Government of Burma.

(b) Does not arise.
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Strikes by Unions

#1156. Dr, Ram Subhag Singh: Will
the Minister of Labour and Employ-
ment be pleased to lay a statement
on the Table showing:

(a) the number of Unions which
served notices of strike during the
monthg of June and July, 1957;

(b) how many of them later with-
drew their notices as a result of nego-
tiation with the Government or other-
wise;

(¢) how many actually went on
strike; and
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{d) what has been the total loss of
production eic, as a result of these
strikes?

The Deputy Minister of Laboar
(8hrl Abld All): (a) to (d). A state-
ment is laid on the Table of Lok
Babha giving the available informa-

tion. [See Appendix III, annexure
No. 80]. -

Export of Yron Ore

864, Shri M. V., Erishna Rao: Will
the Minister of Commerce and Indus-
iry be pleased to state the total quan-
tity of iron in tons exported from
Andhra Pradesh during 1955-68 and
1856-877

The Deputy Minister of Commeroe
and Industry (Shyi Satish Chandra):
Statewise export statistics of iron ore
are not available,

Ambar Charkha Training Centres

865. Shrl Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of Ambar Charkha
Tramning Centres opened sp far in the
Bombay State with their location;

(b) the number of such centres to
be opened there during the current
financial year: and

(c) the places where these centres
will be set up?

The Minlster of Commerce (Shri
Kanungo): (a) A statement showing
the number of training centres (pari-
shramalayas and vidyalayas) in the
Bombay State as on the 16th July,
1857 together with their locations 1s
laid on the Table [See Appendix III,
annexure No. 81].

(b) and (c). It is tentatively pro-
posed to introduce 6,000 charkhas in
the Bombay State during the current
financial year. The establishment of
parishramalayas {production-cum-
iraining centres) at various places in
tne State and the number of charkhas
to be allotted to each will be decided
by the Bombay Village Industries
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Board, It is not proposed to start new
(training centres for ins-

tructors) in this State as the existing

ones will meet the requirements,

Community Radio Sets

866. Shri Dharmalingam: Will the
Minister of Information and Broad-
casting be pleaged to state the cost
involved in obtaining cheap radio
sets for the Community Listening
Scheme so far?

The Minister of Information and
Proadcasting (Dr. Keskar): Govern-
ment of India's share of the cost
involved so far In obtaining cheap
radio sets for the Community Listen-
ing Scheme is about Rs, 35§ lakhs

Migration of Hindus from East
Pakistan

867. Shri D, C, Bharma: Will the
Minster of Rehabilitation and
Minority Affairs be pleased to state
the number of Hmndus who have
migrated from East Pakistan to India
during the months of May, June and
July, 19577

The Minister of Rehabllitation and

Minority Affairs (Shri Mehr Chand
EKhanna):

Month Persons .
migrated
May, 1857 816
June, 1957 796
July, 1957 504

Handicraft Training Centres

868. Shri D. C BSharma: Wil the
Minister of Commerce ang Industry
be pleased to state:

(a) the number of handicraft train-
ing cenfres so far opened in Punjab,
District-wise; and

(b) whether any attempt has been
made to organise the treining mn Pun-
jab so as to keep Intact their old and
indigenous handicrafts?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The number of handicraft train-

oot W A A F e

o
ing centres so far opened in Punjab,
district-wise, Iz gz follows:

1. Jullundur

2, Hoshiarpur

Karnal

Rohtak

Ludhiana

. Gurgaon

. Gurdaspur 10

Simla 2
Total: 18

e T
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(b) Yes, Sir, All these centres im-
part tramming in a manner calculated
to preserve old and indigenous handi-
crafts Six more centres are being set.
up 1n Kangra District during the cur-
rent year for imparting such training.

Orphangunj Market Caloutta

869. Shri 8. C, Samanta: Will the

Miruster of Works, Housing and Saup-
ply be pleased to state:

(a) whether Government propose
to do away with the post of Syperin-

tendent, Orphangunj Market, dder-
pore, Calcutta;

(b) whether there is any proposal
that the market be sold away;

(c) the revenue derived and the
expenditure incurred en its mainten-
ance ete, and

(d) the procedure by which rents
for shops are settled”

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
No In wview of the considerable work-
load and very heavy rent collections,
it 1 administratively imposmible to
abolish the post of Superintendent,
Orphangunj Market,

(b) Yes. Negotiations have been
under-way for sometime between the
Government of India and the West
Bengal Government for the transfer
of the Market to latter and a decision

m the matter is expected to be taken
shortly.
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(¢) Against an annual income of
approximately Re, 3/- lakhs, Rs. 1%
lakhs (approx) are incurred on eii-
penditure annually for the mainte-
nance of Iha‘Market.

(d) The rents were originally fixed
in respect of a majority of holdings
by the Collector, 24 Parganas, before
the control of the Market was taken
.over by the Central Government in
the wvear 1942, Refixation of rent 15
made by the Central Public Works
Department on the basis of FR. 45 B
as applicable to private persons
-whenever the holdings are re-allotted.

%

Second Five Year Plan

870, Shri Supakar: Will the Minis-
ter of Planning be pleased to state:

(a) what percentage of total plan
expenditure for the Second Five Year
Plan has been spent during its first
yvear, 1956-57; and

{b) the heads under which less than
ten per cent. of the total expenditure
has been spent?

The Deputy Minisier of Planning
(Shri 8. N. Mishra): (a) and (b).
Detailed information is being collected
in connection with the preparation of
the Progress Report for 1956-57. When
it becomes available a statement will
be laid on the Table of Lok Sabha,

EKhadi and Handloom Industries

871, Shri Jadhav: Will the Minister
of Commerce ang Indusiry be pleas-
ed to state:

{a) what amount of subsidies was
given to the Khadi Industry from The
year 1947 to 1858 year-wise; and

(b) what amount of subsidies was
given to the Handloom Industry
«(looms working on mill yarn) during
the same period year-wise?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):-
{a) The following amounts have been
sanctioned for the development of the
khadi industry between 1951-52 and
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1956-57, no amount having been sanc-
tioned for the purpose previous 1o
1851-52:

Year Amount in Rs,
1951-52 2,00,000
1852-53 9,00,000
1953-54 1,06,19,188
1954-55 2,46,52,841
1955-56 514,27,19
1956-57 8,66,31,258

The figures mentioned against 1955-
56 and 1856-57 include sanctions issued
for the Ambar Charkha programme.

(b) The following amounts of
grants were sanctioned for the hand-
loom industry between 1949-60 and
1956-57, no amount having been sanc-
tioned previous to 1949-50:-—

Year Amount in Rs.
1949-50 3,50,880
1950-51 3,07,735
1951-51 1,85,585
1952-53 5,46,085
1953-54 1,40,19,918
1954-55 94,96,074-2-0
1955-56 1,82,11,923-14-0

1956-57 3,36,41,269-3-0

Evacuee Agricultural Lands

872. Shrimati BSocheta Kripalani:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the total screage of evacues
agricultural land in the Delha Terri-
tory from 1947 to 1957 year-wise;

(b) how much of this acreage is
(i) garden land, (1) A class land, (iii)
B class land and (iv) banjar land;

(c) how much of this evacuee land
has been allotted to Punjabi and non-
Punjabi displaced land claimants from
‘West Pakistan, both on temporary
and permanent basis;

(d) how much of this land has been
allotted to non-land claimants;
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¢) what acreage of this evacuee
land hes been used by Government
in building refugee townships in and
-around Delhi, and

(f) what acreage of this evacuee
Jand has been restored to Muslims
~who have returned from West Pakis-
tan during the above period year-wise
upto Apnil, 1957+

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (f) The information
is being collected and will be laid on
the Table of Lok Sabha

Technical Personnel

873 Shri L. Achaw Singh. Wil the
Minister of Planning be pleased to
state

(a) whether the dearth of technical
personnel contributed to the non-
fulfllment of the targets in the deve-
lopment works under the First Five
Year Plan in Manipur, and

(b) 1f so, whether adequate ar-
rangements have been made to re-
move the shortage of techmical men
during the Second Five Year Plan?

The Deputy Minister of Planning
(8hrl S. N Mishra), (a) Yes, Sir

(b) The State Government 1s grant-
ing scholarships for technical studies
and sending local officers for traiung
outside Besides efforts are bemng
made to obtain technical and adminis-
irative personnel on deputation

MEMBER SWORN

Mr. Speaker: There 13 a Member
who wants to take the ocath He must
come first before the other business of
the House starts I will make an ex-
ception, since he 18 a new Member
in future, I would ask all other Mem-
bers, even if they come a little late, to
come the next day

The Member may now take the
oath.

Shri Joginder Sen (Mandi).

24 AUGUST 1067 9748

PAPERS LAID ON THE TABLE
Avexpments TO TEA Rurzs

The Minister of Commerce (Shrl
Kanungo): 1 beg to lay on the Tabls,
under sub-section (3) of Section 49 of
the Tea Act, 1953, a copy of each of the
following Notifications meking certain
amendments to the Tes Rules, 19564'—

(1) SRO 2454 dated the 3rd
August, 1957

(2) SRO 2495 dated the 3rd
August, 1957 [Placed in
Library See No S-207/57

Rrports or Drveropment Couwncils
ON VARIOUS INDUSTRIES

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
1 beg to lay on the Table a copy of
each of the following Reports, under
sub-section (4) of Section 7 of the
Industnes (Development and Regula-
tion) Act, 1851 —

(1) Annual Report of the Develop-
ment Council for Heavy
Cherucals (Acids and Ferti-
lisers) for the year ending
31st March, 1857 [Placed In
Library See No B5-218/57]

(2) Annual Report of the Develop-
ment Council for Heavy
Chermicals (Alkalis) for the
year ending 31st March, 1957,
{Placed in Libaray See No
S-214/57)

(3) Annual Report of the Develop-
ment Council for Internal
Combustion Engines and
PowerDriven Pumps for the
year ending 31st March, 1857
[Placed in Library See No.
S-215/57]

{4) Annual Report of the Develop-
ment Council for Heavy Elec-
trical Industries for the year
ending 3ist March, 1957,

Placed in Library See No.
216/57 ]
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(Shri Satish Chandra}
{8) Annusl Report of the Develop-

(®

D

(8)

(9)

(10)

1)

(12)

ment Council for Light Elec-
trical Industries for the year
ending 31st March, 1857
{Placed in Library. See No.
8-217/57.1

Annual Report of the Develop-
ment Council for Non-Ferrous
metsls for the year ending
31st March, 1057. [Placed in
Library. See No. §-218/57.]

Annual Report of the Develop-

ment Council for Machine
tools industry for the year
ending 31st March, 1957.

[Placed in Library. See No.
5-219/57.]

Annual Report of the Develop-
ment Council for Bicycles for
the year ending 3lst March,
1957. [Placed in Library, See
No. 8-220/87.)

Annual Report of the Develop-
ment Council for Pharmaceu-
ticals and Drugs for the year
ending 31st March, 1957.
[Placed in Library, See No.
5-221/57.)

Annual Report of the Develop-
ment Council for Woollen In-
dustry for the year ending
31st March, 1857. [Placed in
Library. See No. 5-222/57)

Annual Report of the Develop-
ment Council for Art Silk In-
dustry for the year ending
31st March, 1857, [Placed in
Library. See No 3-2281(57]

Annuel Report of the Develop-
ment Council for Sugar In-
dustry for the year ending
31st March, 1857, [Placed in
Library. See No S$-224/57.]

9759

PETITION RE FINANCE (NO. 2)
BILL, 1967

Secrefary: Sir, Under Rule 187 of
the Rules of Procedure and Conduct
of Business in Lok Sabha, I have to
report that a petition as per statement
laid on the Table has been received
in respect of the Finance (No. 1)
Bull, 1957,

Statement

Petition in respect of the Finance
(No. 2) Ball, 1857.

Petition NWumber of District or Sute
No. Signatorics town
10. 1 Kaymganj Uttar

(Farrukhabad) Pradesh

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AccmENT TO HOWRAH-BOUND JANATA
. Exrress

Shri Narayanankutty Menoss (Muk-
andapuram): Under Rule 187, I beg to
call the attention of the Minister of
Railways to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

“The accident to the Howrah
bound Janata Express on the 18th
August, 1957 between Palasa and
Pundi stations on the South East-
ern Raillway."

The Deputy Minister of Railways
(Shri Shahnawaz Khan): During the
course of shunting operations in the
Palasa Yard, a loaded bogie rail truck
rolled down from the yard at about
13'25 hours, on 18th August, 1957 to-
wards Pund: and collided with No. 46
Down Bezwada-Howrah Janata Ex-
press which had left Pundi earlier, at
mile 422/9 at about 13-30 hours. This
resulted in the derailment of the en-
gme of the train. The Station Master,
Palasa, was able to secure immediate-
ly a bus and rushed by road towards
Pundi to stop No. 46 Down Express.
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Commitiee

But before he could reach the train
and attract the attention of the Driver,
the collision had taken place.

As a result of the accident, 4 persons
were killed—3 on the spot and 1 sub-
sequently in the Palasa Railway Dis-
pensary—9 were injured seriously and
7 slightly. Of the injured, 3 were
engine crew, the rest were passengers
in the Third-Luggage and brake van
next to the engine of No. 46 Down.

The injured persons were removed
to the Palasa Railway Dispensary in
the bus taken by the Station Master,
at about 13-45 hours, where first aid
was rendered. From there, they were
transferred to the Government Hos-
pital at Berhampore by an ambulance
train which left Palasa at 18-50 hours
and arrived at Berhampore at 21-55
hours. The injured are stated to be
progressing satisfactorily in the hospi-
tal,

Through communication was restor-
ed at 8:30 hours on 20th August, 1957.

The Government Inspector of Rail-
ways, Calcutta, commenced his statu-
tory enquiry into the accident on 20th
August, 1957,

BUSINESS ADVISORY COMMITTEE

Seventh Report

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the Seventh Report of the Busi-
ness Advisory Committee present-
ed to the House on the 23rd
August, 1857."

Shri Bupakar (Sambalpur): I would
like to suggest that the time allotment
for the Legslative Councils Bill, 1957
may be increased.

Shri Satya Narayesn Binha: Govern-
ment had suggested 4 hours. But the

Committee

Business Advisory Committee unanis
mously recommended 8 hours and we
have agreed to that. Any further ex-
tension is more than one can think of.

Mr. Bpeaker: Originally 50 hours
were thought of for the whole scheme;
then they were increased 5 79 hours.
Now again 1t has been increased,
Therefore, possibly we will have to
sit beyond the 13th September also.
Anyhow, we shall try our best to
finish the work before that date. Any
further extension will mean sddition- -
al expenditure of time. The whole
scheme has been evolved.

Now I shall put the motion to the
vote of the House.

Shri Naushir Bharucha (East Khan-
desh): The third paragraph of the
committee’s report says that the com-
mittee recommend that the Appropria-
tion (No. 4) Bill may be introduced
and passed on the 24th August, 1857.
That may not be possible. Therefore,
the report may be adopted with the
exception of paragraph 3. S

Mr. Speaker: Today is 24th August.
The hon. Member says, it may not be
possible Why not?

Shri Naushir Bharucha: Because it
has not yet been circulated.

Mr, Speaker: We may waive all
notices. No change has been made.
1 shall now put the motion to the vote
of the House.

The question is:

“That this House agrees with
the Seventh Report on the Busi-
ness Advisory Committee present
ed to the House on the 23rd
August, 1857."

The wmotion was adopted.
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BUSINESS OF THE HOUEE

Shri Satya Narayan Binha: With
your permissipn, Sir, may I inform
this House that Government business
for the week commencing Monday,

the 26th August will consist of the,

following legislative items;—
1. The Finance Bill

2. The Wealth-Tax Bill, as report-
ed by the Select Committee.

3. The Railway Passenger Fares
Bill.

4. The Foreign Exchange Regula-
tion (Amendment) Bill,

5. The Insurance (Amendment)
Bill.

6. The Inter-State Corporations
Bill.

7. The Dhoties (Additional Excise
Duty) Amendment Bill.

B The Cotton Fabrics (Additional
Excise Duty) Bill.

8. The Expenditure-tax Bill.

I would also like to announce at
this stage that a debate on foreign
affairs will be held in this House on
2nd September on a motion toe be
moved by the Prime Minister.

*DEMANDS FOR GRANTS—contd.
MinNtsTRY OF FINANCE—CONI,

Mr. Speaker: The House will now
resume further discussion of the
Demands for Grants relating to the
Ministry of Finance. Out of 6 hours
allotted for the Demands of this
Ministry, I hour and 45 minutes have
already been availed of and 4 hours
and 15 minutes now remain. Now it
is 12'15. Seo, it comes to 4-30.

The list of cut motions moved on
the 28rd August relating to the
Demands of this Ministry has already
been eclrculated to hon. Members.

When shall 1 call the Mipister to reply-
and how much time does he want?

The Minister of Fimance (Bhri T. Y.
Krishnamachari): It depends wery
largely on what points hon. Members.
put forward. I may require round
about an hour. It may be the cut short.
if hon. Members do not say much.
requiring a detailed reply.

Mr. Speaker: At 5 o'clock all the-
other Demands that remain will have-
to be disposed of. Between 430 and.
5, we have half an hour. I will call
upen the hon. Minister to reply at.
4 o'clock. He can go on till 5. The dis--
cussion by Members will go on till 4..
‘We will extend it by half an hour.

Shri Shankaraiya, who was on his:
legs, may continue.

Shri Shankaralya (Mysore): Yester-
day, I was pointing out how these tax
evaders have imbibed a spirit of con-
fidence and are bent upon evading-
the taxes that have been imposed by
this House. I have brought to the-
notice of the House instances of in-
come-tax evasion and also of sales-tax.
Similar is the case with regard to the-
customs duty.

There has been a good deal of eva-
sion and a good deal of smuggling and
several times, the matters have been
discussed on the floor of the House.
So also with regard to the excise
duties. If I may be permitted to say
so0, evasion has been more rampant in
the payment of excise duty than in
any other case. They have been very
successful from the very beginning-
and they have been doing it I can give-
instances more and more, but it would
be only taking the time of the House,
because it 15 within the knowledge of "
the House as to what are the taxes in
respect of which evasions are taking
place on a large scale. My submission
is that the Government should take
severe steps to eee that this evasion
mentality 13 put down, that the money
due to the Government is realised:
and that amount is utilised for de--
velopment purposes.

*Moved with the recommendation ofthe Prestdent.
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No doubt the Ministry of Finance
have taken certain steps to institute a
separate department for investigation
and inspection, but in my opinion, it
will not be sufficient. If I may be
permitted to make a suggestion, I
would request the hon. Finance Minis-
ter to set up & permanent small high-
powered committee to take stock of
the situation, study and to suggest to
the Government to take immediate
and effective steps. They must not
only suggest these steps, but they
must keep a vigilant watch, collect all
the information and see that all possi-
ble steps are being taken immediately
without warting for an amendment of
the tax measures. I would also insist
that attached to this high-powered
committee, specially trained staff also
may be provided So that, they may
try to collect information and see that
the tax evaders are brought to book

One other suggestion that I would
make m  this connection 1s this.
In evasion cases, we find, they are
dealt wath leniently. FEither a higher
amount 1s levied or they are left with
a warning I would suggest that here-
after, when the inclination to evade is
on the mncrease a deterrent punish-
ment should be awarded. Otherwise,
the Ministry will be losing a good deal
of revenue by reason of this evasion
Government should take every possi-
ble step to see that evasion is put
down and the whole of the revenue
that 1s due to the Government 1s rea-
lised

The next point that I would Iike to
refer to 15 the curtailment of expendi-
ture 1n the several departments and
avoidance of waste. This question has
been referred to on the floor of this
House several times and I need not
take the time of the House on It,
because those facts are very clear.
The steps taken by the Finance Minis-
try have mnot been sufficient. They
should take immediate steps in this
respect.

So far as the State finances are con-
cerned, I wish to sfate that since most
of the sources of revenue have been

reserved by the Céntre, the State fin-
ances have been depleted t60 & wery
great extent. They are at their wlits
end and they are not able to augment
their revenues. In view of the de-
velopment work that they have also
undertaken, they have not been sble
to meet their ordinary expenses also,
The establishment charges and other
things having gone high, they find
hardly any money to push through
their social service amenities. It has
come to & stage when almost all the
State Governments are looking to the
Centre for assistance and help. This
15 not the case m any one particular
State. This is the case with almost
every State. For a proper develop~
ment of this country, the finances of
the States should also be somnd
They must also have certain items on
which they can raise their revenues.
Now, the whole thing is being cen-
tralised. Most of the revenue Iis
being collected by the Central Gov-
ernment I would suggest that
attempts be made to decentralise and
some of the items of taxes be given
over to the States. The Central
Government should see that the State
finances are also sound and they are
not entirely dependent on the Cen-
tral Government.

No doubt, the Finance Commission
has been enguring into it. The
States have submitted their memo-
randa. Particularly, after the Re-
organisation ef States, magy of the
States which were financially sound,
which were financially better off,
have now been put in an awkward
position. They have not been able
to provide the same facilities that
they were providing in the original
States, to the areas added on. I can
give the example of Mysore {tself.
Mysore had made financial progress
on account of its industrial advance-
ment After reorganisation, the
State's finances hate been s0 much
depleted that they have no means of
ralsing any revenue. It has been
found very difficult to provide the
amenities to the areas added on.
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The States have submitted memo-
renda and they are before the Fin-
ance Commission. Because their
report is not yet available, I will not
fillate much on this point. But 1
would request the Finance Minister
20 be liberal and even before the
submission of the report, to provide
adequate amounts for developmental
purposes at least, particularly taking
into consideration those areas which
have been backward both industriale
ly and otherwise. In this connectfon,
I would like to mention a word
Malnad areas have been brought
together into the Mysore State. They
have not been developed so far either
in trade or commerce or in commu-
nications. They have hardly any
roads. Therefore, the burden on
Mysore State is all the greater. If
we were to wait for the report of the
Finance Commission and a decision
thereon, it will take a long time.
Therefore, I would request the Fin-
ance Minister to see that in the
interlm period, certain additional
grants are given to the Mysore State.

Then, I would like to refer to the
Sales Tax Acts and sales tax col-
lection. As we know, it has become
very cumbersome and burdensome
also. Sales tax is levied on all con~-
ceivable articles and sales tax is
levied on different items at different
stages at different rates. The rates
and stages also differ from State to
State. This has resulted in confusion
and inconvenience to the traders as
well as to the consumers, The traders
have been finding it difficult to collect
the- tax from the original trader or
the first trader. In spite of the fact
that the Central Sales Tax Act is
promulgated, I do not know whether
it is coming into force from the 1st
of July or from the 1st of October.
‘Whatever it may be, the Central Sales
Tax Act has got certain anomalies.
It is also not perfect. It will lead to
further complications. If it has not
already been implemented, I would
request the Finence Minister to see
that the anomalies are removed so
that the traders and consumers are

" the posts that were

Demands for Grants 9758

not put to further inconveniences and
all sorts of legal complications do not
arise. If the sales tax is not caollegted,
they will have to pay out of their
pocket. Or, the consumers will have
paid and they will not be able to get
any benefit of refund All sorts of
complications are there. I would
request the Finance Minister to see
that the anomalies are removed very
early.

Before I resume my seat, 1 would
like to say a word with regard to the
injustice that has been caused to the
Mysore government servants who were
taken over by the Centre from the
Mysore Government at the time of
the integration, particularly in the
Excise department. There has been a
good deal of discrimination and injus-
tice caused to them. The integration
took place on 1-4-1950. Many of the
officers were taken over. A few opted
to the State Government. A few were
taken by the Central Government.
After they were taken over, they
were not confirmed, just as it was
done in Hyderabad or Travancore.
They were treated as temporary.
When we asked why they were treat-
ed separately and why they ‘were not
treated as Central Government
employees the reason given was that
unless they make the zone permanent
they could not be absorbed. Even
though the integration toox place .In
1850, the permanency was made in
1953. Even when the permanency
was made, they were not equated to
vacant there.
QOutsiders were brought in; some new
entrants were taken. Many of the
employees were classified In the lower
grades and they were given the salary
of the lower grades. When a com-
plaint was made why they were treat-
ed as temporary employees still then,
the reason that was given the second
time wasg that they were awaiting the
confirmation or the opinion of the
Revenue Board or the Excise Board,
whatever it is called. The opinion of
the Excise Board did not come Hll
1956. In 1956 even when the Board
gave the confirmation order with
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regard to Central pay and allowances *q“mtmﬁmtl
regards to classifieation and other -
zhgl,ﬂ:ey'mpuhdhth-hwu M““!‘{ﬂ“*ﬁm
grade. Qut of nearly 97 inspectors war 1 fae wwy tevy 7 Oy WX gE
that were taken, half were taken as far oy o9 Ry fad 3 wro NfYy ST

inspectors d the other haf were
ie-ptumote:ln as ::xpu'vison. Even W T AT T AT A gk W e

after giving them this permanency Wﬂm&lﬂmﬂ'w*
and Central d all even X

S Tty of e nascies hive ot T 9 & Wt sfy v ¥ R ¥
been allowed to draw the salary and w Foar war Ay ¢ dnft e gk

allowances that were given to them.
The matter is pending for & very long & ey € WC ¢ W7 o ur ) Bfer

time. Many ofgthem are to retire LRALE S LR SUE LA LY

within two three years. This delay *Y TATE 9 TF |7 F 70 Remr v
will affect their pension and gratuity.

And it will amount to a discrimination a' ﬂ‘i‘ﬂ'““m‘ﬁ:ﬂ
between the Travancore Government AYTT AT oW ghAT qE wE way fiE

employees, Hydersbad Government
employees and the Mysore Govern- famiz, A wix amamg 9T o WX

ment employees. Travancore and N A W axg ol and fir ferde

Hyderabad , States employees were %Wﬁ#'{q‘tﬂ\'{ﬂ'ﬁ%ﬂﬁ'ﬂ
taken immediately on & permanent .@. 1mm&ﬁ!euﬂ‘m
basis and Central scales of pay and

allowances were given to them. But fasr ax 0w §o wEY o, S oz
the Mysore State employees are being w28 & Wt & wAT s o agge A
denied even today. Even though it

was sanctioned in 1958, they have not T f'ﬁz s fedz fear ar, Wi Eﬂ
been sllowed to draw the new scale TEM wer o1

even to this day. But I have every
confidence in the present Finance
Minister and 1 am sure that he will . : bout
see to it that the injustice that has mm'?ne t.hl:‘é:ty d;fm;;?h.m
been done to the Mysore State p l: tobacco by 75 per cent
employees will be removed and their fm"“’ ol as four to e
grievances redressed. pound. So much of increase can-

not be justified by any means

= ymow faz  (FFdemamx) whatsoever. In 1943 ;dutyh:t
mm & 1 anna una was *
, ¥ ﬁm\: T qﬁ' ::stdo:: this al::it;:ltonnd later on
w1 frdm w3 ¥ fed wer g g by two wmstalments 1t has been
faow wfad 1 ised to fi nnas, Now again
ﬁum‘m - ﬁfﬂgﬁr‘:ﬁ?l z:nz % propose turther _enhancement
a1 e § W ag A § qofraré v ot woud not e Jum and fatr
i cent W not ust an
ﬂﬁ'@ﬂwma" ITHT AT to those on whom it would fall. It
s 11 known that tivel
wﬁ'q{mm%mﬁ :o:::r classes ofozznp:url‘tum;
wY, AAET W K W AR IT@T Y m%ﬂwnlge’-te:m‘;t;s $y$
WW traditiona e smoki W
Hmﬂﬁ?ﬂ:;m“;j; is less expinlivethanblrlw
T cigarette. They usually purchases
A qar wa g fF fre s woly the!E;;uaﬁegmegmmlt
home mixing with other ingre-
w Aife ®1 oW w0 A T A& dlents which make the tobeeco
fosz w=m ap ¥ fit for hooka. Hooks smoking
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from generations past is a neces-
sary custom of social entertain-
ment among working classes in
rural areas. It is their recreation,
relief, stimulation and joy at
cheapest cost. Excessive duty on
hooka tobacco will resultin push-
ing the poorer section of smokers
to change from hooka to biri and
cigarette which will considerably
damage their present day econo-
my .. -

W AR S A o T aw]
Wit st fafgeama w@uram, @
ST aEEd) ®7 ag wa ar f dnly
¥ g ¥ T I % BT fed )
W 93 ¥ AT Ay
ot afy Aife axeft o ot L wwr s A
¥ T T 9 ¢ WTe S 99T W%
qr 77 ST ¥ a9 € S $fw
T T T gt | S T Y
g Ay # qgAT TG, WL gW AEAT
aTd T ALV & @9 9T IO W
WET 947 §, O T 1 wom fF &
te¥y ¥ fug ovr 78 wT % gw
& N T tst fafeae gGE @
wr W @Y, iy wy fafrge T
& o ot ot =< fere Y fafame
qra® of o7 T df | u LeuY H A=
fr g% *T T9aTE 9T £ WTo 9T ¥
o fer mT 9w TR SWEr w
tct fafeams ase & w2 & te
fafags araz 1 v o, a9 e
w¥ fafaas TS & 93 w1 teo fufe-
T 1w g1 T 4 WK farie o e
1 ¢ fafergr arsx ¥ a3 ¥ 3¢ fafega
qrsT &1 T 47 | qZ EET 99 ey oY
ax fis 7o #r g ox fad ¢ wo
qrir %T W, dfew wo oTwr g
faey Wit 3 oY o AT &, 99d oY a9
Yo wi, I W feafy dar
7! o dwmh ¥ fs fare . oWyt

ow A% To Ny ardw ygdr o or ot
off, 3% ww ? To AW 23 WA Y
&< figr mr ¥, o oferdgfer smw
¥, fore 9 i surr gt wifgd oY )
W ag AT F T wg @ f, ofew g
AT wEEr wg O § W LT FOR
#g 18] vy g § fin avamg T o
w3 § sowr faufor @ s @Er
wifgd fie friz & ol 9T &7 OiT
& ¥ g% T ww @1 ST R
YT WeT FT ¢ To § §X Wlo fearaw
@r &, s o fie frdr 7T Y wWro
IIET 97 WK g 9 § "o wfy 99w
g7, AW WA OF ®SwO H v o
g & a3 ST Wy fren wTowft
¢ & Ao N TEE WK wF 9T L Fo
s qrw fiear andm | T At & WTw
red fir ot Afg g7 wiT qael A
fralfe *r 9r <1 fie o gOFT &
gfenfaa &7 78 &, 99 g7 G /O
HqEET G T TCETC B 9T F §, WY
R ) ofcafas  Fear ar @ B,
Tt TuF fAF wrS #75 w0 T
t

7g =z A1 & fis T F o @y
& o T Y, IR A A ay T
A1 §r § It fe fegrr a1 ¥ g 91
& Wz w ®owp o #, A T ®
w2 oy §, o ¥ i faere w2y o
Y | W9 farte # =gEr wemr
X, W A 6 A g &
AT TATT ATGX § | WY e¥y 7
q fF 1 D O R ¢ W | T &
qQr & {&vs | WTT T &Y 0% I T
arFT 9 § 1 9 T8 e e
Afs &1 &/ @ wwar g e oow
¥y fafgr wral ary & §, Y i
Y g, fame wowt wd W g
an gf & I (AT W T TN
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RN A ag forarr Y dar wom
o g W, M g A 8, T W
wrt dufsa anraq aff 3, v wafsa
s ot &, wwfag s o ¥
¥ W WIT I I AT WA § |
® wwwren § fe 7 fad &1 texy § o
¥ vy A Fogie & g o agy
o mrad 8, afer wq tey #
W IR TRy stEaT do 9
I FotE § o oEr ara wEr
Iy ag gfeewror faqr mw -

“It is however dificult to agree
that in a poor country where
tobacco is consumed extensively
by all classes, the price of the
form of tobacce chosen for use
will be entirely irrelevant. A
proper consideration, in our
opinion, will be the proportion of
the duty to price in the case of
cheap and costly varieties. At
the present rate of duty, the pro-
portion of duty to wvalue is 60 per
cent for biri tobacco and 66 per
cent for hooka and other tobacco.
With a flat rate of nine annas per
Ib. the percentage will go up to
100 for the latter and go down to
38 for the former. The effect of
a flat rate will be felt particularly
in a period of falling prices when
the duty may have to be reduced.
With a differential tariff it will
be possible to adjust the burden
for the use of different varieties
on the basis of the trends of their
consumption. With a flat rate, the
reduction, in such cireumstances,
bhas to be uniform for all
varieties.”

Ig AT T LLUI-A¥ 7 o fagld
# wg € e st T AR ATgEEE
1 749 § g FT ST w9 § W
#E F7 TR W7 WO w@T ¥ ) W
" g B g 9T, freer s
WHT &, TF 87 ®T A7 3 § O guy
TEGEA T ERT S | WA N

T # Tl afeat & s Ay e
B At & o e & g W Wiy
T g Wit § 1 e og faewar
% fie g w1 & 4y oo & Wre W
T T aTe a3 AT &« AW oy
Wit wivd & W wann fr feg o
TEY Y-V I ¥ W E tRNd—
WY A T A 6T wATT H o THT
2 A kAR AT A A €
frg o § 7% & TR T AT U6
fafazs qroT & 9= &< rie fefagr
919 T AT W A% 7 awang w7
aw vy faffas ey ¥ 4% w7 e
fafazs qr9e 1 T | & wAwE §
fF we fasr w7 4 9 wearE gwiL
T vE § Iy W R s 8,
AT THT ¥TE  ATH 4R S T 3 9
FaT & w7A § F g7 g ®1 g w]
#rdr T gE w O

W AT ¥ AT &5 T
X § T S W D w¥ TE o
g 6T 7 T &Y WO e Wy dar
wTF o7 4870 ¥ @07 W O SEF
g 9 fRAr w7 gERT w7 wT A )
& wowen g fw ag o oot Aife &
fagd fggea % 99 S aT B @ f
= § fgegea w1 a9t §, At
fggear w1l femmt s songd
FI ST F g T FAE g7 Avar
1 3g g wEar § v wife
g oF T S § wefad saw
faag & SuTar a1 W T AR )
# g g i oy %g T wafaga Y
gfe & swm " fear @7 @
ot el e w8, foredy fie vl
forte a2 §, ga®) 4% feelt &
WA A A R v g | SR
fad ®7€ 0% @ ¢, 7 Tz
wrar & e ag wwdy Ao 7t & 1 1y
e @ 9w wna & fag
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o oY & o fiw ww R & iy wow
gt ¥ fzdt ¥ fad @ W owr
aum w1 £ 1| e fad a8 v
fre yfe g7 wififaes (rardl) g
v § ewfad warg ¥ fae §
warer wt v 3w A §, F awemr
g froag ofm ot ot &

g N e § 9wy e
WA A AAr § ) §OER F u9d
o due 7 e ¢ e gEd ¢ ey
1Y are § wrreAr agen, farde sy
qrrg, I ey o) g A
TATE 9K BT AFA T 1

Mr. Bpeaker: He has got three
more minutes. I am giving him

15 minutes. He started at 12-38.
Therefore there is no good concen-
trating on the tobacoo all through. I
have no objection. I want to give
him notice that the time is about to
expire.

Bhri Braj Baj Singh: You said 20

to 30 minutes will be given.
Mr. Bpeaker: Fifteen minutes

Shri Braj Raj Singh: There is no-
body else speaking from my party.

Mr. Bpeaker: After all, the party
consists of six people.

Shri Braj Raj Singh: No, mnot six

people.
Mr. Speaker: How many?

Shri Braj Raj Singh: It is nine
people.

Mzr. Speaker: Nine or six does not
matter in a.l-louse of 500.

8hri Bra] Raj Slogh: It has got a
policy and a~programme in the coun-
try.

Mr. Speaker: Forty per cent for
the whole of the Opposition

Bhri Braj Baj Singh: Shall I sit
down?

Mr. Speaker: Three minutes lster.

have got many other points

Shri Bra] Raj Singh: Will this time
which has been consumed in between
also be counted?

Mr. Speaker: The hon. Member
need not have carried on the conver-
sation like that.

Shri Braj Raj SBingh: I am not carry-
ing on the conversation.

@ & fa mp A weaarfs
W TE I FLHE ¥ e e
WO LY ANE & G E ATATE |
gafamg feeqg X asE ¥
faa W fegEm™ A i A
TR A7 g SR e 1S
s feg )

i e foaw W A
foite & W@ faont maedt ¥
Harfaw a1 & wOw w1 e frar o
wifgd W AR wwm g fF
wy ¥ v s 39 F ek W
W A A%ETT B & ardm o gt
qEX LU AT 1S WAT F TR T A
ST T TEATT AT AT A AR LR
wQT & WG g Wi
Fggdwm g Nwaw W fes
Tgrr ¢ AW T@ WK ue F@E
T E ar & gawar g fe we
st I Aifa w afcaraw §
forawr & 7 ag T finar ar

W Hawgr & un gy Wy amat
W W w1 s feAeT A
§ Wfw frrwmaer ¥ weaew et
A W ¥ o froemuer ¥ fad
w wfomg o= WA Y ey wner @
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oY ¥T 5@ @39 & AGEA ©T UF §HE
AT 9Ty, 98 99§ WU W
Férgeer @ 1 wwfoy wr oo
swarm e ag 3 fR 4 wamg
werifew  gffe @ omd & Awar
TATEFT | & W AW HT AE 6T
g wife ag T wA-amiTe
faet oo & feArs § 1 & &M
EEN FI & a9 TEEl B
HEM A% d1 IR JH qEA v
i o fox fog woman feoog
gafew adr & 1 ag g fewi
wt i faorelt o1 @wi w2 faar o,
Y B ST w KT A sfaar
femet & Y s o wfi far 2
AT wT Ew & femr @ afew
WISt oH 94T FRIANE W
¥ Wt wram ofow @9 amr
g | W gawa § fr oo oww
¥ fax sy or fafree #r Fopwe
feqrom | AWMU F 9w
fafreex w1 & TTR ¥ & ot WY
g ST qT T AT gFard @ dfew
AT Oy wEw A A o o fafaet
wiow wT fifxd  fog ¥ fedY wide
it & T o et W gl

§Y Wit T o W T g e o
W ASTywArE | TN
QET WUT oY A W aew gy ghd )
ETTT OIET T 54T 4% g AT AR
1 Y 1euI-xY v awe { ug
foen mé, ¥ ot TrsaY e firay
w3, oI A7 ey u-Y= F TG L&oe
FREHME I W& 6H ¥
¥ fag gy woer wddtfe & faw
qfcas ® EWT | 9 @ WY g
ot whE, form & g fe & & gee
faar §, o<t = £ @@ @ W
T g wE aoaw § fe et
T fewae ¥aF @E

AT FT% AT F Afa@arag vy & 1
ae 9X fegy am §  fadar aore 9t
IAATAEN FIAC T W97 s AT
AT #97 ¥¢ Savs 67 frar g o wer
aar § v &w ot afvama & oy
fammT gFT 1 TW ATT %7 qar Ay
gfomn gemmadim z@oam
gUqT &1 wTAASS qIfaamied srea-
W g TAH &/ g o
L A AT CWETRA 9X @ g o
17 feq awg T owETOF g agt
W %y & f& fer & o faorsly
aEAT wAT & | TET 9C OwESmA
FOT WX IEH (o Ay T AW EHIT )
%7 wTgde ¥R W@ agA, Wi AR
G OW'h W YET | ¥4 ay
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(st wwraror Ferg]
I e § fe woere ot ool o
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TEer fof wrEwY 1 W
& fis & exS~Yo F & & TN
& g famior & fod o.3 A www
Ay Wy | g fad & awermar war &
fis xa & & T gORTO WY ¥Ew
3. Y 0% vgT fy or Fwr Wi At
adt fear o T | W ol o v W
wETsT & ek ¥ F ¥ w0

vifemm g g W fegemr ¥
& grafaw ¥ fod wwar #aw y
HF T TOAATR | % F ¥ A v
T T W o &
T YA § vy fer & e
ens—4t & oo # ¥ f7 vl
Q@ AR L ow a3 ag g
T o W v wd
W OAAAT IS 0w ST T
BT defead, 3w

A 1T EwT § | A F
TR AR s 1§ ween
SR wT g &

Shri Heda (Nizamabad): Yesterday,
In the course of the debate, a few
Members criticised that the present
Government had no taxation policy.
One Member went to the extent of
saying that the taxes were being
levied according to the individual
whimg of the Finance Mimster who
was 1n charge of that portfolio at any
particular time; and he gave the very
pertinent example of the capital gains
tax, which was levied in 1948-49, then
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glven up, and again taken up later.
U am glad that the hon, Member did
not refer to the budget of 1846 which
mpresmted by Shri Liagquat Al

We are hving in changing times,
and, therefore, when the budgets are
presented, we expect that the Finance
Ministers would be taking full cognis-
ance of the conditions as they arise
in the country and modify or adopt
the fiscal policy accordingly. If we
view the taxes from this light, we shall
find that they would be justified.
There is another thing which is very
significant, namely that the general
trend is to collect more and more
taxes, namely that the general trend
is "to collect more and more taxes, so
that with the added resources, we may
take up a greater number of welfare
activities and thereby provide greater
benefit to the people. We have start-
ed planning already. We had the
First Five Year Plan, which we have
completed very successfully, and now
we are having the Second Five Year
Plan,

Now, all the taxation measureg will
be according to the requirements of
these plans, and it is for the purpose
of these plans that added resources
are to be obtained through taxation.
Sometimes, it happens that the
Finance Minister, to look more agree-
able, gives a concession in some way
but levies a tax in some other way.
Thereby, he tries to tell the country
or the people affected that by one
hand, he is giving some concession,
while by the other he is levying more
taxation; and, therefore, there iz no
ground for complaint. But this is a
good trick, for, generally, in these ad-
justments, we find that the country
ag a whole benefits because the con-
cession given is comparatively low,
while the taxation is comparatively

higher.

Take the case of income-tax, for
instance. No doubt, some concession
is given. As estimated, that conces-
sion would amount roughly to about
Rs. 74 crores. But in itz place, we are
having the wealth tax and the ex«
penditure tax. We are expecting
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about Rs. 15 ecroreg of revenug from
the wealth tax. The previous speaker
stated, and I think he was right, that
instead of Rs. 15 crores, we may get
only Rs. 12§ crores. But even thixz
Rs. 124 crores would offset the loss
of Re. 74 crores. And with some
httle adjustments, we shall be having
Rs. T} crores.

Before I go to the next point, I
would like to say a word on the taxa-
tion policy as such. For the first
time when we look at the taxation
measures as a whole, we find that
there is a rational policy. Relief has
been given in the income-tax payabls
by the middle income groups. When
I say middle income groups, I do not
mean really small people, but 1 mean
the middle category of people amongat
the richest classes. The wealth and
expenditure taxes will be levied only
on the highest slab among the richest
classes. So, we find that the rationale
of this taxation policy is that the rich-
est would be taxed more while those
in the next category will be taxed a
little less. So, the concept of egall~
tarian society 1s being followed up.
Moreover, these taxes have got their
psychological background of going to-
wards the socialistic pattern of society.

Now, 1 come to the subject which
I have chosen for myself for today's
discussion, namely the role of the
private banks 1 our country's eco=-
nomy The banks are pivotal points,
so far as the progress of the country
18 concerned, whether it be in the in-
dustrial sector or in trade or even in
agriculture. The banks have been
doing very well. If we look at the
progress, we find that on the whele it
has been very satisfactory. No doubt,
there was a time when a good num-
ber of banks crashed, but those were
abnormal cases and not normal cases.

If we look at the deposits that these
banks are getting, we find that they
are attracting a greater and greater
number of deposits, and the advances
that they are giving are also increas-
ing in volume. At present they have
got deposits to the tune of Rs. 830
crores. The ratioc between demand
and time deposits, broadly, is 08 : 48.
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The overall bark deposits in the
country have been increasing. Of
course, this increase is not fast enough,
At the end of 1954, the total deposits
in the commercial banks were to the
tune of Rs. 850 crores, while at the
end of the 1855 the figure wag Rs. 1044
crores, and at the end of 1858, it was
Rs. 1125 crores.

13 hrs.

So far ag advances are concerned,
they are alse increasing. At the end
of 1954 the total outstanding advances
were Rs. 550 crores; at the end of
1855 it was Rs. 632 crores and at the
end of 1856 it was Rs, 788 crores. So
we will find that the banks are play-
ing quite a useful role. A few pro-
jects that the Government have
undertaken like the Industrial Finance
Corporation and the State Finance
Corporations practically in all the
State Finance Corporations practically
in all the States and the proposed
Refinance Corporation would be of
very great value so far as these pri-
vate banks are concerned. Though
the work of the IFC has been very
satisfactory I have my own doubts
about the State Finance Corporations.
1 would have wished that instead of
having so many Finance Corporations
in every State we had a Central State
Finance Corporation with branches in
different States. This would have
led to more economy and greater co-
ordination. The Refinance Corpora-
tion is yet to come, but there are
great hopes from this Corporation and
I think after its advent the private
bank® ag well ag the State Bank of
India will be able to play an even
greater role.

So far as industries, including small
scale industries, and trade are con-
cerned the role of private banks has
to a great extent been satisfactory. I
now come to the agricultural sector.
In agricultural sector what do we
find? We find thet the arrangements
for credit are not properly made.
there was a time when there was the
moneylender. He used to advance
money to the agriculturist at exorbit-
ant rates of interest. His aim was not
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purchase or own those lands againss
which he had given the advance. The
result wag that many times the
credit given was not for investment
purposes, but was for marriages,
funerals, etc. ~ Therefore this class
had to be liquidated and I am glad
that it has been liquidated. But then
there is & vacuum and we have to
make some alternative arrangements.

What are those alternative arrange-
ments? There are the land mortgage
banks; there are the co-operative
societies' which give credit and recent-
ly we have started implementing a
very big scheme through the State
Bank of India. The State Bank of
India has been given special treat-
ment by the ﬁeserva Bank. The
Reserve Ban’k has agreed to forego the
profit that they are entitled to for
the advance of the share capital to
offset the losses that would be incur-
red by the branches opened by the
State Bank in rural areas in the
initia]l stages. Thereby the State
Bank is in a position to start quite
a large number of branches in rural
areas.

Now if we take the case of UK
and the U.S.A., we find that quite a
large number of schemes have been
successfully implemented to help of
rural credit and the arrangements
that we are making are not quite
satisfactory. As an instance I shall
give the case of the Agricultural
Mortgage Corporation of the United
Kingdom. Thig Corporation, as the
Finance Minister knows, was estab-
lished in 1028. It had a capital of

7% lakhs which wag subscribed by

ve big banks of the United Kingdom.
Government gave them about 18 lakhs
free of interest for sixty years,—not
a short period. It hasg no great para-
phernalia; it has only a small office.
It iy mainly working through commer-
cial banks, The peasant or the
farmer approaches the commerelal
banks and it iz the responsibility of
the commercial bank to go into the
creditworthiness of the applicant, his
mesans, etc., and find out whether the
money that he is taking would be for
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plicant they forward the forms to
the Agricultura] Mortgage Corpora-
tion and the Corporation provides the
necessary money. Throughout it is
the commercial banks which are in
the picture; without putting their own
money they get about 2 per cent. or
may be a little more for standing as
the surety for the deed and being in
charge of the whole transaction; the
test of the interest goes to the agri-
cultural meortgage corporation.

In the Umted States I found that
they have adopted various measures.
They are allowing a sort of free com-
petition between the various agencies,
There are co-operative societics, there
are mortgage corporation On the top
of 1t, even a private individual, a
banker, 1f he takes up the prowvision
of finance to the agriculturist can
have his bill refinanced by the Gov-
ernment at a very economic rate,
Thus we find @8 number of agencies
workxing I would have wished some-
thing on these lines 1n our country.
Had we taken 1t up, there would have
been great advantage to our country,
particularly to our agriculture

But what 1s happening today?
What happens today 13 this Let us
take a model village with a popula-
tion of about 500, of which 80 people
are farmers. In most of the villages
about four or five persons hold all
the social power After the advent
of democracy they are wielding
political power and the whole politi-
cal machinery, like elections, ete., are
in thewr hands. ‘Their power has been
increased. Now we ask every vil-
lage to form a sort of co-operative
society or credit society. These very
persons dominate in these societies.
If an individual farmer is to get a
loan for investment, for development
his land, for increasing his produce
cannot do 50 without being in the
books of these people. So what
appeng is that about ten or twelve
at the top get the credit and
rest of the people are deprived of

rigg

"

The procedure for obtalning loans
is long. The society first recommends
the loan; then it goes to the State
Bank. From there it is sent for in-
vestigations to be made. It takes
nearly six months to one and a half
Years to get a loan after the applica-
tion, During this period anybody can
torpedo the whole thing. Therefore
the individual farmer findg himself in
doldrums. He is not sure of get-
ting credit. It would not be wrong
to say that there are certain cases
where the individual farmer has
agreed to part with 20 per cent. of
the loan to persons who would agree
to get the loan for him Therefore
an 1mpression 1s created m the mind
of the average agriculturist that 1t is
the cleverness rather than & sincera
desire to develop the land that would
fetch him the loan

Instead of this present programme
or along with the present programme,
if we allow the commercial bants also
the same facilities as we are allow-
ing the State Bank of India, namely
allowing opeming of branches in the
rural side on condition that whatever
losses are sustamed n  the initial
stages, they would be offset by pro-
viding them with credit by the
Reserve Bank on very good terms,
these commercial banks may feel en-
couraged and they may open branches
in the countryside thereby contribut-
ing to steady progress.

Before I conclude, I would like to
refer to another point, and that is
about mobile bank units. We have
mobile post offices. They have work=
ed quite usefully. They were started
on the understanding that whatever
losses were incurred in their working
would be offset by the publicity that
the department would get so that
people would use the post office more
frequently. In the same sense and
spirit, let us also start mobile bark
units. I quite agree that these units
will not be economical in the begin-
ning. There may be some losses, Buf
I am quite sure that in the course of
@ year or two the position will
and they will be able to work
mically and ag  profitably

o
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mobile post offices. The added ad-
vantage will be that these units will
be able to cover more than one centre,

For example, there is a taluk or
tehsil. There is a branch in the
headquarters, If there are two mobile
.bank units, they can cover 25 big
places each year. Everyday a
unit can visit two villages. Some
villages would be visited once in &
forinight and some once in a week.
In thus way, each unit can cover easily
23 places. Hence, in a taluk where
there 15 a regular bank, 50 places
could be covered. Let us take the
cost at which these units «can be
started. It will be nothing. On the
other hand, the advantage will be
that we will not only be able to mate
people more bank-minded but more
money will be deposited in the form
of savings and there will be greater
banking operations and easy credit
provided.

The success or failure of the scheme
wnll again depend on the type of
people put in charge of these units.
If they are offictals who know the
value of public relations and direct
relationship  between client and
banker, we will be more successful.
Many times it i one's aim in life,
whether one is a genuine type of per-
son or one wantg to cheat the bank,
4hat counts. The credit-worthiness of
a person can best be judged and
gauged when we come into personal
contact with him. In this view, per-
sonal relationship will also go a very
long away. The present procedure is
8o lengthy and zigzag that there is no
personal contact at all. Personal
contact 1s fully lost and 1t is mere
procedure that works now.

Therefore, I appeal to the Finance
Ministry to tdke up this scheme from
thig angle. Something should be done
quickly so that credit iz provided to
the farmer in the rural side on easy
terms, from a long range point of
vlew, g0 that he may develop his Jand
and increase the yield. He may dig
o well or engage himsel! in other
operationg by such help.
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In the USA and Engiand, they
give loang to the farmers even for the
construction of roads, thelr own
houses and for other amenities, apart
from investment on the farmsg them-
selves. So what we have touched is
not even a fringe of the problem,
There is a long way to go and I hope
that the Ministry will take it up.

In the end, I would only refer to
one pomt that I had left out while
speaking on the role of commercial
banks. That is the bill marketing
scheme. I think this is a good scheme
and if worked properly, it will again
go a long way m strengthening private
banks to contribute to the advance-
ment of industry and trade.

Shri Bangshi Thakur (Tripur-Re-
served-Sch, Tribes): First of all, I
thank you for giving me a chance
to say something in the House.

We have before us the Demands of
the Ministry of Finance. These are
the Demands for building up a new
India. We should grant the Demands
and pay the amount. We shall pay
it because for building our country we
cannot expect the people of other
countries—England, U.S.A., USSR. or
the Republic of China—to pay. Seo
we ourselves have to pay the amount,
even more than that, if need be. But
one thing is that we should see that
the money is fully spent for the pur-
pose.

Let us turn our centre of vision to
the hilly regions of Tripura. We
hear a lot about Tripura's progress.
We also read about it in books. But
1if we consider the oprogress in the
light of the huge amount spent, we
cannot reasonably satisfy ourselves.

What about food? Tripura was
never defleit in food. But at present
she has become deficit. What about
village rehabilitation? I am afraid
about the correctness of the statement
when I try to say that 30 per cent
rehabilitation work has been complet-
ed in Tripura. Let us not go into
details. But what about trausport and
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communication? She has no rail link
She has no river communication.
She has no road. There ig a road
under construction—the Agartala—
Assam road. It is ‘still incomplete.
.No one can say how much more
money will be necessary to complete
that road. Our only life-line is the
airline which connects us with the
rest of India from Agartala aerodrome
to Dum Dum. As such we are living
in ‘the American sector of Berlin’,
with this difference that we are mnot
allowed to have the supplies that the
Berliners were allowed to.

With this nequitable arrangement
regarding transport and communica-
tion, permit me to ask you: how can
you defend your territory of Tri-
pura? How can you protect your
people of Tripura? You cannot. Just
as Kashmir is the north-western gate-
way of India, Tripura is the north-
eastern gateway of India. Tripura is
out of your grip. It means that the
whole of Assam, Manipur, NE.F.A.,

Lushai, Naga Hills etc—the whole’

North-east
danger,

Sir, the Centre i3 giving crores and
crores of rupees and thousands and
thousands of tons of food to the
people of Tripura and the people of
Tripura cannot blame the Govern-
ment of India. But, then, why all
this trouble? The root cause of it is
inefficiency and corruption and the
top-heavy set-up in administration.
The administration swallows a hand-
some portion of the budgeted amount
and the balance also does not reach
the people fully owing to corrup-
tion. Therefore, there is dissatisfac-
tion. 1 appeal to the hon. Finance
Minister to pay more heed to
Tripura.

frontier, is in grave

Sir, I want to say something about
the few cut motions tabled by my
hon. eommunist friend Shri
Dasaratha Deb of Tripura which
should not have been tabled because
they are detrimental to the tribals of
Tripura. He demands the private re-
serve lands of the Maharaja's period.
That is a closed chapter. That chap-
ter was writien before 25 years. The
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Maharaja reserved 1950 sq. miles, that
is half of Tripura for only 5 tribal sub-
communities—not all tribal communi-
ties. If the Government of India is to
revive this order and translate it into
action, the rehabilitation of displaced
persons in Tripura and the giving of
land to the landless peasants includ-
ing the minorities and a few thousand
Hindustanis will be practically im-
possible.

There 1s another. He says: failure
to defend the interests of tribal people
in Tripura 1n regard to occupation of
land What does 1t mean? It means
that in the rural sphere the old cus-
tom should be revived. There was a
custom of getting an area by boundar-
1ie3. The boundaries are like, to-
wards the south Tin Murti, towards
the North Rashtrapati Bhaven, to-
wards the East India Gate and
towards the West Shankar Boad
Withun this boundary approximately
100 acres of land are mine, that is,
1 am talking from the Maharaja
There were practically more than
thousands of acres included in the
boundary. He says that the Govern-
ment of India should allow that to be/
revived. 1 it is done, where will the
land for the rehabilitation of the rest
of the people come from; how will the
Government of India give land to the
landless peasants? It is practically
1mpossible.

Then he says: need to restrict the
settlement of people belonging to the
non-scheduled tribes. In the State
there are non-scheduled tribes, not to
speak of the refugees, the landless
minorities in the State and the land-
less Hindustanis.

He also says: failure to protect
persons, particularly the tribals and
others from being ousted from the
lands. This is also impracticable.
Then he wants to draw attention to
the failure to provide for the proper
rehabilitation of refugees. He says,
for the refugees. But one cut motion
cuts another, He iy giving by the
right hand and taking away by the
left.
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1 am that the hon. Member
before giving notice of these cut
motions did not consult other hon.
Members who could have given him
reasonable advice. All these cut
motions help to excite hatred, the
hydra-headed monster of communal
bias which should have no support
*from any quarter.
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Shri Khadilkar (Ahmednagar): Mr.
Speaker, Sir, to criticise or asy some-
thing about the Ministry of Finance
in general, or the policies pursued by
the present Finance Minister in parti-
cular, in a short time at my disposal
15 a bit too diffcult. But. at the
same time, I shall try to point out in
what way, in what direction we should
move, how far the present policies are
in a correct direction, and how far
they are falling short of the objec-
tives before us.

Our Finance Ministry inherited so
long the tradition of conservatism of
British Treasury Benches. And, it
I may say so, perhaps an inncvation
18 being made, a ltile spirit of ad-
venture is seen In certain announce-
ments made by the present Finance
Minister, and there is a sign of break
with that tradition And, that iz a
welcome sign.

Because, when the predecessor of
the present Finance Minister left
office a certain stage of development
was complete. It was a stage of pre-
paration for the next Plan. It was
not, 1n technical terms, a Plan as
such. Certain policies were laid down
in post-war era by the then British
rulers, certain post-war schemes were
prepared, later on they were rationa-
lised, certain new schemes were added
and & Plan-frame was prepared out
of it. And, naturally, in a backward
economy like our’s a ceriasin prepara-
tion was necessary, emphasis on the
incresse of agricultural production
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was absolutely essential and jn order
to bring about that increase some irri-
gation schemes and other works or
programmes had to be undertaken.

But, let us understand one thing be-
fore we criticise the policy of the
present Finance Ministry or certain
aspects of it. He has taken control
of the Ministry at a wery crucial
period, if I may say so of our deve-
lopment. I think a few years back,
Professor Maurice Daub wag in India,
and while talking before the students
of the Delhi University, said that
when talking about Indian economy
he could compare, in some respects,
our development efforts with the
Russian efforts. Wthile thus compar-
ing, he said that in 1928, when the
crucial deeision was to be taken in
the Soviet Union, when the backward
agricultural society was to be trans-
formed into an industrial society,—it
was a big, momentous decision—the
moral courage and support of the en-
tire people of the party was demand-
ed. Whatever we might say about the

. later developments in the Soviet
Union, but for that crucial decision,
Stalin would not have succeeded in
creating an industrial base in Soviet
society,—very much backward like
ours, and perhaps in several ways
more backward at that stage than
ours—so as to create a powerful
weapon and create an economy to face
the onslaught of the Fascists, The
present period of Indian economic
development is comparable to that
period and the decision taken there;
and it is to be seen how far our
Finance Ministry, by its taxation
policy, itg fiscal policies, ig going to
take that decision or going to retard
progress, or going to meet the situa-
tion in a very bold manner or in a
faltering manner. That is to be seen
from its policies and methods of im-
plementation. Of course, I must con-
fess, I have my doubts.

I do remlise that so far as the
Finance Minister is concerned, he has
definitely a certain latitude to lay
down the policy, but the social and
political philosophy of the Govern-
ment has its influence when he s
sbout to implement it. That also
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must be necessarily affecting the
final shape of it.

Prefacing my remarks wi these
words, what is the nature of pre-
sent economy that he is facing or we
are facing? In my opinion, our eco-
nomy is partly controlled and partly
free It is not a completely control-
led authoritarian economy and there
are inflationary forces and an attempt
is being made to checkmate. Or, as it
is now termed, it is a sort of repress-
ed inflation on the one gide and cre-
dit demand on the other. How far
the policies of the Finance Ministér
succeed 1n keeping in check the infla-
tionary forces on the one gide and
meet the needs of investment whe-
ther 1t 1s going to be a success or &
failure—will be judged from his per-
formance in this fleld. This is my
first submission.

In this connection, I would like to
say one or two things. The Finance
Minister has proposed the wealth tax
and the expenditure tax, and in one
of his pronouncements from Madras—
it 1 remember correctly—he has pro-
posed the abolition of rent, the pheno-
menon of rent, by suggesting that
agricultural income should be taxed
and where the holding is very small
or uneconomic there should be a small
quite rent or a user rent, whatever
we term it. That was also a very
bold suggestion When wealth tax
and expenditure tax were discussed,
and will be discussed, every time, we
quoted Kaldor. I do not know how
far has been borrowed from Kaldor,
but, at the same time, Kaldor has said
that about Rs. 50 crores are collected
from land revenue, and at present
hardly one per cent. pf the total pro-
duce on land is given to the Govern-
ment. Of course, the party in power
loogks to the electorate. The most im-
portant thing is, they will sacrifice
anything for the vote. So, it is very
difficult to expect from the party in
power to follow a particular poliey
which is absolutely necessary and in-
cumbent at the present moment, which
would deflnitely help the social trans-
formation, if it iy pursued very boldly,
But I am afreid such a directive has
not been Issued. So far, after his
speech, nothing hag been heard about
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it, but I expected the Finance Minis-
ato issue a directive to the State

vernfents to raise at least Rs. 50
crores more, by taxing net produce in
a graded manner like an inpome-tax.

Shry P. R. Patel (Mehsana): Who
told you?

Bhri Ehadilkar: I am quoting from
Kaldor.

Shri P. R. Patel: You don't know.

Shri Ebadllkar: My hon. friend, of
eourse, must have a great love for
the pepsaniry. Equally I have, but
the present condition of the peasantry
is such that if we want to reform or
transform it apd transform our so-
clety, it is not by paying lip-service tq
socialism in season and out of season
snd by saying that we are socialists,
we can achieve anything. We must
define our policles and put them in
concrete terms When the defimition
is to be given, every time you will
say, "Oh, we are for the peasantry’
How we are going to change his lot
for the better? When we are sug-
gesting that the phenomenon of rent
can be driven out from the peasant
economy,—of course, I am not sug-
gesting that rent should be squander-
ed away, but that it should be plough-
ed back or channelled for productive
purposes—the taxation measures have
to be looked into, and a directive
ghould be issued to the Stateg to
collect land revenue or land tax in
the manner he has suggested. The
wealth tax—with whatever drawbacks
it has emerged from the Select Com-
mittee—or for that matter the expen-
diture tax are bold measures. The
very fact that these measures will be
put on the statute-book and will be
implemented does not mean that they
cannot be modified. They can be
modifled later more stringently as
necessity demands. I would suggest,
in the same way, that in order to
rationfalise—that is the phrase used by
the Finance Minister—our tax struc-
ture, he should issue a directive to the
States to collect land tax and collect
it in the manner he has suggested, so
thpt the problemy of rack-renting will
uuttomatically disappear ang the pro-
duction of agriculture will definitely

increase, for, taxation and production
will go together.

The suggestion of taxing produce of
land which was made by him, is a
very good cme. But like his similar
pronouncements concerning othar
things, T am afraid, will not be carried
out. Because, the other day, we were
told that he has issued directives
through the Reserve Bank to the
banking instjtutions, that no advances
will be made against foodgrains or
such essential commodities. What is
the result? We have got the figures
in the press today. We know what
has happened? In fact, I do not want
to waste my time. in quoting figuresa,
but I will just mention a few, giving
the picture of some advances by the
bank. Mr. lengar, the Governor of
the Reserve Bank stated that on
July, 12th, 1957, their level was
Rs., 904 crores; that on August 2Znd,
the amount was Rs. 883-5 crores and
on August fth, it was Rs. 882 crores.
This shows how slightly the advances
were checked. What is the result?
The phenomenon of rising prices re-
mains unchecked. As I said earlier,
in this mixed—I do not use that word
mixed—because it does not correctly
represent, . .

Shri T. T. Krishnamachari: May I
inform my hon friend that the
directive was largely intended azgainst
advances on foodgrains. Not that 1
say that those advances have come
down to any appreciable extent, but
it is not directed against advances in
general,

Shri EKhadilkar: I correct myself.
But, as I said earlier, in this process
of repressed inflation on the qne aide,
the real wages or the earnings of the
lower income-group should not be
affected, and the adverse effect of
inflation fo the greatest profit of the
upper income-group thould not go 1o
that section. Has he succeedad in
bringing that about? It is a wvery
delicate task. He will have to con-
sider it. In a backward economy, in
this peculiar mixed economy—I am
not using the expressiom in the nor-
mal sense, but in the sense that the
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bas not been done. This is th.e great-
oot failure of his policy.
14 s,

When I touch banking, we will have
to consider what is the structure the
Finance Minister wants to huild up,
Let him say, because it he wants to
develop a structure like the
British, we have five big commercial
banks here and the other banks have
not had any voice in the economy
of the country. Recently we bhave
<observed that all these commercial
banks have got the utmost advant-
age and are working to the detri-
ment of the regional banking institu-
tions. Because of the difference in
the bank rate in Britain and India—
in Britain it iz 54 per cent, here we
have got 4 per cent—they are taking
advantage of this position and invit-
ing money for short term and compet-
ing with other banks on unequal
basis, offering better terms. In this
manner, the regional banks that real-
ly serve the needs of the people are
being weakened to that extent. There~
fore, I would hke to know from the
Finance Minister what type of bank-
ing structure he visualises,

I am not one of those who, looking
to the experience of the Insurance
Corporation—~I will come to that
later on—say that you should imme-
diately nationalise the whole bank-
ing structure, because the point is
at this stage if you nationalise them,
you have not got that husiness man-
ggement at your disposal. You just
buregucratise it; it does not sarve the
pu:rposes or the needs of the people
or the needs of a growing economy.
But at the same time, there should
Be a certain amount of rigid control,
g8 it is said in the newspapers that
the relationship of the clients of the
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bank and the banker is governed not
by the directive of the Reserve Bank.
Therefore, a very rigid control on the
commercial banking I3 desirable.
This is my humble submission.

From my little experience, I know
that there is a small bank in Maha-
rashtrs, covering the Marathi ares,
known as the Maharashtra Bank It
is a goed institution, but when the
question of Refinance Corporation is
there, only 15 banks, if I mistake not,
will get that advantage and these
smaller banks are left out. In that
manner, the policy regarding bank-
ing is going to strengthen the big
banks of India like the Bank of
Baroda, the Bank of India, the Birla
Bank or the Central Bank, which are
big comnmercial banks, in such a man-
ner that even with the local indus-
trial initiative, people will have to
depend on such big banks, which are
being given these facilities. There-
fore, I would suggest to the Finance
Minister that so far as the Refinance
Corporation is concerned, this restric-
tion should be done away with. In
the pattern of banking development
in this country, if you want to mop
up more deposits, with certain local
initiative which is absoiutely essen-
tial, these banking institutions wmaich
serve the needs of the people in the
region and which are working on &
very sound basis, should be given
greater facilities, along with the
State Bank, which is suppased to meet
the needs of the rural people for their
credit and other purposes. Medium-
term loans that are required for
small industrial enterprises should be
given through thege banking institu-
tions. As I said the other day, our
economy today is such that the initial
initiative is more and more with the
well-established monopoly houses and
nobody can make any small indus-
trial adventure anywhere; no initie-
tive is left in their hands. In order
to avold this phenomenon, I would
suggest that these regional banking
institutions, which are sound con-
cerns, must be given all facilities and
their position must be stvengthensd.
This is my second submission.
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Regarding insurance, we are some-
times carried away by slogans and
we thought that nationalisation would
solve the problem, and it would mop
up small savings. Certainly it was a
good and progressive measure. But
after all, we must benefit by experi-
ence. What has happened? During
the last year, about Rs, 70 crores of
business the Life Insurance Cgrpora-
tion has lost. Why? The funda-
mental thing is this. You wanted to
control their funds, but in insurance,
monetary control is one aspect and
field business is another. Those who
were interested in creating that buai-
ness used to take advantage of mar-
riage ceremonies, other social events
ete, to canvass business because there
is no Insurance consciousness even
now; it has not reached the village
level. Insurance business was much
more personal in that sense and in
that way they used to bring more
and more business and mop up small
savings. That is not functioning now.
Who cares whether business grows or
not? We are only looking at the
Corporation. We must look and see
what are the results of nationali-
sation,

Therefore, my submission here is,
go far as the Life Insurance Cofpora-
tion is concerned, already you have
nationalised it There is a Bill com-
ing, giving a little Iatitude to the
agents. But some machinery will
have to be found out reglon-wise,
where people will be approached in
a proper manner and in a proper
aspirit. 12 that is done, even small
men will participate. Just some
advertisements about Janata policies
will not do. This is not a country
where just advertising Janata policies
and saying ‘Your future is assured”
will encourage saving by way of
Insurance. Certain personal contacts
have got to be established, There-
fore, some such organisation will have
to be developed.

When we study the insurance
development, what do we find? With
-my limited experience, 1 know, for
instance, there was an institution in
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Maharashira, known as the Western
India Insurance Company, started oni
a sacrificial basis. The sxpense ratio
was very small, almost pegligible. I
would like to ask the Fimance Minis-
of the Insurance Finance Corporation.
In his reply, of course, he will give
me some figure. But, when all these
companies ‘were nationalised, the
gravest injustice has .been done to
these institutions, which were started
and reared up, built up, on the basis
of sacrifice. We have a tradition of
sacrifice in Maharashtra, but unfortu.
nately, those who are brought up in
the metropolitan cities like Bombay
have very little regard for this tradi-
tion. There the emoluments were
much higher and in the Insurance
Corporation, the gradations have been
fixed without looking to the merits or
the past sacrifices of the employees,
because there was a certain amougt
of nepotism and personal relation-
ship, doing some favour, etc. The
grades were fixed taking into con-
sideration work put in by the
employees in upper grades or their
integnty, as we could say about the
Western India Insurance Company.

There was a commussion appointed,
the Lall Commission, to go into the
matter of gradation. Grave injustice
has been done to good insurance peo-
ple, who have been put at the lower
rung and who have been ill-treated.
So, this injustice, so far as insurance
is concerned, needs to be removed

While pleading for the removal! of
this organisational injustice, T would
like to make another suggestion. As
I said earlier, the insurance institu-
tions were reared up and whatever
finances they gathered, they were
invested in the local area. Naturally,
people in that area always expected
thet this insurance firm that I am
supporting will, in the long run, put
that money in that area, With this
gigantic Corporation standing, the
regional aspect of development as
well as investment is completely lost
sight of. Therefore, T would suggesk
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that some such incentive should be
given to those who work in that par-
ticular field that a certsin percentage
will be re-invested in industry or in
some other way in that particular
region. That modification is absolutely
+essential,

In the end, I would again repeat
wha [ said earlier, that in the pre-
sent pattern of Indian economy, if at
all our efforts are to succeed, we will
have to pay the price for it. I am
not one of those who say and criticise
that taxation is putting a greater bur-
den. But, pfiorities must be fixed.
Taxation is inevitable, A certain rise
in prices is also inevitable, It can-
not be avoided if you want develop-
ment. This must be clearly under-
stood. Fixing of priority and sacrifice
is very important. Fortunately for
our Finance Minister, the interna-
tional reputation of the rupee is very
high. Where he finds that taxation
is insufficient to meet the needs, he
is pursuing a policy of beg, borrow
or steal. By inflation, I say, he 1is
skilfully stealing.

An Hon. Member: He is not steal-
ing.

Shrl Khadilkar: By infiation, I said.
Borrowing is going on. I do not know
how far his rssion abroad will suc-
ceed. Though internally, certain
measures have been taken towards
financial progress, externally, the
economic policy of cold war is domi-
nating the atmosphere. That also 1
cannot forget. In this context, there-
fore, what I would like to state is
that in the present structure of our
developing economy and repressed
inflation, as I said, a small sector
which is immune from market mech-
anism must be built up. No attempt
hes been made in that direction. The
banking structure must be rigidly
controlled. There should be strict
control on banking, eredit and invest-
ment. And, lastly, the Insurance Cor-
poration will have to devise ‘ways
and means to mop up small savings
in such a manner that ultimately the
business that was lost this year may
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be regained soon at the lowest ex-
pense ratio,

1415 hrs.

[Mr. DEPUTY-SPEARER in the Chair]

Shri Naldurgker (Osmanabad):
Mr. Deputy-Speaker, 1 rise to sup-
port the Demands of the Finance
Ministry. Some dormant criticisms
and castigations have been levelled
against the Government through cul
motions and through speeches deliver-
ed on the floor of the House. There
are general allegations monotonous
against the Government that they are
rather loath in paying attention to or
are indifferent towards the general
interests of the publie, and ameliora-
tion of the common man, and also that
they are delhberately slow in pro-
gressing towards socialism. With
great respect, 1 submit that among
the half a dozen countries which have
attained Independence during last
decade, our country is the firat to
recognise the dignity and status of
the proletarian classes and also adopt
socialism as the ideal goal for the
welfare of the community as a whole.
Therefore, these allegations are quite
unfounded. I admit that, with the
growing population, and with chang-
ed crcumstances, our needs also are
great. The thoughtless addition of
population every year, which is
nothing but the outcome of the jn-
fatuated, problamatic emotions, is
responsible for making all the ques-
tions of our country complicated
and troublesome. I am proud to state
that our Government have success-
fully shot their way to progress
amidst adverse circurnstances, natural
calamities and agonies of partition.
With goal of socialization In view
various enactments have been passed,
various schemes have been formulated
and various programmes have been
chalked out. A detailed reference to
these programmes end these enact-
ments will be merely a waste of the
valuable time of the House as suffi-\
cient discussions have already taken
place on those points.

Our Finance Minister has been

charged as indulging In academie
finance rather than a planned one, I
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submit, this allegation also is not true.
India is a country with a low per
capita income and an undeveloped
economy. The reason is that the full
amount of avmilable power and re-
sources are not utilised or exploited.
The Indian economy is predominant-
Iy based on agriculture as haif of the
national income is derived from
agricultural sources. Another feature
of thiz economy is that the proportion
of investment towards national in-
come iz very low. Up to 1858, the
investment was not more than 48
per cent, This is a very small pro-
portion in an advanced economy. But,
in spite of that, our economy has made
very commendable progress.

At the time of the introduction of
the First Five Year Plan, it was ex-
pected that the nationsl iIncome
would increase by 11 per cent and
per capita income would rise by 5§ to
8 per cent. But, at the end of the
First Five Year Plan, there was an
increase of 18 per cent in national in-
come and 11 per cent in per capita
income. I want to quote some figures
of 1048-49 and 1864-855. Agricultural
ncome in 1948-49 was Rs. 4,250 crores,
In 1954-55, it was Rs. 4,580 crores.
The income from mining, manufac-
tures and small enterprises was
Rs. 1,480 croresin 1948-40 and Rs.1,840
ecrores in 1854-55. The figure for com-
merce, transport, communications,
banking etc. in 1948-49 was Rs. 1,800
erores and in 1954-55 Rs. 1,8%0.
Other services and professions like
Qovernment services, home property
etc. accounted for Rs. 1,340 crores in
1948-4% and Rs. 1,660 crores in 1934-
56. After deducting the earned in-
come remitted abroad, the net
national incopae in 1948-48 was Rs.
8,030 crores .and in 1954-53 Rs 9,919
crores. At the time of the introduction
of the First Plan, the national income
in 198051 was Rs. 9,110 crores and at
the end of the Plan the national in-
eome is Rs 10,800 crores. So there
is a substantial increase of Rs. 1,890
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Rs. 281, that is to say, there was
an increase of 11 per cent.

]

From this it iz evident that these
are not academic finance but they are
sound finance and there is a sub-
stantial increase in per capita income
a3 well as national income. There-
fore, planning does not mean only
development of resources, Planning
connotes some other meaning. Defin-
ing planning as development of
resources would mean defining it in
a rather narrow technical sense.
According 'to my opinion, planning
means the harmonious development
of all the intellectual, moral and
aesthetic faculties, which can be uti-
lized for building up the institutional
framework adequate to our aspira-
tions and our ambitions. That will
be the proper definition of the plan-
ning and therefore I am satisfled that
this is the view of the Government.

1 have heard several criticisms that
are levelled against the Government
that they are anti-social and that
they are pro-capitalists. I think all
these criticisms are baseless. To
those who criticise the Government as
being pro-capitalist I want to guote
article 10 of the Chinese Constitution.
Asticle 10 reads:

“The State protects the right of
capitalists t0 own means of pro-
duction and other capital accord-
ing to law.”

The policy of the State towards
capitalists’ industry and commerce Is
to use, restrict and tramsform them.
The State mikes use of the posttive
gsides of the capitaBists’ industry and
comumerce, which aré beneficial to.
national welfare and people’s Hveli-
hood, restricts fheir negative sids
wiich are not beneficial to mational
welfare and the people’s lvelthood,
encourages and guides their trans-
formstion intd various forms of State’s

by administrative organs of State.
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Whle it is stated that all the capi-
talists are to be absorbed by the
imechinery of the State ownership, the
capitalism atill exists in Chuna. It 1s
actually a part of the economic struc-
tuie of the country.

Now 1 want to refer to some of the
enactments that have been passed by
this Parhament There are the
Wealth Tax Bill and the Expenditure
Tax Bill. All these measures show
that Government 18 gomng towards
socialism and 1t 18 not pro-capitaiist
Yesterday, one of the hon Members
criticised the prohibition policy of the
Government He wanted us to scrap
the prohubition policy With great Tes-
pect 1 would submat that
m the domain of social wel-
fare prohibition 13  one of the
principal  polhicies of a demo-
cratic State™ The Constitution also
enjoins on us the duty of bringing
about complete prohibition in all the
States of the country On 31st March
19568 this House passed & resolution
and that resolution stated that proh:-
hition 1s an mtegral part of the Se-
cond Plan This House dlso recom-
mended various schemes and recom-
mendations for bringing about proh:-
bition withuin the whole country as
early as possible So, as far as pro-
hubition is conceined, we have taken
oath m this House that we will be
true to the provisions of the Constitu-
tion and, therefore, us far as the pro-
visions of the Constitution are con-
cerned, it is our duty to implement, to

fore, prohibition 13 quite essentizl. Of
course, it has been introduced by Acts

Univertity of Bombay, conducted a
sitvey of the budgets
dicts ahd ndn-addicts in 1050. I shall
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quote some of the figures as they will
be interesting.

Non-

Addicts  addicts
Food 2% 280%
Bidi, pan 20% %
Clothing 14% 14%
Mascellaneous 8% 20%

From this 1t will be evident that the
expenditure of addicts on alcoholic
consumption umpinges on their
material items such as food. A simi-
lar survey conducted in Madras in
1938-37 also brought us to the same
conclusion, i,e, thatif a man s addet-
ed to aleohol, his expenditure on
consumption of Lquar 15 more than
that of other items that are necessary
for better living Agaw, the Prohi-
bition Enquiry Commuttee, which con-
ducted & survey in 1945-46 has report-
ed that the per capita expenditure on
consumption of liquor was Rs 108
ageinst the estimated per capita na-
tional income of Rs 185 So I would
submit that the prohibition program-
me of the Government has been Quite
successful I have personal experience
of some families in my own town.
Some members of these tamuilies had
gone to Sholapur as labourers. They
were addicted to lguor They were
mvolved in heavy debts and
wanted to sell their property to clear
off the debts Now, due to some pro-
vinons in the tenancy law, they could
not alienate their property without the
permission of the Collector and the
Collector could not grant permision
in view of some of the statutory pro-
visions Afterwards, as the prohibition
was already introduced in Sholapur
and Bombay their position improved.
They got redemptioh from all labili-
ties for payment of debts and they
have made substantial savings in the
banks Now some of them have re-
turned to their homeland and dre
loocking after their properties. Be,
we see that in all matters of the eco-
nomy the country has made mibstan-
tial progress.

Sir, Socialism 13 not new to our
otferital jdeology Even under mongs
chial rule in anclient times, the ad-
ministration followed or observed the



9805 Demands for Grants 24 AUGUST 1057  Demands for Grunts 9806

[Shri Naldurgker]

rules of socialism and the principles
of the amelioration of the common
man. Even our religious and ethical
principles have been quite clear on
this point. We have to follow the
principles followed by our great lea-
ders like Lokamanya Tilak and
Mahatma Gandhi. Therefore, we
want that socialism which is suited
to our own condition and our own
ideology. We do not want that so-
clalism planted on foreign soil and %o
be transplanted here.

Shri Bimal Ghose (Barrackpore):
The few brief minutes you have allot-
ted to me I would hke % devote to
saying a few words on the working
of the Life Insurance Corporation and
particularly its investment policy.

I 40 not take a very alarming view
of the serious fall in life insurance
business in 1956. For one thing i1t was
known that there would be serious
dislocation following nationalisation,
for another, the Life Insurance Cor-
poration itself was not responsible for
the business during the whole of 1856,
It came into existence only in Septem=
ber, 1056. We have to wait for a
year more and see how the Corpora-
tion functions I shall not be surpris-
ed if during the first year of ity life
business should be lower than in 1954
or 1955, but 1f even after that the Cor-
poration does not pick wup, there
would be serious cause for alarm.

Incidentally the attempt to com-
pere in an official press note the
business of 1956 with that of 1953 and
saying that it was not less than that
of 1853 was, in the context of the
business in 1954 and 1955, rather
naive,

I shall not be doing my duty if I do
mot say that the service rendered by
the Corporation has deteriorated after
nationalisation. There is longer time
saken for replying to letters, for ad-
justment of premia or for granting of
Joan. It is necessary that the Corpo-
ration should be asked to give very
verious thought to these mattars.

Bhri Dange paid a very handsome
tribute to the Finance Minister for
the manner in which he had settled
the dispute with the workers in the
insurance business, but there is a lot
of discontent among the field workers,
and the field workers are the back-
bone of life insurance business. I hope
the hon. Minister will act as expedi-
tiously as he had done in the other
matter and bring about contentment
among the field workers so that busi«
ness may not suffer. But as I sala
it is the investment policy on which
I would like to concentrate attention.

With regard to the investment poli-
cy, when the business was nationalised
the former Finance Minister gave the
assurance that proportionate invest-
ment in the various types of assets
would not be affected, but we found
that afler nationalisation investment
in mortgage loans was banned or pro-
hibited, and that was a scrious hard-
ship caused particularly to the muddle
class people who borrow money from
insurance companies to build their
dwelling houses. 1 do not know why
all fresh investment in mortgage loans
was stopped just after nationalisation.
I do not know if Government have
1ssucd any direction or directive to the
Corporation as to how its investment
should be gwded, as to what its ine
vestment policy should be, Some
time ago the hon. Fmance Minister
stated that he wanted to set up a
comnmittee for the purpose of guiding
the Corporation as to how its funds
should be invested. I should like to
know whether anything has been
done in that matter,

We know that after this Budget
was introduced in this House and
there was a serious and heavy fall in
the pricee of shares in the stock
exchanges the Life Insurance Cor-
poration intervened in the market and
bought heavily, It was probably
necessary that to maintain the life of
the stock exchanges the Corporation
should intervene. Probably withous
that intervention the stock sxchanges
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might have collapsed. The loss sus-
trined has been estimated at over
Rs. 200 crores. But what I would like
to know is whether it is the intention
of the Government that they should
engage in open market operations in
equities through the medium of the
Corporation, that whenever the prices
of equities are likely to fall, insur-
.ance funds will be utilised to main-
tain the stock exchanges in some sort
of stability. As a matter of fact, we
find that even the stock exchanges
today, which are the symbol of the
private sector, depend upon the Gov-
ernment for their very life, because
without the functioning of the Cor-
poration or the investment made by
it in the money market, the stock
exchanges would have collapsed.

Thirdly, I should like to know from
the hon. Minmster the proportion of
the funds of the Corporation invested
through the different stock exchanges,

particularly through Bombay, Madras
end Calcutta,

When life jnsurance was nationalis-
ed and the question of locating its
head office was being considered, some
of us opposed the head office being
located in Bombay because in that
way we were only strengthening the
process of financial concentration. We
felt that the head office should have
been located in some other place. I
still feel that it was a wrong policy
to have the head office of all the fin-
ancial organisations, whether it is the
Reserve Bank or the State Bank or
the Life Insurance Corporation, in one
particular locality, because that way
we are only assisting the process of
financial concentration.

It'cannot be stated that the Bombay
money market iz better, let us say,
than the Calcutta market. If you
4ake the barometer of the stock ex-
changes, it is Indian Irons which s,
of course, located near the Calcutta
market. You will also find that three
of the most important industries in
the country, namely coal, tea and
jute, are near the Calcutta market. As
a matter of fact, the Calcutia market
was more important, but still the
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head office was located in Bombay
because we were told that primarily
Government securities were more
important to the Bombay market, but
that might have been the result of
the fact that the Reserve Bank head
office was located in Bombay. There-
fore, I request the, hon. Finance Min-
ister to consider this matter agein, I
do not mind even if he takes it to
Madras, his own State, although Cal-
cutta would certainly be a better
place, but I feel the way we have
been proceeding in this matter is not
in the national interest because there
is too much concentration in one place.

There is one other point on which I
should like to have information, and
that is with regard to the administra-
tive organisation of Government in
regard to the flnancal departments
having a bearing on the corporate sec-
tor. 1 believe the former Finance
Minister had expressed the opinion
that it would be better i all the
departments having a bearing upon
the corporate sector were brought
together in one department because
they could In that case oversee the
activities of the corporate sector in a
much better way. I believe it was his
intention that the company law
administration department when set
up properly would be given the charge
of the other financial institutions in
the Government gector which have a
bearing on the corporate sector of our
economy. S8ince then we find that the
company law administration has been
shorn of some of its functions and
responsibilitles. We also read a report
a few days ago in the papers that
Government were considering the
transfer of the company law adminis-
tration department to the Commerce
Ministry. I do not know what truth
there is in that statement, but I should
like to know if there has been any
change In Government policy from
what was stated to be Government
policy by the former Finance Minister.

I may say here that even in Great
Britain the Board of Revenue looks
after all these activities, has over-all
charge of institutions dealing with
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* the corporate sector, and on the face
of it, it would appear that that is a
more reasonable proposition. So, I
should like to know if there is any
desire on the part of Government to
change from that practice, what is it
that Government want to do now and
what are the reasons actuating Gov-
ernment to deviate from the policy
formulated by the former Finance
Minister.

Shri Sadhan Gupta (Calcutta-East):
Much as I feel the temptation to deal
comprehensively with all the princi-
ples and policies behind the activities
of the Finance Ministry, I must res-
train my temptation and conflne my-
self to certain isolated topics which
ate of vital importance to the econo-
mic life of our country. I also have
a strong temptation, very naturally,
to go into the affairs of the Life
Insurance Corporation, but I must
postpone that to the discussion of the
motion of which I have given notice,
and if I have time, I would only refer
to certain ratters in connection with
the working of the corporation.

1

The first thing I want to point out
to this House and to draw the atten-
tion of this House for remedy is the
serious and clandestine operation by

ceitain foreign firms and companies, .

which deprives us of valuable foreign
éxchange and also defrauds the ex-
chequer of large sums of tax revenue.
There are various modes of operation,
various miodi operandi, which these
companies follow, and I would just
llustrate it by giving examples of
three modes of operation.

In th- first place, today, certain East
European countries are trading with
our country and buy Indian tea and
other products. They dre eager to
trade with firms which are hundred
per cent Indian in mandgement, con-
trol and finance. The British traders,
to take advaritage of this eagerness,
set up dummy Indian companies, and
have an arrangerhent with them by
which they just sign letters inh tHeir
names and they carry on the business.
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Thus, the British traders carry on the
business in the benami, so to say, of
the Indian traders, and in return for
it, give them a quarter per cent of
the profits and appropriate the rest,
and of course, remit part of it.

There are two other more serious.
*modes of defrauding us both of
foreign exchange and taxes. I have
quoted the first example already.
Here, part of the profit is remitted,
and in that manner, we lose foreign
exchange. But two other methods
which I am going to point out result
in much greater loss of foreign ex-
change and much greater loss of our
tax revenue.

One method is like this. I am giv-
ing concrete instances. But, for ob-
vious reasons, I cannot quote the
names of the companies, because my
informants would be in jeopardy, if I
did so. So, I would not describe the
companies by their real names. I
would try to give them names which
they very richly deserve instead. For
instance, let us say, Messrs. Rectitude,.
London, has an office in Calcutta in:
Messrs. Recntude Calcutta. Messrs.
Rectitude, Caicutta, estimate that they
can sell one hundred thousand pounds.
of Australian butter in this country,
but have no precise idea of the
amount of wholesale prices, which one
hundrad thousand pounds of butter
might fetch. Now, their Australian
agents inform them that they can gét'
the butter at Rs. 3 per pound, c.if.
Calcutta. Messrs. Rectitude therefore
request their Australian agents to ship:
the butter but ask them to sign the
invoice without showing the actual
price. Now, the butter is shipped,
and while the butter reaches Calcutta,
deals are-concluded by which the but-
ter is disposed of at the rate, say, of
Rs. 3-10-0 per 1b. Then, Messrs.
Rectitude, Calcutta, fill up the invoice
and show the price at Rs. 3-9-6 per Ib.
&nd take a profit of six pies per 1b,
Then, as for the rest, they remit
Rs. 3-9-6 per lb. to Australia, and
there the Australian agents deduct
their own agency commission and
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remit the money to the United King-
dom. Therefore, here, Messrs.
Rectitude, Calcutta, only make a pro-
fit of six pies per lb. and the rest of
the profit goes to their principals in
the United Kingdom. We lose by
this, first of all, in "that we pay
Rs. 3-9-6 per 1b. instead of Rs. 3 per
1b. which we ought to have paid for
the Australian consignment, and
secondly, in this way valuable foreign
exchange is wasted to the extent of
Rs. 0-9-6 per 1b., and as the profits are
depressed, as the prefits are six pies
instead of ten annas per 1b. we lose
in taxation also.

An even more pernicious method is
followed, which I shall presently
point out. Here also, I cannot give
the name of the company. So, I
she¥! give them the title they deserve.
There are two ¢ompanies operating
:n this instance, say, Messrs. Honesty
and Co., London, and Messrs. Integrity
and Co., their representatives in
Calcutta. This Integrity and Co.
pose as the buying agents of Messrs.
Honesty and Co. in London, to the
income-tax authorities.

Mr. Deputy-Speaker: The hon.
Member is giving them quite good
names, but he is imputing them very
ulterior motives.

Shri Sadhan Gupta: These are bet-
ter names which they richly deserve.
Magevs. Integrity and Co. pose merely
as the buying agents of their London
principals, namely, Messrs. Honesty
and Co. Now, what happens is that
they tell the income-tax authorities
or the customs authorities or the ex-
change control authorities that they
are only buying agents and nothing
else. Now, suppose there is a deal
in tea. But before I come to that,
I must point out that although they
pose as buying agents, the poseur is
not through, which is not quite ap-
parent from these facts. First of all,
although they pose as the buying
agents to the income-tax and -the
other authorities, yet when they deal
with their custorfiers, when they trade
with their customers, they tell them
that theirs is an Indian firm, because
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it is a firm in India. Secondly, instead
of selling or offering or shipping tea.
or whatever other produce it may be,.
at the instructions of their so-called
London principals, they themselves-
ship it independently; they themselves
offer, sell or ship the products in.
which they deal, independently.
Thirdly, they undertake visits to-
. different foreign countries. ‘They
undertake propaganda in different.
foreign countries, send their represen-
tatives, and even though they claim.
to be agents, they do not debit their
principals with the cost of these
visits, but bear it themselves. Inci-
dentally, in that way, a huge loss of
foreign exchange occurs for this.
country also. But the benefits, of
course, as I shall show, go to their
so-called principals, Messrs. Honesty
and Co, in London. Lastly, if any
loss occurs in the transaction, the
loss is entirely borne by the Calcutta
company which is the so-called agent.

That would show that it is really"
tiot anh agency but somebody else who:
cart afford to bear the loss and also
afford to remit the profits.

The modus operandi is this. Messrs.
Integrity, Calcutta, buy a consignment
of, say, tea, 10,000 1bs. at Rs. 6-4 per
1b. They sell that tea to a firm in New
York quite independently without:
having any instruction from their so-
called principal. After the tea has.
been sold and shipped +to the New"
York firm, Messrs. Integrity give -
Messrs. Honesty, London, the mname:
of the buyer, the actual purchase-
price of the tea and the selling price
of the tea. Then Messrs. Honesty
invoice the New York customer at the
rate of Rs. 6-14 per lb. and get foreign:
exchange fo that extent, In return,
Messrs. Honesty pay Messrs. Integrity,
Calcutta, currency to the extent of’

‘Rs. 6-4 per Ib., of course in sterling.

What is the result of this transac--
tion? The London firm earns the:
dollars from the US. firm and pays
in sterling to their so-cdlled Indian
agents. Secondly, the London firmo
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makes a profit of 9 annas per 1b. I
have not said that what the Londomn
firm remits is the cost price of tea,
that is to say, Rs. 6-4 per 1b. and also
the so-called agency commission of
8 pies per 1b. That means it is
Rs. 6-4-6, so that it retains Re. 0-9-6.

Firstly it earns in dollars. Secondly,
it makes a profit against labour in
India without doing anything for the
henefit of the Indian tea industry.
Thirdly, the dollars go to the UK. and
India is deprived of the dollars. The
‘Calcutta firm loses 9 as. 6 pies of the
profit which would have given Gov-
ernment an increased revenue by way
of taxes.

Now, the net result of this transac-
tion is that the tea is bought in Cal-
cutta, 10,000 1bs, at Rs, 6-4 a 1b. The
cost 1s Rs. 62,500. The price at which
it is sold to New ¥York is at the rate
of Rs. 8-14 per lb, that is Rs. 68,760.
The profit is Rs. 6,250. Out of this,
the Calcutta firm gets 1/2 per cent,
that is Rs, 3-13-8 only. The London
firm gets the rest Rs. 5,838-8. India
gets foreign exchange in sterling to
the extent of Rs. 62,813-8 whereas the
U.K. gets dollars for the business to
the extent of Rs. 68,750. It must be
noted that this little profit of Rs. 313-8
is barely enough to meet the expenses
of the highly paid British executives
writh their air-conditioned rooms and
houses and luxury cars which are
provided to them. As a result at the
end of the year, if they show any
profit at all, it is almost next to noth-
ing, and when the claim for bonus
<comes on behalf of labour, they say
they have not the money to pay.

This is how our own country 1is
deprived of foreign exchange dollar
earnings, the Government 'is deprived
wof its tax earnfugs and labour is dep-
rived of its legitimate claim for wages
and bonus. This is a serious situation
and must be remedied. I would
request the Finance Minister to hold
an inquiry into these matters and see
+how many firms are involved in this
.kind of transaction, and to davise
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suftable measures and award, i neceg-
sary, deterrent punishment for this
kind of transactions.

The next thing I want b point out
is the need to sever our rupee from
sterling. I am not urging this at the
moment on sentimental grounds, al-
though I would be quite justified in
doing so, because I feel—and every
patriotic Indian feels—that it is =a
28-year old anachronism of the days
of our slavery which should not con-
tinue any longer. But today 1 base
my arguments on pure economie
grounds, on pure eonsiderations of
our financial safety and the safety of
our Second Five Year Plan.

It is bad enough that we should
tie up our currency to that of another.
But today a positive threat arises
{rom the fact that the position of the
sterling is very doubtful. During the
last few months, many economists in
Britain itself and a considerable sec-
tion of the British Press, have been
expressing apprehension about the
serious trouble ahead if the mounting
inflation in UK. is not checked. On
10th July, Mr. Peter Thorneycroft,
Chancellor of the Exchequer, warned
that Britain must squarely face the
problem of inflation or see continuous
decline in the value of its currency.
He had to admit that improved techni-
ques rfot be a complete answer to this
problem. The remedies he listed
were a credit squeeze, which was al-
ready in progress, and two other
cures, which are important for our
purpose. One was the need to match
investment by savings and, according
to him, directors and shareholders,
bankers and rate-payers must impress
upon themselves that honest money
must be put first and all considera~
tions must come thereafter. The
second remedy listed was even more
important from our point of view. It
was the need of a wage restraint

To understand the problem, it is
very important for us to realise that
the main theme of the British ruling
party today is that inflation cannot be
checked without wage restraint In
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these circumstances, there is a clear
warning which the Government must
heed or bear the fullest responsibility
for all consequences.

I do not know how far Government
is satisfied about the efficacy of any
or all of these three remedies, and
particularly about Britain's capacity
to carry them through, assuming their
efficacy. But in a matter where
our very economic stability is at
stake and our whole development
programme is involved, I would not
gamble with it at so great a peril to
ourselves and proceed with the appli-
cation of remedial measures over
which Government can have no con-
trol. I am not just being alarmist
But even if we can afford to place
implicit confidence on credit control—
which I think we should mnot place—
we have evidence enough to warn us
about the failure of the last two
remedies which are considered most
important in Britain—in any eveni
about the last, namely, wage restraint.
For matching investment by savings,
Mr. Thomeycroft’s only panacea
seems to be that business and other
organisations and individuals must
cut their budgets and that directors
and shareholders, bankers amd rate-
payers must impress upon one an-
other that honest money must be put
first and all other considerations a
long way off.

15 hrs.

These are good sentiments but even
if morality and self-discipline aof
British business is somewhat better
than business in this country, yet
business is business everywhere. If
austerity or morality or self-discip-
line comes into conflict in a big way
with substantial profits in business,
one cannot be too sure of success of
such self-denying prescriptions even
in Britain. I would certainly not
throw the currency of my country
into that State. Let us, for a moment,
have faith {n British business and let
us assume that it will fairly play its
part of the game. But, what about
wage restraint?
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There is no doubt that according tp
the conservatives, wage restraint is
the main and unfsiling cure for
inflations and it cannot be checked
without more restraint This is
clear from Mr. Thorneycroft's speech
itself of the 10th July, 1857. He said
that if a nation paid itself more for
doing no more work as
last year, then, price increase would
follow as day follows night. Mind
you, it is day following night And,
naturally, the conservatives would
think the price increase to be day
rather than night. He further says
that no system of controls can stop
that process.

I have no time to dwell on the
accuracy of this theory. I have no
time to expatiate on whether the ills
of Britain are due wage increase or
uncontrolled profits and uncontrolled
prices. But it is sufficlent for me
that men at the helm of affairs in
Britain are convinced that without
wage restraint there is no escape from
inflation. So, we have to see whether
wage restramnt can be enforced,

Mr. Deoputy-Speaker: The hon.
Member should conclude now.

Shri Sadhan Gupta: British labowr
has decidedly said: No. The 13,00,000
strong Transport agd General
Workers’ Union has given a resolution
for the Trades Union Congress Ses-
sion in September which shows the
determined tome of British labour. It
says, the Congress has no wish to
choose an inflationary spiral; but, on
the other hand, it is not prepared to
accept a policy the effect of which
would be to debase the living stand-
ards of the worhers, It accordingly
rejects the principle of wage restraint
in any form. The resolution further
continues that it reaffirms the Trade
Union's determination, while prices
and profits remain uncontrolled, to
take such steps in industry as wilF
ensure that wages keep pace with
rising costs.

After this no ome will vouchsafe
that the policy of wage restraint Is
going to come through., If it does
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not come through, then, the Conser.
vative Party has admitted its inahi-
lity to check {nflation. However, I do
not wish to raise any coatrqversy
gbout whether Britain will succeed
in taking proper ecopomic measures

to tide over her difficulties or as to
how far these
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Mr. Deputy-SBpeaker: The hon.
Member is labouring the point, that
there is danger to the stabjlity of
sterling and our rypee is linked with
that. 3o, we should separate it. The
hon. Member has to conclude now. I
"have given him much time.

Bhrli Sadhan Gupta: 1 want also to
point out that the danger increases
by the adventerous policy of Britain
because 1n adventures like the Suez
adventure and the Oman adventure
it is repeatedly endangering its
sterling.

Regarding bank advances, Shri
Heda......

Mr. Deputy-Speaker: Nothing new
shall now be taken up. I have rung
the bell three times and made two
oral requests. The hon. Member
should now conclude.

Shri D. S. Raju (Rajahmundry): Mr.
Deputy-Sperker, Sir, as the time at
my disposal is very short, I would
like to conflne my remarks just to
one problem which I think is impor-
tant and that is relating to medical
drugs and appliances.

Naturally, in a country like ours,
with a backward agricultural economy
and with a socialistic pattern of
society and with a few ambitious
schemes for the Second Five Year
Plan, plenning is very difficult and
~complicated.

I haye po doubt that our plans will
succead. The job of the Finance
Mindgtry is not, under the clrcum-
stances, an enviable one. Naturally,
we want money for so many projects
and we have to beqr taxes.
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In copnection with drugs and surgi-
cal equipment, I would like to point
out that our country is fiooded with
80 many of these drugs and equip-
ment which, I think, gre unnecessary.
That is my experience and I am
I am voicing the sentiments of
medical colleagues that mast of
drugs which are imparted into
country are quite unnecessary and

From a medical point of view, ane
could syccessfully treat almost all
the acute diseases with few handful
mades, etc.

For instance, penicillin is there;
streptomycin 1s there and there are
others like chloromycetin, auromyecin
ete. With these few antibiotics”so
far as the allopathic system is cone
cerned, we can tackle most of the
serious diseases. Among other drugs,
we need only a few of them such as
carbonates, citrates, anti-malarials,
salicylites, sulphones and sulphana.
mudes, etc.

What I would suggest is this, that
an expert committee be appointed as
early as possible to determine the
essential drugs and equipment. This
committee might be formed under the
Ministry of Health having represen-
tatives from the All India Medical
Council, and from the All India
Medical Association. They should go
round and find out and make a list
¢! the immediate reguirements about
drugs and surgical egquipment,

In the last war there were instances
of doctors having performed major
operations with only knives. Where
there is a will there is way. There-
fore, in view of the difficulties of
foreign exchange facing us, I would
say we can save a good deal of
money by this which could be utiHs-
ed for other purposes.

In the eighth year of our freedam,
we are unable to manufacture many
essential things in India; for instance,
syringes and needles. That is, an
immediate requirement which an allo-
pathic doctor wants every day. Go
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to the cities and towns; you will find
that most of the chemists and drug-
fists shops are full of patent medi-
dnes. I wonder how many crores of

rupees are being drained away on this
score alone.

This committee which I have l'r-lc--

gested might also include some of the
essential drugs from Ayurveda, from
the Unani system and also from the
homoeopathic system. All these sys-
tems can be taken into consideration
and a sort of mixed pharmacopoea
¢ould be evolved out of them. 1 feel
that the appointment of this commit-
tee will serve a very useful and
urgent purpose. It will also make our
eountry self-sufficient in most of the
essentials—food, textiles and other
consumer goods. I think that we
should seriously take into considera-
tion this problem of medical supplies
and surgical equipment and I feel
that by the end of this five year
period, we should malse our country
self-sufficlent in these essential and
life-saying measures.

Shri Narasimhan (Krishnagiri):
Sir, I wish to speak on a subject mat-
ter which is not so Immediate or
yrgent but of considerable permanent
value I wish to advert to what is
known as Parliamentary Control over
public borrowing. This matter was
also discussed in part when the Con-
stituent Assembly went into the gues-
tion while framing our Constitution
and the relevant articles came up.
We have a different system in other
countries In the United States of
America public borrowing has always
ta be authorised by law The borrow-
ing powers of the federal Govern-
ment are defined in the federal Con=-
stitution. The statutory limit to such
{ederal borrowing is fixed by Con-
gress which alone can change it from
time to time. In America, some State
cpnstitutions also cover various terms
9f State borrowing and in some States
bond proposals are required to oe
submitted to the electorate by refer-
endum.

In the United the British
practice is that the House of Commons

§

alone can auth borrowing. The
authority may he a contin one as
ithnwmduthe'u‘mgum
in the case of loans raised
existing obligations. For an adai

to the national debt a resolution is

H

and Means, authorising the loan. This
passes committee and report, and is
then embodied in a special sct or in
the next Consolidsted Fund Agt or
Appropriation Act. However, thas
Treasury are allowed to issue the lpan
as soon as the resolution has passed
the Committee of Ways and Meansg
without waiting for the Act.

Canada also follows more or lems
the same practice as is ifi vogue In
the United Kingdom.

When this question was referred to
in the Constituent Assembly, no less
a person than our present Speaker
referred to this question and if Fou
kindly permit me, Mr. Deputy=-
*Speaker, I shall read a part of his
speech on the relevant article:

“] wish to draw the attention
of the House to what an impor-
tant matter this Chapter relates—
borrowing. Though the entire
barrowing both of the Centre aa
well as of the provinces and loans
that may be granted hy the Uniomn
Government to States are put
compendiously in two articles, 268
and 28, they are more important
and require greater scrutiny than
the powers to impose taxstion,
with respect to which and for the
distributian of which—the reve-
nues of both the Union and the
States—we have devoted a lopg
Chapter. My intention in spaak-
ing on this matter is to draw the
attention of the House now, and
later on to make sure that tha
Parliament will devote greater
attention to this matter. We have
heen seeing from time to time that
the revenues are being collectad
for the year by Finance Billa.
So far as borrowing is congern-
ed—they may be short or longs
term, imposing heavy obligaticns
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upon not only the present genera-
tion but future generation also—
sufficient attention is not being
given to the manner in which bor-
rowing can take place. Many of
the loans which have been raised
recently by provincial Govern-
ments have not been fully subs-
cribed, some had to be withdrawn,
and even we have been very
chary of borrowing in the open
market.”

He was referring to the conditions
then prevailing. He had urged that
there should be something like a
statutory limit on the borrowing
power of the Government.

Whule replying to this, Dr. Ambed-
kar said:

“It Parliament does not make a
law, it is certanly the fault of
Parliament and I should have
thought it very difficult to ima-
£ine any future Parliament which
will not pay sufficient or serious
attention to this matter and enact
a law. Under the article 268, I
even concede that there might be
an Annual Debt Act made by Par-
liament preseribing or limiting the
power of the executive as to how
much they can borrow within that
year...... As my friend Mr,
Ananthasayanam Ayyangar said,
we hope that Parliament will take
this matter seriously and keep on
enacting laws 80 as to lLimit ffe
borrowing authority of The
Union—I go further and say that
I not only hope but I expect thaf
Parliament will discharge Tt
duties under this article.”

This iz what eminent persons have
talked about. 'We are an infant demo-
cracy and we are growing and are
reaching the adult stage. We should
provide mutable laws so that things
may be éealt within a mature way.
I am sure that our eminent Finance
Minister will see that healthy conven-
tions snd practices are adopted at an
early date.
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In passing I cannot help referring
to the foreign exchange dufficulty, Ttis
to a large extent depleted; our Ster-
ling balances have gone down. I
think we were really caught napping.
We do not know whom to bhlame.
Parliament or its Members or the
country or the Press or the various
financial advisers in various sectors of
Governmental machinery. Bvery
Ministry is provided with a financial
adviser and over and above all there
is the Planning Commission with =
team of advisers. With all this, there
has been such a serious depletion of
our reserves. Now, when we deal
with it, we do not deal with a normal
situation. If so, I would certainly
accept the plea. But when we act in
the way we do, a8 if we have been
taken aback and are surprised at
something, then it means that we
have been caught napping. I do not
wish to blame anyone and if I have
to blame I have to blame all including
the Opposition. They could have
warned us about it if they lkmew. I
see that it is really due to our infancy
in this matter. We never had pre-
vious experience of dealing with heavy
foreign reserves like this; like a beg-
gar suddenly provided with a big
bank balance and who did not know
what to do with the wealth, we also
did something. It is only ultimately
that we know what is good and what
is bad. I am afraid we are in a simi-
lar situation. That is how our reser-
ves have been depleted. I hope we
will be careful about it at least here-
after and take care so that the pre-
vious mistake does not happen again.

Various industries which have been
started on a certain basis find them-
selves in difficulty. Many enterpre-
neurs had started many Industries
depending on Governmental support
and continuous facilities for operating
on our foreign exchange. They had
to spend so that they may atart pro-
duction. But they are now in diffi-
culties, It is this thing that as a
democratic and free country which is
growing we have to note.
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“Dr. Lokanathan also stressed
the need for a certain consistency

in the rates of sales-tax levied in
the neighbouring States.”
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“Wth reference to your previous
appointment, .

Mr. Deputy-Speaker: This letter
should have to be placed on the
Table of the House.

Bhri S. M, Banerjee: It is an ap-
pointment letter. I will place it
provided that man does not lose his
job.

Mr. Deputy-Speaker: How can the
hon. Member say that?

Shri 5. M. Banmerjee: Supposing
this is the specimen,

Mr. Deputy-Speaker; Either the
hon. Member should not make refer-
ence or he should be prepared to
place the letter before the House.
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Shri T. T. Krishoamachark:  Mr

Chairman, this is the last Demand that
the Houss s going to discuss; but this

-
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is the begnning of my troubles, I
think J shall be in the House and the
House will have to put up with me for
the whole of next week in respect of
the measures that the House will dis-
cusy, and practically every aspect of
the work of the Finance Ministry will
gome under its purview-taxation, Plan,
geperal administrative and economic
policy and so on.

8o, 1 hope the Hoyse will permit
me, and will not treat it as a discour-
tesy to the hon. Members who have
spoken on several matters, 1f 1 divide
the subjects with which I have to deal
mte two broad categories—subjects
that will have to be dealt with today
and the subjects that I have to deal
with when I am replying to the
Finance Bill debate. I propose to deal
with the question of taxation and eco-
nomic matters affecting the Plan when
I reply to the Finance Bill. 1 shall take
up the quemitons of administration
today and desl with them to the extent
that is possible. If anything is left
over, naturally the hon. Members will
draw my attention and all be able to
give as much satisfaction as 1T am able
to offer.

To begin ,with, 1 thunk I will take
the House back to a statement made
by my colleague, the Minsier of Com-
‘merce and Industry, in replying to the
Demands of the Commerce and Indua-
try Ministry when he said that I would
take over or take up from where he
left this question of the foreign ex-
change position as it is today, and also
deal with the sins of commission and
omision on the part of the Govern-
ment during the last five years. In
doing so, I am conscious of the fact
that I was in charge of commerce and
industry for 44 years and long with
the then Finance Minister I had a very
large responsibility in shaping policies.

The foreign exchange position can-
not be altogether divorced from the
Plan. In fact, today if we have no Plan,
no induetrial development, no planned
expenditure in several directions, the
foreign exchange position will not
cause us any serious difficulty at all
because 1 am perfectly sure that it
will be possible for any person who is
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in charge of and industry
to break even with a' measure of
control on exports and imports if there
are no pla demands on the Minis-
try of Commerce and Industry. So,
one cannot fail to make some refer-
ence to the Plan,

The problem really, so far ag foreign
exchange is concerned, is in regard to
one of the aspects of the resources of
the Plan, and it cannot be aerigusly
divorced from questions of domestie
inflation with which the balance of
payments deficit is intimately connect-
ed.

I placed before the House when I
presented the Budget on analysis of
the economic situation. There ig no
doubt that we are passing threugh a
very difficult phase. The Second Plan
is an exacting one. Let hon. Members
make no mistake about it, let there be
no illusions about it. It can be seen
through only if the maximum effort ia
forthcoming from practically all sec-
tions of the community. But, as I said
not merely at the time when I introdu-
ced the Budget but also on previous
occasions, 1 believe the Plan can be
seen through. Well, hon. Members
may call me an optimist, perhaps [ am
one, but 1 must say that the order of
effort called for is quite different from
what was required by the First Plan.

In fact, I was reading, re-reading the
Plan in regard to foreign exchange,
and I found a reference made there in
regard to the foreign exchange esti-
mates made in the First Plan and the
fact that the amount of sterling balanc-~
e¢s which they expected would be used
up was not used up. Therefore, when
I say that the Plan can be seen through
in the present context, I am referring
to the fundamentals of the Plan, the
more crucial programmes in the Plan,
and I do not mean that everything
that is in the Plan can be seen through.

As I have said before, the resources
position is a difficult one and the drain
on our forelgn exchange reserves
necessitates a strict order of pricrities
in terms of which we have to proceed.
Therefore, some kind of pruning |is
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tmplicit in all “ this.

priorities, but what it really means is
that we must concentrate on the most
sesential things.

I have used the phrase “the core of
the Plan", namely the steel projects,
mining programme, and related power
projects and transport. These mattars
are now being examined by the Plan-
ning Commission and the various
Ministries. Meantime we are proceed-
ing on the basis that we do not sanc-
tion new projects which are not in the
core of the Plan or for which foreign
exchange assistance is not forthcoming,

‘The next two years I am afraid are
Roing to be very difflcult years, and
very much will depend on the amount
and timeliness of the supplementary
resources we can raise, perhaps from
abroad. Therefore, I would like to say
that this crisis which some say is a
«<risis of confidence and wvarious other
things which are less complimentary,
is really a crisis of development—cer-
tainly not a crisis of stagnation, cer-
tainly not a crizis of confidence, be-
cause 1 think we feel that we can see
#t through.

It is in this connection that hon.
Members, some of them, did some
retrospection in regard to our foreign
exchange policy, especially the import
policy. I believe my hon. friend Shri
Bimal Ghose rather heavily dwelt on
this aspect when dealing with the
Commerce and Industry Demands.

Retrospection  undoubtedly has its
place in life. I think i there is no
retrospective thinking I am afyaid a
person will not even be intelligent, but
it is never a substitute for forward
action.

It is not my desire, nor do I think it
necessary, to offer an apology for the
sins of commission and omission that
might be attributed to any member of
Government or to Government as &
whole. The record is there for any

would very humbly

made, many strides that we have taken
in the industrial field. May I say that
the Government can take some credit
for what has happened?

The production potential has been
strengthened, new developments have
been initiated for which not merely
the future generation but the immedi-
ate future will be grateful. The path
of development, as hon. Members
know, is not always smooth, and that
13 what 12 now n dispute.

During the last few months we have
taken various steps to correct the do-
mestic inflationary  trend. ‘This is
where is where I deal with Shri
Khadilkar. He mught say that the
policy, the fiscal and credit policy, and
the actions in the flelds covered by it
were imperfect, halting, did not pro-
duce results, Of that more anon. But
undoubtedly we have taken some staps
even to arrest the drain on our foreign
exchange resources, and this is the
most serious problem that we have to
face.

At the end of March, 1856, our ster-
ling balances were about Rs. 746 crores.
I would like hon. Members also to
realise that the Commerce and Indus.
try Minister at that time was a person
called T. T. Krishnamacharl. They
have now come down to Ra. 383 crores.
We have thus spent Rs. 353 crores of
our reserves and have, In  addition,
utilised the IMF credit of Rs. 95 crores.
This adverse position in the balance of
payments has, I must stress, been cans-
ed essentially by heavy development
imports.
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have taken 13 articles of producer
goods which over a  period of years
from 1952-53 to 1855-38 have been

averaging somewhere about Rs. 250
crores. In 1856-57, during the period
from April to December, it was Rs.
290 crores, and if you include paper
and paste-board, some of which goes
into manufacture, motor vehicles and
spare parts, motor vehicles in CKD
conditions (spare parts), which are
also to some extent capital goods, not
completely consumer goods, that will
add another Rs. 40 crores, making a
total of about Rs. 824 crores of im-
ports of what you might call essential
goods, very essential goods, over a
period of eight months as against an
average of Rs, 250 crores during the
previous four years. I think this
tempo has been stepped up during the
:at three months rather than retard-

My colleague, the Minister of Com-
merce and Industry mentioned some-
thing about imports of Consumer
goods. But, anyway, coming back to
the figures of the Reserve Bank, the
net increase which the Reserve Bank
figuras show in respect of items like
raw cotton, raw jute, oils, chemicals,
drugs, medicines etc. is not very much;
it is somewhere about Rs. 20 crores.
Imports of cotion and jute are on the

low side. But the decreases must be
mdwwmmm
increase under chemicals is Ra )
uoru,mdunderdactdmmdlm
other apparatus Ra. 13 erores. One Ay
draw one's own inferences about the
margin of squeezability in these res-
pecu.butthnmaxginanminnm
rockoning be large. There is then
the residual increase of Rs. B2
crores to explain. The Reserve
Bank’s treatment of thuse items 1s
not by any means exhaustive. Of these
Rs. 92 crores, Ra, 50 crores were Gov-
ernment imports, imports other than
{ood and machinery. The balance of
Rs. 40 crores is accounted for by a
large number of assorted items, some
otwhicbamnwmaterhllnbtllli-
ed.nndonlyn!cwmconmmpod&

The real point about it is this. Even
in the guestion of consumer goods,
people might think consumer
are toys or something of that nature.

Shri Bimal Ghose: May I say one
thing? The Finance Minister might
well say that in good faith, he had
been licensing goods to be imported to
develop the country and in the result,
he might have overshot the mark. But
that was not my main point. My maln
point was that the Reserve Bank had
stated that there were Rs. 143 crores
of goods imported, more than was
planned for goods outside of what
might be called plant, machinery,
vehicles, metals and food.

Shri T. T. Krishnamachari: I have
not yet come to the end of my story.
I would like to deal with this “point
about the Plan a little mare. As I have
time, I may corfie to this question of
consumer goods.

People seem to think that consumer
goods are what you find in the shops
in Connaught Circus, some of which,
according to my hon. colleague, the
other day, are smuggled. No. It means
essential consumer goods like medi-
cines. In fact, I had a letter from a
very important person who was a
medical man, the other day, complain-
ing against our freezing practically
all imports for three months. He says
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the question of medicine is going to
be a very serious thing. We are im-
porting somewhere about Re. 15 to 17
crores worth of medicines. The cost
of the medicines is now going up.

And there are quite a8 number of es-
sential items in these consumer goods.
One hon. friend may think that infant
foods are mot essential consumer
goods, and we might even stop their
imports. But they are essential con-
sumer goods in a country like this. I
do not know if my hon. friend Shri
Bimal Ghose knows that it iz not the
well-to-do man that buys the import-
ed infant foods.

#hri Bimal Ghose: But you are cut-
ting it down now.

Shri T. T. Krishnamachari: I might
have to cut down many things, many
essential things. But I would like to
tell my friend that it is not the well-
to-do man that buys the imported
infant foods. It is the poor man that
buys it, the man who probably gets
Rs. 150 or Rs. 120, He is unable to
find milk for his child, sustenance for
his child, and he feeds the child some-
times, for a period of time, when the
child is ill or recovering from illness,
with imported infant foods. I have
worked on this business for four and
a half years, and I can tell you that
if you squeeze it, you cannot squeeze
it to Rs. 28 crores in & year. It is not
possible.

I my hon. friend quotes the Re-
serve Bank and =ays that it is some-
thing outside machinery, I shall deal
with that point presently. The refe-
rence that I am going to make pre-
sently in regard to the increase in the
industrial potential in the country, in
regard to the phenomenal increase in
industrial production, as a conseguence
makes the viability against imports
less and Jess, so far as we are concern-
ed. We become more and more vul-
nerable to imports, because we have
got to import the riw materials for
our industry. And that adds Rs. 148
crores. 1f you break it up, you will
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probably find some easential raw mate-
rials for Industry.

Butlwauldlmtun?‘ﬂmw&l
House, 1 very humbly submit, and
as I said, my experience warrants
1y being able to say it _with confi-
dence, that let there be no mistake
about this, that the import policy we
have followed over the First Plan
period and are following at present
ia geared only to one purpose, namely,
to help to accelerate the process of
development. We have not hesitated
to liberalise imports, when such libe-
ralisation was found to be necessary
for increasing domestic production and
investment, and even for purposes of
raising domestic quality of produc-
tion.

At the same time, we have always
kept in mind the need for keeping
down non-essential imports. 1 do not
wish to bore the House with details of
the import policy during the last five
years. But hon. Members would, 1
hope, permit me to pomnt out a few
salient points in this policy. Hon. Mem-
bers speak about open general licence.
They seem to think that open general
licence 1s a licence for people to im-
port whatever goods they like. No, it
is not so, not since 1952, The open
general lcence during 1952 has been
there, because we had a definite pur-
pose behind 1t; it may be goods which
are raw materials for industries,
which people will have to import,
where they will, not because there 18
no period of stringency, over-import or
stockpile. In 1953, we removed some
20 items from the soft currency area
and the General Area Open General
Licence. In 1054, there was no major
change in the open gemeral licemce,
but we added a few items to the Open
Genersl Licence like conditioned sul-
phur—FHon, Members do fot think #
is & consumer good—and roller bear-
ings, which are very necessary for in-
dustry. In 1955, certain ems with
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an indigenous industry angle, like
batd saws anhd borkx were removed
from the open general licemecs. We
followed it up in 1856, when 268 items
were removed from the dollar Open
General Licence and 31 from the sofy
ourrency Open General Licence. In
respact of the import licensing poliey
jn 1633, Gavernment decided to follow
a mm l.ibenl licy in respect of raw

inecluding semi-manufac-
tw.-u required far industrial use, so
that adeguate stocks ire available in
the country, and i particular, to im-
port more liberally commodities whose
mmports had been severely restricted
in the latter half of 1952, except when
the restrictions were meant to help
indigenous production. _This liberali-
sation was also to extend to essential
categories of consumer goods, and in
a comparatively small way also to
some items totally banned and very
much restricted earlier., The essen-
tial criterion was te develop indige-
nous production. In admunistering
these decisions, we restored cuts on im-
port quotas partially, and liberalised
adequately quotas for machinery, in-
dustrial raw materials and cértain
specific items of consumer goods like
spices and fruits

In 1954, we introduced liberal licenc-
ing and included items like photo-
grephic goods, palm oll, brass tubes
and sheets, copper pipes etc. in  the
latter half of the year 1054, as a sequel
to the tariff amendment policy, quotas
were increased in respect of certain
items where the import duties had
been considerably enhanced. During
the peniod January-June 1855 we ex-
tended the liberal licencing scheme to
cover about hundred items During
the second half of 1855, while estab-
lished importers’ quotas were red
od for a_number of items, the actual
users’ list was extepded. During the
first half of 1856, quotas were increas-
od for some 20 items, while at the
same time 13 were removed from the
liberal licencing system, and quotas
items. We tried

g
g
2y
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number of consumer goods, while
rtems relating to machinery sand spare
parts were somewhat lberalised.

I one sees the figures of ﬂmdn'.
one will certainly understand
that whereas importars', that is, uhb-
lished importers’ quotas have con-
tinued at a fairly steady level, oves
the four or five licencing periods,
prior to 1958, there has been a pro-
gressive increase in the licencing of
capital goods, industrial raw materisis
and iron and steel

In the conduct of Government, and
particularly of its economic affairs,
anyone who had gene into the history
of nations can easmly see that one can-
not afford to lay down dogmas or to
work out dogmas, That is the
way of economuc atrophy, per-
haps even of extinction. In an ex-
panding and developing economy, one
cannot at any moment say ‘I will im-
port no more' or ‘I will tmly import
such and such commodities.’ Develop-
ed or under-developed, every
economy bears within 1t a balance
of stresses and stramns, and the
measure of good stewardship lies in
the success one has in adjusting the
fresh impacts of the changes in the
balance that subsisted in the economy.

Under-developed India has to deve-
lop by industrniahsing. One does net
industrialise by cutting out imports or
even by cutting out all consumer 1m-
ports We have to import capital
equpment and a vanety of semi-
manufactured goods and raw mate-
rnials, Imports of raw materals for
scheduled industries had risen from
Rs. 87 crores in July-December 1953
toc Rs 333 crores in January-July
1857—only the scheduled industries,
that 1s, actual users of licences. Im-
port of caustic soda went up by 20
per cent between 1051-52 and
1856-57, notwithstanding an increase
In domestic manufacture. In the same
period, imports of copper more than
quadrupled and of sulphur nearly
doubled.

All this is evidence of the growing
industrial economy. had also to
cater to comsumer where wa
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could not indigencusly produce or
attempt to produce. Of course, con-
sumer imports remained on an even
keel and even showed a downward
trend, as was pointed out by my hon.
colleague, the Commerce and Industry
Minister.

To promote local production, we
thus readjusted, to the extent possible,
the import schedules and gave pro-
tection to a number of important in-
dustries, Massive .protection to indi-
genous industry by steep increases in
duties necessitated efforts to keep
down local prices and liberalisation of
imports of goods bearing a high im-
port duty follows as a consequence,
which hon. Members who merely
think of consumer goods we have im-
ported, would not know or would not
care to know. Both to support inter-
nal production and to maintain our
foreign exchange position, we libera-
lised our export policy in industries
where domestic output had expanded
so as to acquire new markets and also
to continue and develop our tradi-
tional markets.

The success of these measures is
proved by the fact that our sterling
balances which stood at Hs. 687-17
crdres in May 1952—I mention that
date because it has got a significance
~—rose in December that year to Rs.
707 4 crores; in Junc next year it was
Rs. 713 crores, in December 1953, Rs.
724 crores, in June 1954, Rs. 744 crores,
in December 1954, Rs. 733 crores, in
June 1935, Rs. 716 crores after al-
lowing for Rs. 12 crores repaid
to the International Monetary
Fund, in December 1955, Rs, 738 crores,
after allowing for a further pay-
ment of Rs. 7 crores to the IMF, in
January 1958, the balance was-Rs. 742
crores, in March 1958, Rs. 748 crores.
Thus between May 1852 and March
10586, there has been a steady improve-
ment of nearly Rs, 60 crores In our
sterling balances.

This, together with the fact that es-
sential imports have been encouraged
lndhldnaul‘dinabumntnnu
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as stable well-balanced econemy,
ought to point to a moral. The moral
is certainly that people should look
to the facts before they criticise.

Hon. Members who are critics of
our commercial policy must also bear
in mind one fact. In the long run, we
can build our trade position in the
world not merely by denying dursel-
ves what we need by way of imports
but by developing burselves into a
position where we can export more and
more manufactured goods. This re-
qguires, as a first step, encourage-
ment of domestic industrial produc-
tion, and secondly, large imports of
raw materials and components. 1 am
repeating this ad nauseum because
that is a fact that is always lost sight
of.

I may humbly claim that altogether
the commercial policy followed by this
Government since 1952 has served the
development of the country well It
has given the eccaomy a good start,
and until recently at uny rate, it kept
our balance of pz,ments in very good
shape.

I do not wish to minimise the se-
riousness of the situation,—the imba-
lance that has recently developed in
our external account an index nor in-
deed the magnitude of the task that
lies ahead of us over the rest of the
Plan period. The difficulties in re-
gard to foreign exchange resources
were recognised and even emphasised
in the Plan. I would like hon. Mem-
bers—I do not want to trouble them
by reading passages—to read from
pages 84 to 105 of the Plan. The plan-
ners have not hidden any facts. They
have highlighted those facts in our
economy which show strength, but
they have also shown that there is a
gap. That gap is of the order of Rs,
4,100 crores. They estimated that Rs.
200 crores could be drawn from the
sterling balances. Therefore, there i
an unbridged gap of Rs. 000 crores. 1
would invite hon. Members to read
again this particular chapter, because
I think this subject will come back
again like Mesopotamia, "
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Various factors had actually added
to the magnitude of our difficulties.
Some of the Plan provisions were
themselves inadequate. Prices of
many of our imports have gone up.
it is & fact which is mentioned here.
A 10 per cent increase in the terms of
trade will make & further addition to
the imbalance of Rs. 80 crores. To add
to these, we have been forced to im-
port more foodgrains and to spend
considerably larger sums on defence.

Finally, investment in the private
sector has been higher than was ini-
tially expected. This factor, of course,
is not an unmitigated evil. The Plan
assumed that the development over
the private sector would be more or
tess on an average basis. And so far
as the departments of the Govern-
ment of India are concerned, they are
only dealing with five-year targets;
tney are not dealing with annual tar-
gets, because every industry takes five
years to start. To that extent, the
strain on our balance of payments
would be less in subsequent years be-
cause industries have imported this
machinery now and it is perhaps pos-
sible for us even to put the lid on for
some time without any serious detri-
ment either to the tempo of cur deve-
lopment or to the employment poten-
tial. But you cannot do it for all
time.

The House is aware of the steps we
have taken to correct the imbalance
in our payments position As a first
step in this direction, we have centra-
lLised foreign exchange control during
the second half of 1956 All Minis-
tries and State Governments were in-
formed that the strictest scrutiny
would be applied to all proposals in-
volving expenditure of foreign ex-
change. Even hon., Members who
want to go out will find that their de-
mands are cut down very severely and
they are not permitted to go unless
they have a good reason to go. Steps
have also been taken to reduce ex-
penditure of foreign exchange on in-
vigibles,

The import policy for the period
¥anuary-June 1957 provided for a
reduction in quotas on & number of
items, many of them partly essential
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and quite a number of them non-
essential. Importers of capital goods
were advised to explore ways and
means of reducing their immedinte
foreign exchange payments to the
minimum by trying te obtain foreign.
investments or by  arranging
imports on deferred payment basis.
We had said that the first payment
must start in 1958; we have now made
it 1960,

In view of the continued difficulty
in the foreign exchange situation, it
was decided to impose a virtual freezs
on fresh foreign exchange commit=
ments during the three monthe, July-
September 1857. Licences were issu-
ed only to actual users on a very res-
tricted basis for importing raw mate-
rials and essential items needed to
maintain the economy of the country.
Capital goods licences for new sche-
mes, both in the public and private
sectors, are 1ssued only on deferred
payments or foreign participation
basis.

16 39 hrs,
[Mr. SPearer in the Chair]

The OGLS have been withdrawn
except for certain small items like
fruits and fresh vegetables from
Pakistan.

Simultaneously, every effért is being
made to promote exports, This, 1
must admit, is a difflcult task. The
degree of success we can attain does
not depend only on what we do at
our end; it is conditioned also by fac-
tors outside our control. There is the
further dilemma that the more we
export, the greater is the strain we
cause on domestic supplies and prices.
As my hon colleague, the Commerce
and Industry Minister, said the other
day, we can export groundnut ofl. But
we are not doing it because of its
impact on internal prices. It is the
intention of the Government to exert
itself to the utmost to step up exports
wherever possible. The House will
also remember that in framing the
Budget proposals, I have kept promi-
nently in view the objective of export
promotion. The measures that we have
taken are quite stringent and we pro-
pose to keep a very tight hold- em
our imports as long as necessary,
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Nevertheless, I must bring to the
attention of this House one fact. With
the utmost effort on our part, it will
not be possible to eliminate the
streins in-our balance of payments for
the next year or two without a sizable
inflow of resources from outside. For
a time we shall necessarily have to
rely on our resources for meeting our
urgent needs. But the requirements
of the Plan or even the core of the
Plan are such that we must make
every effort to secure external finance.

In accepting a Plan with a foreign
exchange gap of this magnitude to
which I referred a little while ago, I
had agein to repeat that, admittedly,
we run certain risks. We did this
because we felt that without an effort
on the scale envisaged in the Plan,
the economy cannot be put on a
steadily progressive course. When
Parliament adopted the Second Plan,
there was a foreign exchange gap and
as I pointed out the gap was of the
order of Rs. 900 crores.

A journalist abroad, interested in
India, recently asked one of our
ambassadors the question whether by
adopting a Plan of such a foreign
exchange gap, we are not also automa-
tically taking on ourselves a built-in-
foreign exchange crisis. That question
has some substance in it. But, a reply
to a question of that nature must
necessarily come from the framers of
the Plan. Speaking in this House, on
the 26th of May, 1956, my distinguish-
ed predecessor said:

“The foreign exchange gap,
hon. Members know, is Rs. 1,100
crores and we think that Rs. 200
crores can be wused from the
accumulated Sterling Balances.
Therefore, Rs. 900 crores has to be
secured by way of net inflow of
resources from abroad. There is
this possibility. If we increase or
improve our agricultural produc-
tion to the extent to which it is
not needed for consumption, it
might also help us either to
reduce our imports or to earn
some money by way of export.
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The other msthods are given

there—loans from international

Institutions, loans from the gene-

ral markets of the world, grants
from international institutions

bankers’ credit and so on and so
forth. The only item in regard

to which there is always a doc-

trinaire difference between our-
selves and some of the hon, Mem-

bers opposite is about foreign

investment...... The flgure that

we have taken is not a very large

one. It compared ¥avourably with

the flgure we know of—the

foreign investment which has

been attracted to this country in

the last seven years. I think it

was about Rs. 130 crores.”

One cannot say that my predecessor
did not mention this—it was mention-
ed by him—nor was it in our concep-
tion that the difficulties would arise
and would be expected merely
because of some imprudent action on
our part. There were thus many
uncertainties in the ioitial picture.
Nevertheless, Parliement adopted the
Plan. It undertook the risk. I am
only mentioning to the House that the
House undertook the risk and that
risk was largely that we may not be
able to close that gap without a
considerable sacrifice and hardships to
the people.

Since then, Mr. Speaker, many
things have happened. Defence pay-
ments in foreign exchange have vastly
increased. World costs have sharply
risen and various extraneous factors
like the Suez Crisis have had their
effect. We had to find more funds for
0il development and for key projects,
immanent but not fully provided for
in the scheme of the Second FPlan.
The Government had put these mat-
ters before Parliament at every stage,

Speuking some ten days after I took
charge of this office, I told the Rajya
Sabha:

“What appears to me today is
not so much the paucity of
internal resources for the fulfil-
ment of this Plan, but rather other
conditions which might perhaps
make it dificult for us to achieve
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the&.rget‘ set for ourselves in
this Plan, namely, the question of
foreign exchange, the question of
prices all round.”

1 fturther said:

- *.... T can also tell the hon.
Member that the gap is not Rs.
800 crores. It is going to be much
more, and we are now thinking
in terms of Rs. 1200 crores. Well,
how am I to bridge it? There are
certain posgibilities, certain direc-
tions ir which we are already
proceeding.”

My colleague, Shri Kanungo, point-
ed out to me just now that on the 12th
April, 1956, speaking in this Houase
on the Demands for Iron and Steel
Ministry, I had mentioned that we had
a foreign exchange gap of Rs. 1,000
crores. Where is it to come from?
Some portion must come from our
Sterling Balances but we cannot
balance our foreign exchange gap of
Rs. 1,000 crores from the Sterling
Balances. [ have said that. He has
pointed out to me that I had men-
tioned this about more than a year
and a half back.

Shri Bimal Ghose: It was anticipat-
ed to be about Hs. 400-500 crores at
the time when the Plan was framed
and thére was an assurance of about
Rs. 400 crores coming

Shri T. T. Krishnamachari: The hon.
Member may read 1t again. Then,
there were certain non-planned ex-
penditure coming in which were in-
evitable. I will come to it a little
later.

Two days later, 1 told this House:

“These developments have also
t0 be viewed aguinst the back-
ground of our foreign exchange
position, which has deteriorated
sharply of late. The foreign assets
of the Reserve Bank of India
declined from Rs. 748 crores and
odd on the 30th of March 1858
to Rs, €34 crores and odd on the
3ist August, 1938

“Nevertheless,” I zaid, “the pre-
sent rate of decumulation of
foreign exchange reserves is too
rapid. The fact that the Second
Plan envisages a substantially
increased level of outlay in the
public sector and high investment
rates in the private sector indi-
cates that high priority has to be
given to the ways and means of
conserving and enlarging upon the
country’'s foreign exchange re-
sources.”

I went on to say:

“It is possible to equate the
demand and supply by slowing
down investment. Such a policy
would, however, be contrary to
the expansionist approach of the
Plan. In fact, it would be con-
trary to the spirit of the Plan.
Development is in the last analyais
a process of generating new and
cumulatively increasing demands,
and of finding ways and means,
through more effective develop-
ment of resources, of increasing
the supplies available in the sys-
tem to meet these demands.”

I reiterate my point today that the
Plan is our first priority. However,
the developments 1 have outlined'
above indicate the need for the
greatest caution and for exerting our-
selves to the maximum in respect of
our foreign exchange situation.

In this connection, I also like to
mention this. The hon. Members in
this House—several of them, I do not
say hon. Shri Ghose, but several of
them—speaking on the Defence De-
mands stressed the need for increasing
the defence potential in the country.
They were right. I had listened to the
debate and I have seen the debate.
But, where is the money to come
from? We are spending some money.
But that is non-planned expenditure.
Not only is there a gap of Rs. 8900
crores in our foreign exchange so far
as planned investment is concerned
but there is no provision for the non-
planned expenditure which is essefx-
tial. ‘Then there is the gquestion of
food imports. The Plan has been
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framed in the context of the position
in 1053-54 or sometHing like that ob-
taining. The non-planned expenditure
‘is wlways there. All this adds to our
difficulties.

Nobody says that we have no diffi-
culties. Nobody says that we should
not cut down what is not necessary.
But, there is no point in saying that
the Government did not foresee all
these, that this gap was not foreseen,
that the commercial and the industrial
policy pursued by the Government
was completely divorced from the
Second Plan aims. The policy that
was pursued was the preparation for
the Second Plan. In fact, if there had
been no First Plan, there could be no
Second Plan for industrial develop-
ment. If I did not know the indus-
trial potential in this country, I would
not have thought of 12-15 million tons
of cement or 8 million tons of steel.
One leads to the other.

It is undoubtedly true that having
budgeted for a gap, gaps of a differ-
ent nature do come in; inevitably we
are in trouble, But the fact was and
is this. We took a calculated risk and
that is why my predecessor has men-
tioned that we took a calculated risk
and we had to go through it. My
young friend here—I] suppose because
of politeness—said that we need not
blame anybody for the forelgn ex-
change crisis.

It is mere politeness. He would
like to blame me. But the point is,
you cannot blame anybody} nor could
you blame the Planning Commission
today because we have accepted the
Plan. The Planning Commission made
some proposals. We could have said:
“No, we do mot mccept the Blan, we
do not want a Plan of this magnitude,
we do ndét want all this employment
potential.”

Therefore, I submit, so far as this
foreign exchange position is concerned
1 have tried to explain to the extent
of my ability that Government have
been preparing themselves to meet
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the increased foreign exchange , de-
mands, preparing themselves to mest
the industrial structure, the industrial
platform, the industrial foundation
that is necessary for the Second Plan,
during the First Plan period.

And, 1 will certanly—hon. Members
speak of a Commission of Enquiry—
stand any Commission of Enquiry if
anybody:can appoint one. But, if a
Commission of Enquiry is appointed,
1t will have to condemn ultimately
tHe people who approved the Plan,
because the Plan is the cause of the
trouble, not the policy that has been
pursued, and to that extent, I humbly
submit, the hon. Members opposite,
those who were here before, are
equally committed, so far as the Plan
is concerned, a3 we are.

There are one or two other matters
mentioned by hon. Members here to
which I will make a brief reference.
As 1 said, somebody mentioned about
State loans. I think Shri Mohiuddin
mentioned about it. I am happy he
mentioned il. I am also happy that an
hon. friend from Madhya Pradesh said
that betterment levy should not be
levied. The whole point is, when we
have lent about Rs. 800 crores to the
State Governments on what are called
projects which will yield results....

Shri Birendra Singhjl: I never said
that betterment levy should not be
levied. My submition was that when
the irrigation projects are complete
then certainly it should be levied.

Shri T, T. Krishnamachari: I am
with the hon. Member then, But,
anyway, the various multi-purpose
projects account for about Rs. 500
crores. Actually, this is being given
tc the States for definite purposes of
development and they, either from the
tax resources or from the re-
receipts, whether they-have the better-
ment levy now, or later, or from irrl-
gation dues, put down an amortisation
fund so that they can pay back. After
all! hon. Members forget the fact that
they are Members of Parliament and
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they stand committed to any expendi-
ture that I mmke bere. If you sanction-
od the expenditure and say, well, give
it free; wherefrom are you going to
find money when you wmnt money?
After all, we lend money on certain
resources and certain capital assets,

1 would also like to mention that
the States have to find out whether
these projects will yield a return
Often times, maybe, for reasons of
political pressure or otherwise the
Planning Commission and the Central
Government might agree to u project
being started, which may yield 2 per
cent and which may yield less later
on. That means the State carries the
responsibility to amortise that loan in
regard to that particular project.

My attention has been particularly
drawn to the question of rateg of
electricity that are being levied by
certain States, particularly States
which go to the World Bank for loan.
The World Bank has pointed out that
at these rates they cannot repmy the
loan to the World Bank, leave alone
the question of loans from the Centre.

'This question of loans to States does
want an examination But hon. Mem-
bers here must _ealise the fact that
these are central assets which have
been raised Ly very severe taxation,
which are being Liven to the States,
which ought to be preserved by them
and returned, because ultimately it is
the people of India that bear the bur-

den and not the States. Therefore, .

there is no use taking a parochial

view of the situation.

My hon. friend mentioned some-
thing about the Accountant General's
Office. I would like hon. Members to
be aware of one fact, that while the
Comptroller and Auditor-General, who
controls the Accountant General's
Office, iz independent, I am still de-
pendent on him for my accounts.
Sometime or other the accounts have
to be separated. Then I can answer
the guestion reised by my friend Shri
Shankaraiya. Now, to go to the Com-
ptroller and Auditor-General and tell
him, see, your Accountant-General
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misbehaves, I have no power. Many
people think that the Finance Minis-
ter is really controlling the Accoun-
tant-General's Office. It is not so. |
cannot even walk into his office. He
might say, you are not my superior
officer, walk out. The only thing I
can do is to withhold his salary until
such time as the Parliament rescinds
my order. That is my diffculty.

Shri Bimal Ghose mentioned two
points. I hope to be able to finish
them in two minutes. I was, rather
surprised Shri Ghose did not mention
it earher, because I was expecting
those points to be raised from that
quarter, He took a particulaf interes
in Company Law Administration. Ha
said that somebody has given an as
surance that the Company Law Ad
ministration would control all mattars
partaining to companies’ investments
and so on. If anybody had given that
assurance, that assurance is a wrong
one, because ultimately it is the Eco-
nomic Affairs that manages everv
matter concerning capital issues an.
things of that nature.

Company Law is merely a matter
of admuinistration, statistics, and with
the Company Law that has been
enacted, as has been pointed out by
one hon. friend here, we are not uble
to do anything about selling agents.
It is true that the Company Law is
defective that way, and that is wha
we are trying to mend. But merels
because there i1s a Company Law it
does not mean that we ought to have
a speeial administration and give
everything else to them, 1 do not
know from where my hon. friend gets
that idea. I have no intention of mak-
ing the Company Law Administration
an ommnipotent force, because ulti-
mately I am responsible for economic
affairs. And, if my hon. friend has
been informed by anybody that the
Company Law Administiration has
been sheared of its glory, I think it
was time that i1t was done, The Com-
pany Law Administration is not entitls
ed to any glory because it is an ad-
ministration that hes merely got to
loock after administration and nothing
else. Changes were made, and
advisedly made, by me with full
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sense of responsibility as Finance
Minister, and if my hon. friend had
any doubts about it, he could have
asked me and I would have told him.
I am afraid the information comes
from a quarter which is perhaps
interested.

My hon. friend asked some guestions
about investments by the Life Insur-
ance Corporation, May I refer him to
the answer to Unstarred Question No.
640, dated 13th August, which gives
practically aull the anawer, and in re-
gard to the assurance given by my
distinguished predecessor an this point,
I think I have more than mamntained
that assurance. I have introduced an
element of stability in a market where
stability is a thing which is extremely

evanescent and, therefore, whatever :

has been done by the Insurance Cor-
poration in this regard is something
that has been done well.

Other questions were raised by my
friend Shri Sadhan Gupta. Well, if
he can pass on that information we
will see if we can plug the loopholes.
We have had 60 prosecutions in re-
gard to foreign exchange deviations,
but I am perfectly sure that there are
many more. My hon. friend is able to
get some information. The best thing
for him to do is, to enable me to take
action which apparently is what he
desires, for him to pass on that infor-
mation.

Well, Sir, if there are any peoints
outside these which have to be dealt
with, if hon. Members will remind me,
I will deal with them when I deal
with the Finance Bill.

An hon. Member: Sales tax.

Mr. Speaker: We have reached the
end. I will now put all the cut
motions to the vote of the House.

All the cut motions were put and
negatived.

Mr. Speaker: I shall now put the
Demands to the vote of the House
The question is:

*“That the respective sums not
excesding the amounts shown in

24 AUGUST 1957

Demands for Grants o870

the fourth coloumn of the Order
Paper, be granied io the Presi=
dent, to complete the sumns neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect of
the following heads of demands
entered in the second column
thereof: —

Demands Nos: —27 to 41 and 109 to
115" d

The motion was adopted.

{The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced belowo—
Ed.]

DeMAND No. 27—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 90,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Ministry of Finance'”.

DEmanp No. 28—CusTtomMs

“That a sum not exceeding
Hs. 2,35,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st March, 1958, in respect of
‘Customs’ ",

Drmanp No, 28—UnNioN Excisx
Durms

“That a sum not exceeding
Rs. 4,83,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1988, in respect
of Union Excise Duties’ ™,

Demawn No. 30—Taxzs onN INcoum
meLUDING CORPORATION TAX AMD
EstaTe DUTY

“That a sum not exceeding
Rs. 2,73,46,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1958, in
respect of Taxes on Income in-
cluding Corporation Tax and
Estate Duty'™.

Dzmanp No. 31—Orrum

"l‘ha? a sum not exceeding
Rs. 21,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958," in
respect of 'Opium'”.

DenMaNp No 32—StAamMPS

“That a sum not exceeding
Rs, 97,25,000 be granted to the
President to complete the sum
necessary to delray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Stamps’™.

Demanp No. 33—AvuniT

“That a sum not exceeding
Rs. 5,43,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988, in
respect of ‘Audat’™.

Demanp No. éi—cumw

“That a sum not exceeding
Rs. 2,09,39,000 be granted to the
President to complete the sum

necessary to defray the charges-

which will come in course of
payment during the yean ending
the 3lst day of March, 1958, in
respect of ‘Currency’”.

Demaxp No. 35—MINT=—

“That a sum not exceeding
Rs. 1,956,86,000 be granted to the
Fresident to complete the sum
necessiry to defray the charges

which will come in ecourse of
payment during the year ending
the 31st day of March, 1988, in
réspect bt "Mint' ",

Demanp No. 36—TERRITORIAL AND
PoLITICAL PENSIONS:

“That a sum not exceeding
Rs. 16,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending '
the 31st day of March, 1838, in
respect of *Territorial and Politi-
cal Pensions'”.

DeEManp No.  $7T—SUPERANNUATION

ALLOWANCES AND PEINSIONS

“That a sum #ot exceeding
Rs 1,58,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Superannuation Allow-
ances and Pensions’”

Drmanp No. 38—MISCELLANEOUS Dn-

PARTMENTS AND OTHER EXxXPENDITURE
UNDER THE MmvisTRY OF Fovance

“That a sum not exceedin-
Rs 14,84,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, In
respect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Finance'”.

Demanp No. 30—Prannmne Conmrs-

“That a sum not exceeding
Rs. $6,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31at day of March, 1088, in
respect of ‘Planning Commis-
m! "”
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President to complete the sum

Daano No. 40—MISCELLANDOUE AD-
necessary to defray the charges

JUSTMENTE BETWEEN THE UNION AND

StaT: GOVERNMENTS

“That a sum not exceeding
Rs. 3,566,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Miscellaneous Adjust-
ments between the Union eand
State Governments'".

Demanp No. 41-—PrE-PARTTTION
PAYMENTS

“That a sum not exceeding
Rs. 40,14, be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the. 31st day of March, 1958, in
respect of ‘Pre-partition pay-
ments’ ",

Demanp No. 108—Carrrar OuTLAY ON

THE INDIA SECURITY PRESS

“That a sum not exceeding
Rs. 4,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Capital Outlay on the

India Security Press'”™.

Demanp No. 110—CArITaL OUTLAY ON

CuRRENCY AND COINAGE

“That a sum not exceeding
Rs. 1,55,64,000 be granted to the
President to complete the psum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1058, in
respect of ‘Capital Outlay on Cur-
rency and Coinage'”.

DeManp No. 111-—CAPITAL OUTLAY ON
MiNTs

*That a sum not exceeding
Rs. 42,00,000 be granted to the

Demanp No.

which will come in course of
payment during the year ending
the 81st day of March, 1958, in
respect of ‘Capital Outlay on
Mints' ™.

Demanp No. 112—Commurep Vanua

or PEnsions ®

“That a sum not exceeding
Rs. 24,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of 'Commuted Value of

" i

Pensions' ™,

Demanp No. 113—PAYMENTS TO
RETRENCHED PERSONNEL

“That a sum not exceeding
Rs. 14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Payments to Retrench-
ed Personnel'"”.

OvuUTLAY OF THE MINISTRY OF FINANCR

“That a sum not exceeding
Rs. 67,41,54,000 be granted to the
President to complete the sum
necessary» to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Other Capital Outlay
of the Ministry of Finance'”.

DeMAND No. 115—LOANS AND ADVANCES

BY THE CENTRAL GOVERNMENT

“That a2 sum not exceeding
Rs. 60,86,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Leans and Advances
by the Central Government'”. ~

114—O0THER CAPITAL
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Mr. Speaker: The outstanding
demands are 99, 100, 102 and 103. I
shall put them to the vote of the
House. The gquestion is:

““That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the Slist
day of March, 1958, in respect of
the following heads of demands
entered in the second column
thereof: —

Demands Nos.—99, 100, 102 and 103.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

Demanp No. 09—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 1,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Department of Parlia-
mentary Affairs"”.

Demanp No. 100—Lox SABHA

“That a sum not exceeding
Rs. 80,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of Lok Sabha’”.

DEmanp No. 102—RAJYA SABHA
“That a sum not exceeding

Rs. 2455000 be granted to the
President to complete the

Appropriation (No. 4 9876
n 1957

payment durtns the year ending
the 3ist day of March, 1858, in
respect of Rajya Sabl

DEMAND No. 103—SECRETARIAT OF THE
Vrice-PRESIDENT

“That a sum not exceeding
Rs, 36,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Secretariat of the Vice=-
President' ",

17 hrs.

APPROPRIATION (NO. 4) BILL*
1967

The Minister of Finanoce (Shri T. T.
KErishnamachari): Sir, I beg to move
for leave to introduce a Bill to autho=
rise payment and appropriation of
certain sums from and out of the
Consolidated Fund of India for the
service of the financial year 1057-58.

Mr. Speaker: The question is:
“That leave be granted to n-
troduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
hidated Fund of India for the
service of the financial year
1857-58 "
The motion was adopted.

Shri T. T. Erishnamachari: I
introduce** the Bull,

I beg to move:t

“That the Bill to authorise pay-
ment gnd appropriation of certain
sums from and out of the Conso-
lidated Fund of India for the
service of the financial year 1957-
58 be taken into consideration”.

I need not say anything in this con-
nection, because this Bill covers praec-
tically all the demands that have been

*Published in the Gazette of India Extraordinary Part I-Section 2, dated

M-8-57 po. 443452 .

**Introduced with the recommendation pf the President.
tMoved with the recommendation of the President.
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discussed, beyond those few items
which you mentioned today and which
came under the guillotine. There has
been an exhaustive discussion in this
House. No departure has been made
in regard to the demands that were
discussed and therefore I do not think
there is anything for me to say ex-
cepting to ask the House to accept this
motion.

Mr. Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certan
sums from and out of the Con-
solidated Fund of India for the
service of the financial year
1957-58 be taken into considera-
tion".

Shri Naushir Bharucha (East Khan-
desh): It is rather very surprising
that Members of Parliament are called
upon to speak on a Bill a copy of
which is not before them. May I
remund this House that the Appropria-
tion (No. 4) RBill is not yet circulated
to hon. Members?

Mr. Speaker: The hon. Member may
be given a copy now.

Bhri Naushir Bharucha: My sugges-
tion is that this Bill be taken up on
Monday morning.

Mr. Speaker: I understand that an
hour ago it was announced in the
notice-board that copies of this Bill are
available in the Notice Office and that
copies may be taken from there.
Evidently, the hon. Members were all
sitting here and could not take coples
of the Bill. (Interruptions) I can say
there is nothing here except the
schedule relating to the demands that
have already been passed.

Shri Naoshir Bharncha: Anyway, 1
shall procesd. The subjects on which
1 desire to speak and which were not
discussed during the various stages in
the budget are these. They relate,
first, to the Ministry of Defence and
1 desire tg speak about the pattern of
military expenditure which requires
to be changed in the light of the
changed nuclear and atomic warfare.
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On the Ministry of External Affsirs,
1 desire to refer to the question of
Goa. On the Ministry of Finance, I
shall refer to the contribution to poli-
tical organisations and further, the
repercussions of reducing the backing
of fiduciary currency. On the Minis-
try of Labour, I desire.to speak about
the ineffective implementation of
Employee’s Provident Funds Act and
finally, on the Ministry of Law, I
desire to refer to the dual system
obtaining in the High Courts of Bom-
bay and Calcutta, but, I propose to
finish my speech within 15 minutes,

Sir, throughout the defence budget,
there is no reference to the type of
equipment to be purchased. Only we
have been told by the hon. Defence
Minister that Rs. 50 crores odd are
going to be spent 1n addition, this
year, and a large part of it will go
for the purchase of equipment. What
type and what category of equipment
will be purchased is not known. I can
understand the plea of the hon.
Defence Minister that certain facts
could not be disclosed to the House
because they are military secrets, but
nowhere in the world have I heard
anything any of Parliament where
even the category of defence expendi-
ture has not been stated. We should
like to know whether still, today, our
Defence Ministry is prepared to fight
the last world war, basing its assump-
tion on the fact that still there might
be air-raids and there must be some
ground defences with anti-aircraft
guns and so forth; whether they are
still contemplating the occurrence of
the sea warfare of the same type as
in the case of the second world war,
and whether they have taken into
consideration the fact that ballistic
weapons have been developed which
render obsolete completely the wea-
pons of defence that were used so very
effectively in the second world war.
The Defence Minister has not disclos-
ed to this House what is going to be
the pattern of arms in the light of the
changed technique of warfare, compli-
cated by the fact that atemic and
tactical weapons are going to be used
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in future. This House is completely
in the dark about what is going to
be our defence strategy. I submit that
it is very neoessary that if the Defence
Minister considers that these are mili-
tary secrots, a small select committee
of the hon. Members of this House be
appointed to examine the changed
pattern of warfare. Otherwise, I say
that it will be wasting very useful
foreign exchange in purchasing equip-
ment which are completely out-of-date
and which bave no effect whatsoever
in the changed technigues of warfare.
I therefore plead for the appointment
of a committee of the hon. Members
of this House to examine the pattern
of defence and military expenditure
and to revise the pattern.

Coming to External Affairs, I refer
to the question of Goa. For how many
years it has been pending, I do not
know. But the time has come when
this House should accord recognition
to Nagar Haveli as a sovereign State.
Let Nagar Haveli be made & sovereign
State, a territory which can prosecute
the campaign of liberating the Portu-
guese enclaves. It is not possible for
me within the very short time allowed
to me go into the details, but I do say
that I have got a plan whereby the
Portuguese enclaves could be liberat-
ed, and whereby the restriction which
the Government of India has laid
upon itself, namely, that it is not pre-
pared to use force, can also be observ-
ed. While that restriction can be
well observed, still, the Portuguese
enclaves can be liberated. I want the
Government to consider this point of
view, namely, why we should not
recognise Nagar Haveli and create it
as & sovereign independent State, and
let Nagar Hawveli pursue the gquestion
of the liberation of all the remaining
Portuguese enclaves.

Coming to the question of finance, {
have one point to make, and that is
about the reduction in the backing of
fiduciary currency. I heard with care-
ful attention the speéch of the hon.
PFinance Minister the gist of which is
that Parllament is the guilty party in
accepting calculated risks of the
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second Plan which were beyond th
nation's capacity, It is now

that all pessible .steps Will be taken,
and one of the steps is that we are
reducing the backing of fiduciary cur-
rency by Rs. 100 crores, I do not know
how it will benefit the country. | take
it that this House appreciates the fact

deal largely with sterling area. Our
volume of trade is with the United

- Kingdom and the sterling areas, large-

ly. Therefore, a good size of foreign
assets is necessarily held in sterling in
order to enable us to fulfil our enguge-
ments,

Besides that, I would also like to say
that these assets create confidence in
our paper currency which would be
disastrous to impair. It is very desir-
able that once having enacted the
Reserve Bank of India Act and laid
down a minimum, we should not go
below it. I am afraid the time has
come when we shall have to revise
the Reserve Bank of India Act and
eat more into the foreign assets that
the Reserve Bank holds in its Issue
Department.

It is not enough for us to hear from
the hon. Finance Minister that every
possible step has been taken both in
the matter of encouraging exports,
curtailing imports and many other
things. May I tell him that the Gov-
ernment may have done its best, but
its best is not good enough in order
to save the Plan. That is what I
apprehend. Though it is correct that
our currency is so strong that barring
Swiss currency it has stood better the
stress and strains of devaluation than
any other currency, may I remind the
hon. Finance Minister that after all,
currency and exchange is a delicate
mechanisrn and what is strong cur-
rency today may overnight and to
become a weak and suspect currency.
Unless measures are taken which un-
fortunately I have no time to detadl,
I am afraid the time is fest coming
when we may be forced to devaluatie
the rupee. Let the hon. Finance Min-
ister say whatever he likes. e bas
explained to us everything. He says
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orthenucleu! the point is that still
we have got to bridge a large gap,
and the hon. Finance Minister has not
explained how he is going to meet
that gap. To that extent he has passed
on the blame to the Parliament,—that
Parliament has taken a calculated risk,
It is for the Parliament to find out
what to do. But while we may quar-
rel among ourselves as to where the
regponsibility devolves, the fact re-
mains that international payments are
not going to wait until we decide who
is responsible for this mess. The time
has come when we have to slash the
second Five Year Plan.

Regarding contributions to political
parties, I have given notice of a Bill,
on which I will speak at great length.
Let me say that the Government has
to be, like Caesar's wife, above sus-
picion. Once they start accepting
Contributions from various companies
and capitalists, Government become
suspect. I shall deal with this when
I discuss the Bill of which I have
already given notice. Suffice it to say
for the present that this is a policy
which has been condemned by the
High Courts of twp States and the
Government must think of revising
the Companies Act in the direction
g}at I have suggested in my proposed

ill.

Coming to the question of the imple-
mentation of the Employees’ Provident
Funds Aect, may I say that the Gov-
ernment has so negligently imple-
mented it? I went to a place in my
constituency called Pachora. There is
a firm called Bharat Vanaspati Com-
pany Limited. The employers have
closed the firm and swallowed the
provident fand of the workers. I
repeat that the employers have closed
the company and swallowed the pro-
vident Tund of the workers and still
no action has been taken. 1 ask,
what B the Government going to do
in the many cases where employers
have committed criminal breach of
trust? Why are they not arrested?
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‘Why should not the Employees’ Pro-
vident Funds Act, be amended to
make this a cognizable offence? Today
we find“that the employees' earned
wages, earned gratuity and earned
provident fund are swallowed and
this Government just looks om at the
whole show, saying, “What can .we
do? We have got no powers” Why
should this partiality administration
of the Employees’ Provident Funds
Act be in favour of the employers.
They have committed breach of trust,
but the Government does not prose-
cute them. Why? Because political
contributions will not be forthcoming
otherwise. I make that charge.

The final point I want to make is
about the dual system obtaining the
High Courts of Bombay and Calcutta.
I want to know from the Government
whether they have reached a decision
about the abolition of the dual system
or not. 1 am not going to enter into
controversial matter at this stage, but
I simply desire, by way of informa-
tion, to know from the hon. Minister
whether this system is going to be
continued or not. .

[ do not want to take more time of
the House. I said [ would take 15
minutes and I have finished in much
less than that. I hope the points that
I have mentiomed will recejve atten-
tion at the hands of the hon. Minister
and he will give his reply to such of
the points as I have raised in the
course of his reply.

Shri T. T. Krishnamacharl: About
the first point ramised by the hon.
Member, he has presumed that the
pattern of defence has to be changed.
He has also presumed that we ecan
afford to change the pattern of our
defence. From that he has gone #to
the solution Assuming t his first
two premises are right, tie solution
is certainly bad. I am sure hon. Mem-
bers in this House will not take the
responsibility for deflning how the
pattern of defence should be changed,
s0 as to meet nuclear war. I think
hon. Members would leave it to the
scientists to do. So, the solution is a8
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bad ax the premises. We have no
intention of dolng anything of the sort.

In regard to Goa, it is an old ques-
tion and I think it would be better
for the hon. Member to wait until we
deal with it in the foreign affairs
debate which is going to be introduced
in this House on the 2nd September.

So far as the Finance Ministry is
comcerned, my hon. friend is extremsly
congiderate. He is so anxious that I
should look after the well-being of
this nation, and therefore I should
devalue the currency. I will tell him
‘no’. I do not know where he was
going to lead to, but that is the solu-
tion that he has suggested.

Shri Naushir Bharucha: I have not
euggested devaluation; I said that you
might be forced to that position.

Bhri T. T. Krishnamachari: I do
not particularly agree with my hon.
friend that devaluation is the remedy,
no matter how serious the ailment is.
The ailment, of course, is serious.
But if my hon. friend thinks that
somebody somewhere has spoken
about devaluation and'so that is the
remedy, it is not the remedy, because
in the context of the economy of this
country, foreign exchange transactions
form an infinitesimal part of the
tota! economic transactions in the
country. If you agree not to ruin the
economy merely because you want to
save a very small part of it, 1 think
it would be an extremely unwise pro-
cedure to resort to. Therefore, it is
not something which can be lightly
discussed or answered on the floor of
the House. Even the country which
devalues goes on persisting in saying
until the last date that they are not
going to devalue I may hold this
assurance to this House that I do feel
that assuming that we get no aid,
assuming that we get no resources, if
this House is prepared to back me, I
do not think we ghould dread the
situation and I do not think tHe Gov-
ernment should devalue up to March,
1859, Anyway, time will look after
our position then. Therefore, I am
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afraid this suggestion which he has
made & unwise.

Again, my hon. friend is extremaly
sensitive to the fact that the world
and the people in India might say that
the Congress Government here s
accused of being - partial merely
because some companies have given,
openly and undoubtedly by cheques,
the Congress Party funds for party
purposes. ...

Shri Naushir Bharucha: How much?

Shri T. T. Erishnamachari: I am
extremely grateful to my hon. friend
for the extreme consideration that he
showe for ocur reputation. He has
referred to Caesar’s wife....

Shri T. B. Vittal Rao (Khammam);
Give them concessions in return.

Shri T. T. Krishnamachari: He has
referred to Caesar’s wife. Yes, Caesars®
wife must above suspicion. I do
not suppose here is a case where a
divorce is at all necessary. My hon.
friend there, many Members of that
party, are accustomed to say in a
lLight-hearted way, “Give them con-
cessions”., Yes; if concessions are
merited, they will be given. If con-
cessions are not given, hon. Members
are prepared to challenge that we
have done something else. It 1s not
that the hon. friends there are angels.
I do not think their background could
be scrutinised. I cannot understand
this attitude, this very light attitude
of saying, "give concessions”. If we
are going to give concessions, they
will be given. They will be published
and they will be subject to scrutiny
by every Member of this House. So,
concessions have no relation to the
contributions to party funds. Pro-
bably my hon. friend did not spend
any money. But, after all, there are
hon. friends on that side who have
spent money; they have got money
from various sources. This kind of
trying to attack the policy by being
good friends, candid friends, is somae-
thing which I cannot understand. My
hon. friend is rather young; he should
have been longer In this world. I am
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not going to wralk into your parlour.
I would like to tell my hon. triends
that there is nothing more to be said
about it.

He very faintly touched on the last
subject, namely, the dual system
obtsining in the High Courts of
Bombay and Calcutta. I may tell him,
my hon. friend, the Law Minister was
himself a very distinguished lawyer
in Calcutta till recently and it is for
him to decide, whether he thinks that
the dual system is good or bad,
whether he should follow the Madras
example and remove the dual system.
1 do not think there is much that 1
can say about it,

I do not think there is any sub-
stance in any points raised and there-
fore, I would earnestly request the
House to pass the motion.

Mr. Speaker: I will fow put the
consideration motion to the vote of
the House.

The question is:

“That the Bill to authorise
payment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for
the service of the financial year
1957-68 be taken into comsidera-
tion™.

The motion was adopted.

Mr. Speaker: I will now put the
lauses. . ..

An Hon. Member: Have you got the
Bill at least?

Mr. Speaker: Yes; I must put it
correctly. There is only one schedule.

The question is:

“That clauses 1 to 3, tha Sche-
dule, the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

Clauses 1 to 8, the Schedule, the
Enacting Formula and the Title were
added to the Bill,
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Bhri T. T. Krishnamacharl: I bag to

moves

“That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed”,

The motion was adopted.

GUNA-UJJAIN RAIL LINK

Mr. Speaker: We have got a half-
an-bhour disqussion. Hon. Members
are aware of the rules; ten minutes for
the Member who starts,

Shri T. B. Vittal Rao (Khammam, .
Mr. Speaker, Sir, I raise this Half-an-
hour discussion on points arising out
of answers given on 6-8-19067 to
starred question No. 858 regarding
the Guna-Ujjain Rail link. When 1
asked the hon. Deputy Minster the
other day whether this dail link will
be completed, whether there is any
chance of its being completed in the
Second Plan period, hus reply waa
that depends on the availability of
rolling stock and particularly, the
track materials, but we hope to make
a start during the Second Five Year
Plan period.

This answer 15 rather very umnsatis-
factory. Not only that. It depicts the
complacent and smug attitude of the
Railway Board towards the Plan. This
rail link was included in the Second
Plan after a great deal of scrutiny.
First, this link had to await the com-
pletion of the survey whether Bina-
Bhopal doubling should be done. When
it was included, it was included om
the basis of priority given to certain
rail links. The priority laid down in
the Second Plan was that any rail
link will be taken up when the other
railway lines have reached the
saturation point and to increase
operational efficiency, or" rail links
essential for the development of coal
mines. This rail link was included
because during the Second Flan period,
it is proposed to raise 7 million foms
of coal in the Madhya Pradesh coal
fields.
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This coal has to be transperted to
the textile mills in the State of
Bombay. As we all know, 80 per
cent. of textile mills in the country
are located in the State of Bombay.
Today, on account of short supply of
coal, some of the mills have to be
closed down or they have to get coal
from Bihar and Bengal coal flelds by
steamers. The freight charge paid on
account of transportation of coal by
ships is twice as much as the freight
for carriage by rail. Not only that.
It entails & good deal of delay. So,
this rail link was included.

What do we find today? The
Minister replies that traffic and engi-
neering surveys have been carried out
for the following three alignments;
Guna-Biaora-Agar-Ujjain (172-85
miles), Guna-Biaora-Shahjapur-Maksi
(134.68 miles),. Guna-Biaora-Agar-
Nagda (17383 miles). In these three
links, a certain distance is common.
That is, traffic and enginéering survey
carried or® will not be for all the 175
miles, it will be far less. After 18
months of the starting of the Second
Plan, we are still having traffic and
engineering surveys only. In thig too,
I do not see where is the necessity
for this third survey of the link, Guna-
Nagda. Probably, Birla Brothers, the
owners of the factories in Nagda have
made a representation that the line
should pass through that place, I do
not see any other reason.

Three surveys have been under-
taken. I do not know when the final
traffic survey will be underteken and
when it will be completed, when the
railway link will be taken up and
when the line will be completed. It
haz been thoroughly discussed and
decided when the second Plan was
discussed that we only undertake to
have new railwayes to the tune of 842
miles. There were several lines which
were of great importance to certain
areas. But, we decided to have 842
miles of new railwgy lines. I am
afreid, at the rate at which we are
going, we will not be able to have
842 miles of railways, What will
happen? Even if this minimum is not
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completed, I am afraid, the whole
Plan will founder for lack of trans-
Pportation facilities.

The Central Railway covers an area
of 2,10,000 square miles and serves a
population of 4'4 crores. The Central
Railway passes through that beautiful
Madhya Pradesh, endowed richly with
natural resources, which remain
unexploited. There are manganese
and coal mines and forests too.
Unfortunately, that land lies unexploit-
ed for want of proper transportation
facilities. Even the roads in that
State are completely inadequate. Even
the Road transport cannot help, There-
fore, it 1s very urgent and very neces-
sary that this rail link should be
undertaken. Not only that. Madhya
Pradesh is one of the big States. If
you see the railway mileage per square
mile, it 1s less than in any other Stats
in India, barring, of course, Assam.
If you take the population basis also,
it is low.

During the Second Plan period, we
are going to have a big heavy elec-
trical plant installed there, This coal
is not only to be sent to the Bombay
State, some of the coal has to go even
south, because, the freight paid for
transporting coal by steamer is very
heavy. It works out, as was pointed
by the Estimates Committee, to twice
as much. If this link is not taken up,
if the railway capacity is not increased,
we will have to curtail the produc-
tion of coal. We have a plan, a very
ambitious plan to raise 60 million tons
of coal. Already we know, coal
miners are saying, we have accepted
10 million tons additional production
in coal, but the railways are not going
to transport it and, therefore, we need
not worry about our development
projects.

Another point that I would like to
emphasise in this conection is, some
energetic and effective steps should
be taken. Even now, though late, it
is not too late, and if energetic and
effective steps are taken, I am sure
this rail link which is 176 miles in
length would be completed by 1981
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I do not know why the Informal
Consultative Committee is not con-
stituted {for the Railway Ministry.
Whereas for all other Ministries there
is the Informal Consultative Com-
mittee, here it is not constituted. Here,
‘we are told that the National Railway
Users Consultative Council 1s there
wherein are represented some Mem-
bers of Parliament and wvarious
interests are represented &nd that
would be enough. But, in view of the
fact that we have undertaken huge
development projects, I would sug-
gest that a small committee should be
appointed. Last time, the National
Railway Users Consultative Council
met in February; I do not know when
it will meet agamn. I do not think it
has been re-constituted. In the mean-
time, I would urge upon the Minister
to constitute a small sub-committee
of non-officials and Members of the
Railway Board. It must be a small
commmuittee consisting of 5 to 7 mem-
bers. This Committee should be
entrustad with the task of scrutinis-
ing the progress of our development
plans especially with regard to new
rail links, the doubling of tracks,
and the dieselisation of tracks.
They could meet either once in
a guarter or, if it is too
early, once in four months, but
not less than three times a year to
scrutinise and make certain recom-
mendations to the Railway Board so
that they can carry out these develop-
ment works speedily so that we can
keep up to our targets and thereby
succeed in implementing the Second
Five Year Plan.

N a% s wWrE (IWA)
¥ ax ¥ g @ woR faw s fage
Ta A ® "5AR [T AT g fr
TER ¥ Ww W gE 9X ISTT |
I N FFTHEA WR T FEAE
gl off § s I § mfaas @w
99 T 9T A7 T ¥ 7@ 7 wlzAmegy
N wpuw few @1 WX Q@7 wEggE
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Shri Kodiyan (Quilon—Reserved—
Sch Castes); I want to know whether
the Railway Board i1s now in a posi-
tion at least to state when the final
engineermg survey will be carried
out 1 also want to know when
actually the construction of this line
will start

The Deputy Minister of Railways
(Shri Shahnawas Khan): I am grate-
ful to the hon. Members who have
initiated this debate and given me an
opportunity of explaining the position.
It has been alleged that there has
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been undue delay in carryving out
these surveys. This line was sanctioned
in June 1855 and the fleld work aof
engineering survey was started in
December the same year. It has been
going on and my friends Mr. Vittal
Rao and Mr. Radhelal Vyas might be
glad to knmow that it has been com-
pleted in January this year. Even
‘when the survey was ordered, it was
thought that it will take about fourteen
months and it has not taken any time
longer than what we anticipated.

The hon. Members will appreciate
that when a line is selected for carry-
ing out survey work, there is a lot of
preliminary work to be carried out.
Then, in addition to this line which
is to be constructed newly, there are
other works such as doubling of 214
miles of track, 191 miles of electri-
fication, conversion of 164 miles in the
Central Railways etc. All these worka
call for expert engineering survey and
that survey makes a call on our engi-
neering personnel. So, for all such
surveys engineering personnel |is
required and, as the hon' Members
are aware, we do not have very much
surplus staff, particularly in the engi-
neering line. So, these surveys were
carried out, and I again reiterate that
there has been no undue delay. Even
the traffic survey, which was started
in December 1855, was completed in
October 1858. After the surveys are
completed, all these dates have to be
compiled and consolidated. We hope
to receive the full report in the Rail-
way Board by October, that is in a
couple of months from now, and as
soon As we receive it, I may assure
the House, from this end there will
be no delay.

We are fully aware of the necessity
of constructing this line as early as
possible. The House is aware that
this line is being constructed as an
alternative to the doubling of the
Bina-Bhopal section which has almost
reached the saturation point.

24 AUGUST 1987

Rail Link gt

I am very grateful to my frie
Shri T. B. Vittal Rao for drawing o
attention to the utmost necessity
completing this work as early
possible and also its effect on
South, particularly on ccal traffic, a
its usefulness for opening up 4
Madhya Pradesh area which is very
rich in natural resources. We are
fully aware of all these things.

The House is aware that recently
the Railway Board had to send a
mission to negotiate with the World
Board. Luckily they were successtul
in their efforts and we have been
able to secure a substantial amount of
foreign aid. Also, when I made that
last statement to which my hon.
friend took objection, we had a
mission that had gone abroad to
secure materials, particularly iron and
steel. Only the other day my senior
colleague, the Railway Minister, made
a statement in the Rajya Sabha in
which he said categorically that he
was glad to inform the House that
the railways are now in s position to
say that as far as we are concerned,
the Second Plan will succeed and we
will be able to complete all+ our
targets.

So, all I can say is that we hawve
succeeded in our negotiations for the
procurement of the requisite amount
of iron and steel. As I said in my
reply the other day, we were very
short of track material and were
experiencing great difficulty. Luckily
our mission that went abroad was
successful. They have entered into
firm commitments and we are now in
a position to say that we will see that
the Second Plan succeeds, and I ean
assure the House that on account of
the railways the Second Plan will not
fail.

As 1 said, we hope to start this
work as early as possible. I cannot
give a firm commitment, but as far as
we can foresee we will be able to

- fulfil our targets. As fer as this line

is concerned, we hope we will be able
to complete it but we cannot say so
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finitely. It depends on s0 many complete it as early as possible.
gtors. Unloreseen factors crop up, 17-44 hrs

3 far as we can foresee w
jt as - . il The Lok Sabha then adjourned eill

art this work without any umdue
Eleven of the Clock on Monday the
ilay and we will do our utmost to 26th August, 1957,
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Shri Joginder Sen made an
affirmation in  Hindi and
took his seat in the House

PAPERS LAID ON THE TABLE 5 48—49

The following ers were laid
on the Tlhiep:.p

(1) A copy of each of the follow-
ing  Notfications makirg
certain amendments to the
Tea Rules, 1954;—

(£) S.R.O. 2494, datc ' .he 3rd
August, 1957.

@) S.R.O. 2495, dated the 3rd
August, 1957,

(2) A copy of each of the follow-
ing Annual Reports for the
year cnding 31st March,

1957i—

(¥) Annual ort of the De-
velopment Council for Heavy
Chemicals (Acids and Fer-
tilisers).

(i) Annual Report of the De-
velopment Courcil for Heavy
Chemicals (Alkalis),

(i) Annual Report of the De-
velopment Council for Inter-
nal Cumbustion Engines
and Power Driven Pumps.

(#v) Annual Report of the Deve-
lopment Council for Heavy

ectrical Industries,
Annual Report of the Deve-

(v) nt Council for Light

ectnical Industries,

Annual of the Deve-
(od pment W(}nuncﬂ for Non-
ferrous metals
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Annual Report of the Deve-
(oél?rpm-m Council for Machine-
tools industry,

(vis) Annual Report of the
Development  Council  for

Bicycles

(1x) Annual Report of the
Development Council  for
Pharmaccuticals and Drugs

(x) Annual Report of the Deve-
Jopment Council for Woollen

Industry
(xi) Annual Report of the Deve-

lopment Council for Art
Silk Industry

{xtf) Annual Report of the De-
velopment Council for Sugar
Industry

PETITION REPORTED

Secretary reported the receipt of
a petition signed by a pets-

tioner 1n respect of the Finance

MNo 2) Bill, 1957

CALLING ATTENTION TO
MATTER OF URGENT PUB-
LIC IMPORTANCE

Shri Narayanankuty Menon eall-
ed the attention of the Miruster
of Railways to the acadent to
the Howmsh bound Janata
Express on the 19th August,
1957, between Palasa and
Pund: Stations on the South
E‘“ﬂ?\b Railway fTItt‘:l De-
puty uster  © 1lways
(Shri Shahnawaz Khan) made
astatement in regrad thereto
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Seventh Report was adopted

DEMANDS FOR GRANTS

Further discussion on the De-
mands for Grants in respect of
the Muustry of Firarce con-
cluded and the Dumands were
voted 1n full

Demands for Grants in respect
of the Department of Parlia-
mentary Affairs Lok Sabha,
Rajya Sabha and Secretariat
of the Vice-President were also
voted 1n full

BILL PASSFD

The appropristion (No 4) Bill,
1957 was introduced by the
Munister of Firarcve (Shn T
T Knshnamachari) e mo-
uon for eonsideration of the
Bill was also moved by Shn T
T Knshnamschan After dis-
cussion the moton for cons-
derution was adopted  Afrer
clause-by-clause consideration
the Bill was passed

HALF-AN-HOUR DISCUSSION

Shn T B Vitial Rao rused a

half-an-hour discussion on

points anisirg out of answer

given on the 6th August 1957,

to Starred Questior No 659,

regardin ura-Upain  Ral

Lirk ’Fhe Deputy Minister

of Railways (Shrn Shahnawagz
Khan) replied to the debate
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